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THE STATES
REORGANISATIONCOMMISSION'S
EPORT, 1955—continued

MR. DEPUTY CHAIRMAN: We will
now continue the discussion on the S.R.C.
Report. There is a very large number of
speakers. If necessary, the House will have
to sit till 7 O'clock, just as the other House
is doing. Hon. Members will please restrict
speeches to their time.

Mr. Pydah Venkata Narayana.

SHR1 PYDAH VENKATA NARA
YANA (Andhra): Sir, I was told

MR. DEPUTY CHAIRMAN: You want
to speak later. All right. Diwan Chaman
Lall.

SABHA ] Commission's Report, 1955 3658

DiwaN CHAMAN LALL (Punjab): Sir, I
am grateful to you for giving me this early
opportunity of intervening in this debate and
my first duty is to add my small voice to that of
the jueader of the House in paying my tribute
to the three men who have presented this
report and who have performed their duty
in anobjective manner, keeping their
patriotism alive and their nationalism alive in
making the recommendations that they have
made. They have been imbued with a
sense of high patriotic duty and indeed both
this House, and I am quite sure, the nation are
grateful to them for what they have done. It
is not necessary, Mr. Deputy  Chairman, to
agree  with every word that is to be found in
the report made by these three great
statesmen, but you will agree that it is
necessary that we should pay the greatest
attention to what they have done in view of the
fact that  they have probed into this matter
with the greatest care and deliberation. I
believe something like a lakh and a half or
more documents were placed before them and 1
believe that 2,000 memoranda were considered
by them apart from the various interviews
that they gave. Now a document of this
nature naturally assumes a very great authority
and it would be wrong to disturb the
recommendations of this  Commission
lightheartedly. Indeed, unless there are
overriding considerations, it would be wrong
to disturb the tenor of the report as it has been
presented by these three men.  They have
followed the  com-monsense procedure of
dealing with the local territorial difficulties on
a national basis.  Sir, I am quite well aware
that there pre many people about, after the
publication of this report, who instead of
following this commonsense method of
seeking a solution for a difficulty are
going about the country trying to seek diffi-
culties for the solutions propounded by these
gentlemen. They have tsken upon themselves
the  profession cf seeking and creating
difficulties. They tre undeterred by the
magnitude of
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the task. I, therefore, would beg of you to
permit me not to range over the entire area of
the sub-continent which is the subject-matter
of this report but to confine myself to certain
principles and to certain particular issues
because if I do not do that I shall probably be
speaking, Mr. Deputy Chairman, if you will
permit it, all the rest of the day.

Sir, one cannot view this subject of the
reorganisation of the States standing at one
spot or standing in one corner and trying to
look at the problem from that particular
corner. We have got to take an overall view of
the picture, the overall view of a united India,
united and powerful as much in the presence
of her friends as in the face of her enemies, if
there are any. Therefore, whatever sustains
and supports the unity of India, whatever
creates a little more power for this great
country of ours has to be supported and
accepted and whatever in the name of
sectionalism seeks to divide and weaken our
country has to be rejected. That is the basic
principle on which we must proceed in
considering the recommendations of our
friends. The touchstone, 1 submit, in
considering this matter can be only the
happiness, the security, the well-being and the
good of our country and nothing else.

Last year, sensing this great danger that was
facing my particular province, the Punjab, I
proceeded to find some sort of a solution, a
way out of this difficulty, and after careful
consideration we came to the conclusion that
we must place before our people a certain
objective, namely, the objective of a greater
Punjab in order that we may educate the
people and wean them away from this
communal spirit that happened to be rising in
the midst of our people.. We who have been
nearly ruined and destroyed by the partition
were naturally anxious that there should be no
further partition and ruination of our people.
That was a basic fact. When hon. Members
consider this
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matter they must remember that the freedom
that they have achieved and the right that they
have obtained of sitting in this chamber to deal
with the affairs of their country is the right
which they have achieved at the sacrifice
and  sufferings  of two provinces, Bengal
and the Punjab. It is the sufferings of millions
of peoole in these provinces that"  have
enabled them to sit in peace and quiet here as
great men deajkig, with great problems of their
grwtt country. Therefore, we were determined
that never again will we face any further parti-
tion of our country. Five million people
coming away from West Pakistan, having
lost everything and spreading themselves
over ecastern Punjab, Delhi and various
other provinces, these were the symbols of the
fact that we were not prepared to put up
with tyranny and oppression and  with
communalism which seeks to divide our
people, but that we were willing to live in
peace in a united and powerful India.
Therefore it was, Mr. Deputy Chairman,
that I personally accepted the Chairmanship of
what is known as the Maha Punjab  Front.
The object was to educate people and in a
democracy education is the true path
of enlightenment. Many people did not
understand  this but under the guise of
protecting minorities, unfortunately, communal
cries were raised and communal cries led to
other counter-cries with the result that we in the
Punjab almost became unworthy of the
greatness and the glory that was ours in the
past. I in that situation had counselled
patience. On the 10th of April last year, at the
opening session, the conference was attended
by thousands of people. 1 said to them that we
must be patient and await the decisions  of
the Commission of which my hon. friend
sitting on my right was a very important and
valuable member. Afterall, I said to them
they are three of the ablest statesmen we
have got and, therefore whatever they suggest
we must not merely look at with  great
attention, but do our level best to accept it
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- [Diwan Chaman Lall.] and the verdict that
they give. Every one of us, nevertheless, was
united in this demand for a larger area of the
Punjab which would give us room for
development and expansion. In fact, one of the
important members ot the Cabine'. of the
Punjab, Sardar Partap Singh Kairon, said, I
tooK down the words, "We are for greater
Punjab in which PEPSU and Hima-chal
should be merged, where people may lead
prosperous and comfor'.able lives."' Now,
what is it that we mean by a larger Punjab, a
prosperous Punjab? Let us have a look at the
picture. In the Punjab that we visualised,
PEPSU, Himachal and whatever was left of
eastern Punjab, forming one particular area,
the area would be less than 40,000 square
miles. The population of this area would be 13
million people. Remember we in the Punjab
were more than double that number. We had
vast territories in which we could expand
ourselves, but after the Partition we were
narrowed down into this particular area.
PEPSU was separated as a separate province.
Himachal was separated as a separate
province. And here are all these millions of
people, so many millions who had come away
from Pakistan, cooped up in the narrow area
of Punjab, unable to expand. So, what we sug-
gested was that in this larger context of Punjab
which would include Himachal as well as
PEPSU, we would have room to expand, room
to spread out, as we were able to spread out in
undivided Punjab. You will realise that in the
Punjab which was divided, without PEPSU
and Himachal, the population was nearly 400
to the square mile, if I am not mistaken, but in
Himachal the population i only about a
hundred to the square mile. The population of
Himachal is about one million and one
hundred thousand in an area of eleven
thousand square miles. The population of
PEPSU is 3f million . in an area of ahout
10,000 square miles. Now, here is an area ki
which we could expand, that is the area of
Himachal. Anol hence we suggested
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that this population, one united population of
our people, who speak practically the same
language—I shall come to that matter a little
later—should not be confined in the narrow
strip of the territory which was divided.
Indeed, Punjabis should be able to expand in
these three areas of Himachal, PEPSU and
Punjab combined. There were some of us who
even suggested that Delhi should be made part
and parcel of this area. Now, Delhi, as you
know, has really become a Punjabi city, the
majority of the people who live here today are
Punjabis. But that is no reason why we should
press a demand of this nature, because there
are  other considerations, except the
consideration of language, which should
operate in this context.

Now, Sir, in this position in which we find
thirteen million people in an area of about
40,000 square miles —37,378 square miles to
be exact —you will notice that if Himachal is
left out, then there is no further room for
expansion. As I have said, if this population is
to expand—as it does expand and i° rapidly
expanding—you do not want the Punjabis to
go roaming round all over the world. In fact,
we have become actually after the Partition
wanderers seeking protection and shelter
against the blasts of com-munalism which
almost nearly destroyed us. But we are a
resourceful people. The Punjabis are a people
who are able to make their way in the midst of
adverse circumstances. Let ma pay my tribute
to them—and incidentally—while I am paying
my tribute to them I am paying a tribute to
myself—the Punjabi is not easily suppressed.
You will recall that invasion after invasion of
our country took place. The Greek came; the
Mongol came; the Tartar came; the Turk came;
but the Punjabi remained keeping his culture
and religion intact throughout these centuries
until this last holocaust which drove us from
our homes. Now, * we who' have become
wanderers from the land where the bones and
the ashes of our
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ancestors lie, also seek a home and it is the
duty of this country, the leaders of this
country, to see that the tiome is worthy of the
race which has stood up for the freedom of
this country, and suffered as my people have
suffered.

Now, Sir, we have had enough A i-artition.
That is one basic fact. Never again are the
people of the Punjab going to accept any
formula, any decision which seeks to divide
them once again, after having suffered what
they have suffered. And in this context,
people under the false and fatal cries of
attempting to protect minorities are really
covering themselves up with the cloak of the
minority but hiding the dagger of
eommunalism under that cloak. We have to
be wise and careful and clear, having
accepted a secular State, that never again will
;om-munalism seek to raise its head either in
our province or in any other province.

Now, Sir, people who do not know the
history of the culture of my province talk
rather vaguely and disconnectedly about
protecting the culture of the various areas of
this territory which I have designated as the
one Punjab. They do not realise that the
culture of the Punjab is a culture which owes
its significance and its strength to the inter-
mingling of various strains of culture of
various kinds. How many hon. Members here
know that the Gandhara school of art and
sculpture was the creation of my province? It
saw its birth in the Punjab. It was a mixture of
the Greek and Indian. How many know that
the great folk art of Basoli—which is dead
now unfortunately—came from the hills and
the mountains which we say are part and
parcel of the Punjab. The great Kangra school
of painting, the glory nf Tndia, is part and
parcel of the heritage of Punjab. The Greek
has come the Tartar has come, the Mongol has
come and there has been this great inter-
mingling of culture
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which has been the strength of our people. If
you try to isolate one area from the other on
the basis that it has a different type of culture
territorially, you will be frustrating the march
of progress of the Punjabi race. You will be
frustrating them, you will be destroying the
advance and the progress of their culture
which owes its strength to this intermingling.
Therefore, when people talk about different
culture of Himachal as one of the reasons for
a separate Himachal, they do not realise that
the culture of the Punjabis is a mixed culture
and that it owes, its strength to this inter-
mixture. And we will die and be extinguished
if that inter-mingling is stopped and if this
frnsh blood is nrt constantly coming in to
support it and sustain it.

Now, Sir, the Punjabi language itself is an
index of what I am saying. People do not
realise that the base for Punjabi is Sanskrit,
the basic factor in Punjabi is Sanskrit.
Therefore, it is akin to Hindi. Apart from that
there is the Greek strain. Apart from the Greek
strain there is also the Turkish strain. It is an
extraordinary thing that when the Mongols
came and conquered, a large number settled
down in the northwest Punjab and they have
left the mark of their tongue upon our speech.
You will permit me, Mr. Deputy Chairman, to
enlighten the House with one or two words
which are rather extraordinary. , For instance,
the turnip is known throughout India. It is
known as Salgam. But in our language it is
described by a peculiar name Gongolu. It was
a Greek word for turnip—Gongulos. I do not
know whether Alexander the Great brought
the turnip from Greece and gave it to the
Punjab. Then again, in my part of the world—
the Punjab from which I come—it is an
extraordinary thing again—a spoon is not
known as Cham-cha as it is known in the rest
of India. It is called Kashik. The word kashik
isapure Turkish word.  Itis the
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[Diwan Chaman Lall.] Mongols who
settled down there'who left it behind. Today,
a peasant in my part of the world will say to
another, 'Oh, Khal, please stop.' Again, it is a
pure Turkish expression. The Arabic
characters of the Turkish language were, by a
stroke of the pen of Ataturk destroyed and
replaced by the Roman characters. The sound
'Hay' has gone out of the language and 'Khe'
becomes 'Hay; So also, it is not 'Khal', but it
is 'Hal'. But they are exactly the same words.
These point to the fact that Punjabi is a very
important and fine language, with resources
that go deep down into history. The history of
many a country is inter-mingled with the
history of Punjab, thereby giving that richness
of the language, which is the Punjabi
language. Such is the culture of our country,
which has been enriched by the cultures of
various other people.

May I, therefore, say at once that when
people are demanding Punjabi as the
language of the State, they have every
justification for demanding it. When people
talk about Hari-yana being a land in which
Punjabi is not spoken, they do not really
know what they are talking about. It becomes
a pure political stunt to use that particular
little area to divide us. We know that Hindi is
now our national language. When we know
that if there is an area in which a form of
Hindi is being spoken, it cannot be separated
merely on the ground that it speaks a form of
Hindi which is going to be the national
language of every one.

They do not also know that amongst the
Sikhs, the great Gurus wrote Sanskritised
Hindi. They did not write the Punjabi as we
know it. I shall come to that in a minute. But
let me say at once that all the controversies
about language or about script are
infructuous. They have no value whatsoever.
But in all these controversies, I would beg my
hon. friends here, and I beg of you, Sir, not
to confuse the great Sikh
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community or to identify it with the
communalists whose past is one of intrigue
and threat and threat and intrigue. The Sikh
community is a great community. It is a
community which has left its mark upon the
culture and the life and the religion of our
people. Just how; I said a word about the Sikh
Gurus. When a Sikh com-munalist talks about
the Punjabi language as distinct from the
Hindi language, he is talking with his tongue
in his cheek. The great Granth Saheb is
written in a language which is Sanskritised
Hindi which only a Punjabi knowing person
will never be able to understand, but only a
person with some knowledge of Sanskrit or
Hindi will be able to understand. Not only
that, Guru Govind Singh's Bani was also
written in Sanskritised Hindi. Today, every
Sikh offers his prayer and reads his scriptures
in that particular language and not in the
Punjabi language. It is, therefore, nonsense to
try and create an antithesis between the two
languages. Both languages are fine and we
welcome those who will give preference to
both these languages in our province. But [, as
a Punjabi, am prepared to say this much that
everything that we can do will be done for the
protection of the Punjabi language and its
future development. The question of script is
an unnecessary controversy. Any one who
wishes to have the Punjabi language in the
Gur-mukhi script ought to be allowed to do so
and I would press my people to try and accept
the Gurmukhi script if that will be the only
thing that will avoid any controversy on this
point.

But the communalists are not content with
these things. What they want today is to try
and do what the Muslim League did in the
olden days which led to the partition of India.
1 do not think that I am disclosing a secret
when [ say that there is correspondence in
existence which reveals that some of these
men tried to bargain with the Muslim league
on this basis that they were ready to accept
the entire division of the



3667 States Reorganisation [ 21

country, not on the basis on which the Punjab
has now been divided, but they were
prepared to give up the rest of the Punjab up
to the Ghaggar boundary, provided they
could get a little satisfaction in the matter of
weightage or percentage in services and in
minist|efis. That is on record. That is the
record of the communalists that they were
prepared to stab India—to the extent of
another 200 miles into the heart of our
country and make a present of it to the com-
munalists provided they were satisfied with a
little percentage here or a  little percentage
there.

That was the first demand. The second
demand was an independent Sikh State.
When that was not conceded or even
allowed, came the third demand for an
autonomous Sikh State. The first was the
giving away to Pakistan the territory right up
to Ghaggar; the second was an independent
Sikh State and the third was an autonomous
Sikh State. When this was not also conceded,
we are .now faced with the Punjabi Suba. My
hon. friend, Mr. Dhage is not here at the
moment......

SHRI V. K. DHAGE (Hyderabad): I am
here.

DtwAN CHAMAN LALL: Oh! You are
here! He talked about the Punjabi Suba. But
I am quite certain that he did not mean what
the communalists meant.

MR. DEPUTY CHAIRMAN: You have
three minutes more.

DTtwAN CHAMAN LALL: I am grateful to
you. I shall try and wind up as quickly as
possible. This is an important matter and I
seek your indulgence.

Now, Sir, let me makp three offers,
standing as I do for the unity and prosperity
of my country. Here is a great leader of the
Sikhs, Master Tara Singh, who was a great
leader of the Congress. Unfortunately, he has
been keeping very bad company
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recently and I am afraid that this great
leader Is being misled by little men who

surround him—selfish men who are living
in the dead past, nursing their
personal interests, thinking that weightage

and ministerships are a substitute for the
general prosperity and happiness of the people
of our country. Look at the proposition
from this point of view. A lot of things

have been said about employment,
percentage in services etc. Does any one
know that .004 per thousand its the figure

of -employment in the services and are wc
going to break each other's heads and create
bitterness between one community and
another for the sake of the employment
of .1"ul per thousand of the population?
Why not cast our eyes a little wider and come
to an understanding in regard not to this per-
centage of employment, but employment for
all, happiness and prosperity for all
irrespective of any community or any religion
or any caste or any creed? In fact, Mr.
Deputy Chairman, the Hindus and  the
Sikhs  of the Punjab are like the two arms of
the body. They are the two nostrils of the
same nose through which Punjab breathes
and lives and any person who seeks to
divide them isnot a friend of either
of them, but an enemy of the people and an
enemy of the nation. I ask them to shed
their fear. What is necessary is to shed
their fear. Guru Nanak was once going
through the forest anc* got held up by his
disciples. The dis-ciples said, 'Guruji, it is
getting dar* and we are very afraid.' He
asked them "What are you afraid of?"
"We are carrying a lot of bullion and a lot of
jewels". And the  Guruji said wisely,
"Throw away the bullion and the jewels and
you will not be afraid any longer." I ask my
friends, the communalists to throw away this
desire to dominate, throw away this desire for
percentages and jobs and this and that. They
will no longer be afraid because it will be the
duty of every one to see that they are fully
protected. Of course, it lies upon the majority
to see to it that they are fully protected; it
is their duty to
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[Diwan Chaman Lall.] create that
necessary confidence amongst the minority.
We are brothers. We have got to live like
brothers. To create that, necessary confidence
to shed hate and fear Gandhiji did teach us
that you can conquer hate with love. That is
the basic, fundamental principle which is the
tradition of India which has come down to us
from the centuries. That is what we must
learn—to conquer hate with love, to conquer
fear with bravery and courage, to live like
brothers one of another.

[ RAJYA

Now, Sir, let me make three offers. I want
these three offers to be considered by my
friends very carefully. Master Tara Singh was
a great leader of the Congress Party. I ask him
now to come back to the Congress. There is
no reason why he and his followers should not
come back into the Congress fold and exert
their influence inside the Congress in order to
achieve that brotherhood and unity and that
strensth for his country which we all desire.

I propose, secondly, to the Congress High
Command that the very wise words of my
hon. friend and his colleagues with regard to
the decision about the Punjab should be
accepted in toto. They have not accepted the
Maha Punjab conception; they have rejected
it. Well and good. If it is rejected it is rejected
on wise grounds. I am prepared to accept that,
but at the same time I ask the Congress High
Command and this Government to accept the
decision arrived at by these three great men in
regard to the Punjab and not to weaken the
proposition placed before them.

I suggest again, Mr. Deputy Chairman, that
every safeguard that we can provide under the
Constitution, either under Art. 39 or Art. 40 or
the other Articles of the Constitution for the
protection of the culture and the language of
the people of my province should be provided
constitutionally, and if necessary, by con-
vention making the Governor of the
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province as the guardian of the minorities in
regard to this matter. It is the duty of the
majority community to do so.

Pedlars of political panaceas and charlatans
of communal chicanery and brokers of border
changes and boundary alignments have been
busy these days parcelling out these North
Western territories seeking to divide the
peoples of Punjab. They forget that we «re
one people. No reader of the Guru" Granth
Sahib will follow it unless he is familiar with
the basic Sanskrit language. The Guru said
once:

(Karhu hukam apna sabh dusht ghaun,

Turk Hind ka sakal jhagra mitau:)

That is what we want. Put an end to this
jhagra, two brothers, living in harmony,
following the precept of the Guru.

s If my pleadings are in vain, may I make this
appeal that in the matter of language and
cultural interests, the security and the unity of
India, which are all matters to be considered
equally along with the language of the
province, this issue may be decided by the
Prime Minister of India, by his own solitary
arbitrament. I assure you the Punjab would
abide by his verdict in this matter.

(Time bell rings.)

One thing is ab-olutely certain. The old order
is dying and a new order is arising. A new
revolution ' is taking place not only in our
country but throughout the world. If this great
revolution succeeds, the millennium that our
sages and seers have dreamt of will be the
heritage of every man in this country, nay of
the whole world. And in this new and glorious
spirit we must look to the dawn, the new dawn
that is breaking over humanity, and remember,
that we as the inheritors of a great tradition
have embarked upon a great adventure hand in
hand, no matter who we are
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because we are Indians first and Indians last,
Indians who are citizens not merely of one
province or of another, but citizens of
India—and I go beyond that—citizens of a
free and , peaceful world.

SHRI K. MADHAVA MENON (Madras)
: Mr. Deputy Chairman, I welcome the
States Reorganisation Commission Report.
I feel that if in reorganisation there is so
much of danger that some friends talk here,
then it is better to end this controversy once
and for all and let there be an amity by a
proper reorganisation of States. This has to
be done at some stage or the other, hence
the earlier it is done the better, otherwise
bitterness only will increase.

Sir, when Pakistan was carved from India
Mahatma Gandhi was almost about to give his
life on the question of the division of India, but
at last, because of this consideration, he agreed
to the division of India, and India was divided
much as every one of us deplored in those
days. But I feel that it has been a blessing in
disguise. But for the partition there would have
been so much obstacle in the way of working
that we would not have be3n able to achisve
what we have had.

Dr. Subbarayan said yesterday that the
mischief was done by Andhra, but I do not
feel so. I was also in the Madras Cabinet for
some years. | think the partition of Madras
has only done good both to Andhra and to
Madras. The bitterness that was there before
is no longer there and both the States are
now free from obstruction, from bitterness.
They are able to work so well that both the
States are progressing. So there is nothing
to feel sorry for if we could have a proper
partition or proper reorganisation of States.

The. general principles—about a dozen—
adopted by the S.R.C. are good. They are:
cost of change, unity and security of India,
language and culture, financial stability,
smaller and larger 3 R.S.D.—4
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States, wishes of the people, geographical
factors, administrative considerations and so on.
It is all these considerations and not in particular
the linguistic consideration alone that has led to
these recommendations. I wish they had stuck to
it in all matters. When it comes to the question
of Telengana it comes to the question of the
wishes of the people. In another case the
language or geographical factors are taken into
consideration and all the other 11 considerations
are practically given up. When it comes to the
question of Vidarbha, it is a balanced approach,
when it comes to the question of Bombay, it is a
different criterion. Sir, I do not want to tread on
the corns of other hon. Members. I do not want
to speak with regard to. any other State. I shall
confine myself to my State, that is the proposed
Kerala  State. Sir, I  welcome the
recommendations of the Commission to have a
separate Kerala State. But I wish that they had
not given us a mutilated Kerala State, and I wish
that the general principles adumbrated had been
stuck to. Sir, Kerala is the smallest State
recommended by them. Dr. Subbarayan pleaded
that Kerala people should be more generous.
Sir, I also appeal for generosity, sympathy and a
little understanding, and for nothing more.
According to the States Reorganisation
Commission's Report, the population of that
State is about 14 millions and the area te 14.980
sq. miles. Out of these 14,980 sq. miles, half of
this area consists of forests, and of the
remaining half, one-third consists of backwaters
and rivers. And if you then consider the density
of population, it will be about 3,000 to 4,000
people per sq. mile in that area. So, we are
struggling for existence, and we are struggling
for space. Therefore, Sir, I seek the sympathy, I
seek the understanding, I seek the generosity of
the Government, and more particularly of the
residuary Madras State. I do not want to grab
any land. I do not want to grab any area. But I
plead for generosity on the part of the residuary
Madras State and on the part of the Kajyjataka
State.
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[Shri K. Madhava Menon.] (Interruption.)
If you take the entire area into account, that is
a different question. But I said that half of it
consists of forests and of the remaining half,
one-third consists of backwaters and rivers.
And therefore we have to calculate the density
of population according to that area. Sir, ours
is the smallest State. And then West Bengal
comes next with an area of 34,590 sq. miles.
And the largest unit is Madhya Pradesh with
1,71,200 sq. miles. Madhya Pradesh is twelve
times as big as Kerala. The density of
population of the Kerala State is self-evident
from the Table given in paragraph 754 of the
Committee's Report.

Sir, in dealing with the proposals for the
adjustment of boundaries, I again earnestly
appeal that the Government should bear in
mind this background of the density of
population and our struggle for existence, with
reference  to  Kerala.  When  these
considerations are taken into account, I see
absolutely no justification on the part of the
S.R.C. for excluding Gudalur taluk of the
Nilgiris District from Malabar and the five
taluks of Travancore-Cochin from the
proposed Kerala State. Sir, for this argument [
shall give my reasons.

Gudalur is one of the three taluks of the
Nilgiris District. The Nilgiris District was
formed in 1877 as a health resort.
Ootacamund is supposed to be the queen of
hill stations. And for the formation of the new
District, two taluks of the adjoining
Coimbatore District, which was very big, were
taken, and one taluk was taken from Malabar,
and that is Gudalur. So, Gudalur taluk, as said
formed part of Malabar till 1877 It is
contiguous to Malabar and lies on the western
slope of the Ghats The physical features and
vegetation and climate of Gudalur taluk are
the same as of Malabar and distinct from the
Nilgiris District. These arc the quotations
from the Nilgiris Districts
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Gazetteer. The majority of the people of this
taluk are Malayalees. Even according to the
Census figures of 1951, the Malayalee
population is 48 per cent, the Tamil
population is 21 per cent., and the remaining
population is divided into half a dozen other
small aboriginal tribes. Yon will also find, Sir,
that the custom? and manners of these people
are same as those of the people of Mala-bar.
The court language there is Malayalam, and
the schools have got Malayalam as the
medium of instruction. Of the six Panchayat
Members, five Panchayat Members are
Malayalees, and of the Members of the Nil-
giris District Board two are Malayalees.

Apart from this, Sir, I will now point out
what the Madras Government themselves say
about Gudalur. When the question of
reorganisation was not at all anywhere in the
air, the Madras Government themselves said
something in the Statement of Objects and
Reasons of the Madras Act (XII of 1931).
There is an Act called the Malabar Compensa-
tion for Tenants Improvements Act. This Act
was passed and this Act was extended to
Gudalur in 1931. In the Statement of Objects
and Reasons, this is what the Madras Gov-
ernment have said:

"The Malabar Compensation for Tenants
Improvements Act of 1899 (Madras Act I of
1900) was passed with a view to secure to
the tenants of Jenmis in the Malabar District
on ejectment from their holdings com-
pensation for improvements made by them
or their predecessors. The area known as the
Gudalur taluk of Nilgris District formerly
belonged to the Malabar District and the
conditions of tenure in that area are similar
to those of Malabar Representations have
been made from time to time that the
Malabar  Compensation  for  Tenants
Improvements Act should be made appli-
cable to the Gudalur taluk of the
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Nilgiris District on the ground that the
tenants of the Jenmis of that taluk require
the protection of the Act just as the tenants
of the Jen-mis of Malabar. It is accordingly
proposed to extend the provisions of the
Act to the Gudalur taluk of Nilgiris
District."

This is what the Madras Government
themselves say. The entire taluk .Selongs to the
two landholders in Malabar and there are 13
roads leading from Gudalur to Malabar, while
there is only one road leading from Gudalur to
the Nilgiris. That is the position, Sir. The
Malabar Tenancy Act is also applicable to
Gudalur. When the questions of reorganisation
were not in the air, the Madras Government
said that the legislation intended for the
Malabar District of the Madras State should be
made applicable to Gudalur also. That is a fact
of great significance. Gudalur, in fact, has been
treated all along as belonging naturally to
Malabar. Sir, I do not want to say anything
more. It is rather unfortunate that in spite of the
various memoranda and representations sub-
mitted to the S.R.C. regarding Gudalur taluk,
no mention of it has been made in the Report at
all. I feel, Sir. that is an omission which they
have committed, and the Government should
rectify that omission. Sir. regarding the four
taluks of Travan-core, Viz., Thovala,
Agastheeswaram, Kalkulam, Vilavancode,
these are only four of the eight taluks of Trivan-
drum District of Travancore-Cochin State. The
S.R.C. has adopted the ' district as the basic unit
for making territorial readjustments because of
this fact that the districts have developed an
organic and administrative unity and an
economic life of their own. The Commission
says:

"We have departed from this rule only
when, for ensuring geographical contiguity
or for some other impor'ant administrative
or economic considerations, detachment
of

part of a District has become imperative."

The report of the Commission does ' not make
any reference to any ground which has made
the detachment of these four taluks from
Trivandrum District imperative. Its
geographical position is this: The West Ghats
are almost an unbroken mountain chain. The
Western Ghats are more or less like Kalidasa's
description of it:

feaa: qfgsat g amzeE @

The Western Ghats lie from one end of
Malabar to the other. West of the Western
Ghats is all Kerala.

Suri T. S. PATTABIRAMAN
(Madras): In those taluks west of the Ghats,
do they speak Malayalam or Tamil?

' SHrRi K. MADHAVA MENON: The
misfortune is that they speak Tamil also. The
only ground for separating these taluks from
Kerala is that these people speak Tamil also.
Everyone of them knows Malayalam also.
They can read and write it.

SHrRI H. D. RAJAH (Madras): Soma
speak Kannada also.

SHRI S. C. KARAYALKAR (Travancore-
Cochin) : Are not those taluks contiguous to
Tinnevelly District?

SHri K. MADHAVA MENON: The
Western Ghats come in between. I would
appeal to the Members to look at the map.
These Western Ghats are a natural boundary
separating the whole of T. C. State and
Malabar from the rest of India. Kerala has
always been considered to be tihat part of
Indian territory which lies west of the Ghats.

Mr. DEPUTY CHAIRMAN:
minutes more.

Thref

SHRI K. MADHAVA MENON: 1 would
like to have at least five minutes more.
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MRr. DEPUTY CHAIRMAN: If every
Member goes on exceeding his time limit, it
will be very difficult.

SHrRI K. MADHAVA MENON: If it is a
question of historical reason, even the
headquarters of the Maharajas of Travancore
till about two centuries back had been in
Padma-nabhapuram in Kalkulam Taluk which
is now proposed to be given to Madras State.
It is true that the people of this area speak
Tamil, but it is wrong to conclude from it that
it is part of Tamil Nad. It is really a bilingual
area. Everyone of them understands the
Malayalam language as well and there is a
good percentage of people in these taluks who
speak only Malayalam. It is also true that
during the last two general elections, the
majority of the Members who have returned to
the T. C Assembly from these taluks were
returned on the Travancore Tamil Nad
Congress ticket. Passions played a big part in
these general elec' tions, and the result of
these elections alone should not be a
consideration in deciding the fate of these
taluks. Sir, I do not want to say anything more
on this.

Then I come to the question of Shenkotta
taluk. I agree that that portion of Shenkotta
taluk which lies to the east of the Western
Ghats should go to Madras, that the portions
which form an enclave in the Tinne-velly
District should go to them, but the other
portions of the taluk should form part of the
Kerala State.

Dr. Subbarayan referred to Devi-kulam and
Peerameede. The S.RC. has recommended
that these should go to Malabar. As it has
been stated in the report itself, there is Tamil
population there, but it is a floating
population. The entire labour there comes
from Madura, Ramnad and Tinnevelly, and
th'ey are all living in the lines—they have no
homesteads of their own—built by the estates.

(Shri A. Abdul Razak interrupted.)
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SHRI K. MADHAVA MENON: 1 do not
agree with him. The Commission itself has
given reasons.

We have heard certain rumours that
Kasaragod taluk should go to Karnataka. It
has been given by the Commission to Kerala.
The S.R.C. has given reasons why Kasaragod
Taluk should go to Kerala. Seventy-eight per
cent, of the population there speak
Malayalam.

SHRI M. GOVINDA REDDY (Mysore) :
Even to the north of Chandra-giri River?

SHri K. MADHAVA MENON: I am
coming to the Chandragiri River also. The
Commission itself says that, if you take the
census figures, you will find that 78 per cent,
of the people of the Taluk as a whole speak
Malayalam and they follow Malayalee
customs and manners, and so they say that
there is no necessity for bifurcating the taluk
at all. My friend asks about the Chandragiri
River. I wish he had asked about the Piousvini
River, the source of Chandragiri River. If you
take the Chandragiri River, then, 51-74 per
cent of the population north of Chandragiri
River speak Malayalam. It is only 9 per cent,
who speak Kannada. Twenty-six per cent,
speak Tulu, and 12-95 per cent, speak other
languages. If you want the actual population,
Malayalam people are 1,11,237; Kannada
people 18,419; Tulus 52,398; and others
25,464. So, even if you talk of the population
north of the Chandragiri River, this taluk can
only go to Malabar.

SHRI M. GOVINDA REDDY:
according to the 1951 census?

Is this

SHrRi K. MADHAVA MENON: [ am
speaking of the 1951 census. From the point
of view of geographical contiguity and every
other consideration, Kasaragod should only
form part of Kerala.

SHRI BISWANATH DAS (Orissa): Sir. 1
thank you very much for having given me
this opportunity to speak on the S.R.C
Report. The S.R.C. report
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and its consideration necessarily take us back
to the revered memory of that great Indian,
the late lamented Sardar Patel, and our great
leader, Pandit Nehru, to "whose untiring
efforts we owe the unity of India, the ideal of
all Indians for generations. It is only fair that
we pay our homage to that great leader,
popularly known as the Iron Man of India and
also to our great leader, Pandit Nehru, who is
today a popular figure not only in our country
but also in all the countries of the world.

Having said this, we have to congratulate the
Home Minister, Pantji, for having the mantle
of Sardar Patel on whom fell the duty of
consolidating India and now it remains for this
noble soul, with the help and co-operation of
the Sub-Committee, to redraw the map of
India, which is certainly a big task. In this task
let me appeal to the hon. Members of this
House as also the electorate and the vast
majority of the people in this country, that
they should co-operate with the Government
and falsify the anticipations of anti-Indian
elements who are mostly out of India and are
longing to see that India breaks on this score.
Let it be our endeavour to see that the
Government of India successfully redraw the
map of India to the satisfaction of all and with
the concurrence and good wishes of the
people of this country.

Having said this, let me come to the
Commission. Generally people in this country
associate youth ¢ with revolutionary work or
revolutionary thinking. I must congratulate
my friends, the talented members of the
S.R.C. that they have brought in, even at the
fag end of their life and service to the”
country, revolutionary changes in the working
of nationalism and democracy in India. The
great recommendations that they have made
regarding the abolition of the office of
Rajpramukhs and the creation of one-class
State are certainly unique in themselves. The
breaking up of Hyderabad is equally an
important event. Equally so is the
amalgamation  of  Mysore  with
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Samyukta Karnataka as also Travan-core-
Cochin with Aikya Kerala. These are
important achievements and feathers in the
cap of the Commission. With these, if there
are criticisms, 1 think the Commission will
have to take it in good spirit.

Sir, I equally thank my hon. friends for
having stressed the security of India. To me,
as an Indian, as a man from Orissa, security
first, India first and security of India for
ever—that Is my slogan and that is our slogan.
So far as the recommendations regarding
security of India are concerned, you have our
fullest co-operation. Security necessarily
means first, the frontiers of India. I agree with
my hon. friend Chamanlalji when he spoke of
the great sufferings of the people of Punjab
and Bengal. We have all our sympathies with
them and for them. Sir, my hon. friend has
spoken about Mahapunjab. There are others
who speak about a Punjabi Suba. As brothers,
as comrades in arms, I appeal to all Hindus.
Sikhs. Christians and all the people of Punjab
to solve their differences, to sit together, sit
with a determination to solve and see that
those are solved. Unless and until we do it, |
think it is unfair to call ourselves democratic
or unfair to speak of nationalism, if we cannot
get these things settled. Recrimination takes
us nowhere. Hard words cut no ice.

Having come to Bengal, I think hon.
Members feel that Bengal should have our
sympathy and support. Think of Bengal. It is a
State that borders Pakistan. You call upon the
Government of Bengal to co-operate and help
you in the matter of security of India and you
want the Government of Bengal to take care
of law and order and also to support you and
help you in matters of infiltration of undesir-
able elements or illicit trade that Is going on
between the borders. If these have to be
checked and attended to, any State—what to
speak of Bengal— should have the area
necessary for its control. I do not feel
therefore that there should be any criticism of
the recommendations of the Commission
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[Shri Biswanath Dasl regarding
Kishengunj. One of my hon. friends has
spoken in the name of minorities. May I
appeal to him to see the statement issued by
important Muslim elements of Bengal who
have disclaimed such unnecessary appre-
hensions? Under these circumstances, I feel
that the recommendations of the Commission
deserve consideration.

Then I come to Assam. That again
is a border area. I think I must frank
ly confess that I am not at all for the
continuance of these C class States.
They should go and go bag and bag

gage. They are a strain on the
national finance and they are an un
necessary appendage to the administra

tive set up. Why should you have C

class States even on the border area
of Assam? Look at the picture. The
Adibasi eclements that are net under

the control of Assam administration—
you get trouble but you have absolute
ly no trouble in the area which is
under the administration of  Assam.
That clearly proves, as the Simon
Commission once recommended  that
C class States—then minor adminis
trations—should not be under the Gov
emnment of India but should merge
in the neighbouring States. In that
view of the question. I recommend and
I appeal to the hon. Members as also
to the Government of India to wipe
off the C class States and not allow
them to come as territories except
those that are absolutely necessary for
the purpose of strategical reasons or
from the point of view of State neces
sities........

SHr1 J. S. BISHT (Uttar Pradesh): But you
would be prepared to exclude the North East
Frontier Agencies......

SHRI BISWANATH DAS: There again [
would plead that matters of over-all control
may be left with the Government of India but
the administrative set up should be that of the
State because the State Government has got
the agency and has officials who have
experience of such administrations. That is
my feelings and that is my experience.
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SHRI J. S. BISHT: Those tribals ar* not
represented in the Assam Assembly.

SHRI BISWANATH DAS: Give them.
Having stated so much, I come to criticism of
the S.R.C. The Chairman has appealed to us
to make helpful suggestions. I agree with him
in full. In criticising the S.R.C. let us not talk
in terms of contradictions. One of our friends
Dr. Lanka Sundaram wants to wipe off U.P.
Why? Because he wants that there should be
a balance between the South and the North. I
don't know how wiping off U.P. brings in the
balance. But whatever it is, it is not left to my
hon. friend in the same breath to claim
Vishalandhra having himself chosen to wipe
off a big province in the name of balancing.

SHRI N. D. M. PRASADARAO (Andhra):
What has Dr. Lanka Sundaram got to do with
that? That is the suggestion of Sardar K. M.
Panikkar.

SHRI BISWANATH DAS: Let my hon.
friend look into the speeches and then he will
know. And so, I say these are the
contradictions. Now, where are these eleven
lakhs of Andhras he speaks of living in
Orissa? Where are these eleven lakhs? Look at
the Census Report. It will be seen that only 3
lakhs and 42 thousands of Andhras h've in
Orissa. They come to 2-3 per cent., nothing
more. And they are all distributed in all the
thirteen districts, the main portion being in
Ganjam and Koraput. And in Ganjam and
Koraput, what is their strength? Look at the
same Census Report. I would invite the
attention of my hon. friend to the Census
Report published in 1954.

SHrRI B. K. P. SINHA (Bihar): What is
their percentage in the town where you beat
up the Andhras and burnt their houses?

SHRI BISWANATH DAS: Yes, yes, when
he knows the facts, my hon. friend will be
wiser. I know he is angry and I also know the
reasons for ihs same. But he will be wiser If
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he looks into the Census Report. There again,
it will be seen that the Oriyas are in a
majority. He can read it.

SHRI N. D. M. PRASADARAO: I dispute
that statement, Sir.

SHrRl BISWANTH DAS: Let him
dispute it. let him repudiate it, let him
do anything, but............

SHRIN. D. M. PRASADARAOQO: But

MR. DEPUTY CHAIRMAN: Order, order.
Let him go on, Mr. Prasa-darao.

SHrRI BISWANATH DAS: Here are the
figures from the Census Report and they
cannot be wiped off.

SHrRi N. D. M. PRASADARAO: But,
Sir I am quoting the same Census
figures........

MR. DEPUTY CHAIRMAN: Yes, yes.
You can do it in your speech. Let him go on.

SHRI BISWANATH DAS: According to
these Census figures they form one-seventh of
the population in Gan-jam district and one-
sixteenth of the population in Koraput district.
And yet my hon. friend Dr. Lanka Sundaram
lays claim to Koraput and Ganjam. And in the
whole State they form only 2°3 per cent, of the
population. These are the census figures, they
are not my figures.

Then there is another gentleman— Mr.
Theodore Bodra—representing Bihar, and he
claims Jharkhand. And Jharkhand is to consist
of what? It will have some districts from
Bihar, some from Orissa and also some from
Madhya Pradesh. Sir, Mr. Jaipal Singh also
speaks now in the same manner and in the
same strain. I want to know why Mr. Jaipal
Singh who calls himself a great supporter of
Jharkhand, did not make any, such demand
and move this question in the Constituent
Assembly which was the forum for such an
agitation and for
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such claims? Sir, I would again appeal to him
to state why this same claim was not put forth
before the Constituent Assembly when the
Dhar Commission's Report was discussed in
that assembly? He was quiet all these years,
and suddenly he woke up. And he woke up
because of Bihar. You look into all the
publications in the press and you will see that
the so-called Jharkhand Party and our Bihar
friends have joined hands. Sir, "Jharkhand" is
a conception of the Britishers and of the
British missions. These friends had been
trained for a different purpose and now their
slogans have been changed. I thank the
Government of Madhya Pradesh for having
appointed a commission to look into the non-
Indian activities of these foreign missions.
Now these people have changed their tone
and slogan and the slogan now is "We want
Jharkhand and we should remain in Bihar." I
say, all right. We bless them. For this
advocacy I bless my friends always.

SHrI B. K. P. SINHA: It is
stand that ..........

their

SHRI BISWANATH DAS: I will show my
hon. friend what their stand is...

MR. DEPUTY CHAIRMAN: You can
explain everything later on Mr. Slnha.

SHRI BISWANATH DAS: You can see it
in the press and also from their writings. No
one wants a division of the Adibasi areas as
the spoils of war. No one wants that. I am not
in favour of it. But if today we claim Sadar
Sub-diyision and Seraikella Sub-division of
Singhbhum district, it is not as spoils of war.
Nor are we claiming areas which are not
connected. Sir, if we claim this, it is because
of linguistic, social, economic and cultural
homogeneity of the areas. Also it is supported
by geographical associations and historical
traditions.

SHRI B. K. P. SINHA: Historical?

SHRI BISWANATH DAS: Yes,
explain it to my hon. friend, not

I can
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TShri Biswanath Das] only  here but if
he would come along. I can explain it to
him outside,

1 will try to show it to him, prove and

convince him, both from historical
records and also from the census re
ports. Sir, where is Hindi in Singh-

bhum district? Let me refer my hon.
friend to the Census Report so that he
may be wiser. The Hindi speakers in
Singhbhum the total number of those

who speak Hindi in Singhbhum dis
trict, according to the Census of 1951 is

2 lakhs 12 thousand and odd, or you
may put it as 2,13,000 roughly. You
see it on page 41 of Bihar Census
Report. And the increase in the ratio
of persons speaking Hindi, that is to
say.increase over the 1931 figures, is
of course, much greater than in the
case of any other language. This is

due mainly to the growth of Jamshed-
pur which is predominantly = Hindi
speaking. Out of the total population
of 14,81,000 in Singhbhum District,
1,95,000 were found to be immigrants
according to the 1951 census and
1.80,000 persons had come from Hindi-
speaking areas. That means floating
population. Are you going to iecide
the fate of a sub-division or a district
on the wishes of a floating population
which has absolutely no interest in
the district?

SYED MAZHAR IMAM (Bihar): What is
the population of Oriyas?

SHRI BISWANATH DAS: I am coming to
that brother. Do not be anxious, do not be
impatient. Having eliminated the floating
population of 1,80,000 how much is left?
There are 32,000 Hindi speakers confined
either to the city of Jamshedpur or to the
towns of Musabani or Chakradharpur. So
where is Hindi-speaking population in
Singhbhum Sadar and Seraikella Sub-
divisions? You find them here with Oriyas
associated as brother to brother, house-owner
to house-owner in the villages of Singhbhum
district in these two sub-divisions or with
Bengali speaking people in Dhalbhum sub-
division. If we put up this claim, it Is
because of the economic, inter-

dependence of the people in these areas. If we
make this claim, it i* because of the social
intercourse of the people, the Oriyas and the
Adi-basis. They are equally "Bhassis" that is
to say, brother agriculturists in the field. If the
Oriya is a physician, the Adibasi is the patient.
If the Oriya is a purohit the Adibasi is his
Jajaman. This is not my view. Look at the
O'Donnell Committee's Report which has
refused Singhbhum to Orissa. Even this
Committee had to admit that it is the Oriyas
that have social relations and economic rela-
tions with the people, but not the Biharis. Let
me refer to page 10- of Vol. I of the Report
wherein ii is said that after the detailed census
of 1931, on the basis of language, the Oriyas
numbered 89,631 in the Sadar Subdivision
alone. Bihari-cum-Bengali constituted 6,997;
this means that the Oriya population was five
times more than the combined population of
Hindi and Bengali speaking people. The
Bengali speaking people now desire to come
to Orissa; they do not want to be with Bihar.
Where there is your claim, I ask? It should not
have been so, if the Commission had taken
into consideration all this. I had written a letter
to Dr.,Kunzru intimating him as to how our
claims were not considered by the
Commission. If they had considered and come
to a decision, we would not have minded. That
they have not done. You are talking about the
security of India. If people in a State feel—and
honestly feel— that because they have no pull
in the Centre they do not get justice, is it fair
to India? It is not fair to India and it is not
going to help your security if that is the feeling
m the minds of people.

SHRI B. K. P. SINHA: That is the feeling in
Kishrnganj also.

SHRI BISWANATH DAS: Shri Bodra said
that he was speaking as a Ho. It will interest
you to know, Sir, that Ho community is to be
found either in Siiighbhum District or in the
neighbouring districts of Orissa and nowhere
in Bihar. I can give you th»
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nurrber from the Census Report. You will
please see that in India the total Ho
population is 5.99,000. Out of this number,
four lakhs and odd people live in
Singhbhum, about 1,88,000 in Orissa and
four or five thousand Hos are distributed all
over Bihar. My friend said that he was
speaking on behalf of the Hos as if he was a
Ho.

SHRI R. P. N. SINHA (Bihar): Not all
over Bihar but only in Chota Nagpur.

Suri  BISWANATH DAS: 1 know,
only in Chota Nagpur, while in Singh-

bhum and in the neighbouring districts
of Orissa you have got all the Ho
population. What right has my friend
from Bihar and the leaders from Bihar
to thrust on us a sermon, "Be calm
and quiet. Give dispassionate  think
ing".

Having stated so much, I would now appeal
to the hon? Members of this House. =~ Why
should these friends abuse—and abuse
whom, the representatives of the Hos and
others, thp Scheduled Caste and general
representatives of Singhbhum District as
also the representatives of the Hos and
Santhals in the Orissa Assembly? Have they
not the right to demand that they should
be allowed to join and live happily with
their own peonle? What right have you to
abuse them? Let me appeal to Mr. Theodore
and Mr. Jaipal Singh and say that such things
should not and will not pay them in the
long run. He was showering abuse on Mr.
Sonram Soren, the Adibasi Minister of Orissa.
Mr. Sonram Soren came at the head of the
po”l, not  only himself but with his  col-
leagues, with a thumping majority
defeating all the rivals. Now, thatbeing
so, what right have you, who have come
through the back door, who have  come to
Parliament  from a pocket borough of
200 or 300 votes, to go on abusing
people who have been directly
representing the electorate, and no less, the
adibasis, and for whom they are entitled to
speak? I would resent such things and would
again  appeal to them not to flo tho way thev
have been.
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What has pained us more is the fact that the
Commission has not given its thoughts to
this important question. When I make this
allegation, I must have some grounds to
prove it. I wrote a letter to Dr. Kunzru. I
communicated the contents of the letter to
the  Members of the Commission, including
its worthy Chairman and also to the
Members of the Sub-committee of the Working
Committee. In that letter I had quoted chapter
and verse the reasons why our claims on
Madhya Pradesh, on the Sadar  subdivision
and on Seraikella have not been considered
by the Commission at all. Speaking about
our claim on Madhya Pradesh, I had said:

"l invite your attention to paragraphs 735
and 745 of the S.R.C. Report, wherein
mention has been made of -elaborate
enquiries undertaken  regarding Orissa by
the O'Donnell Committee in 1934 and an
overwhelming public support was found
regarding the retention of those areas in
Madhya Pradesh and that Hindi is the
predominate language. In this connection I
beg to point out that if the Commission had
merely opened their eyes and looked into
the contents of the O'Donnell
Committee ~ Report, specially those of
Volume I pages 18 and 19, they would have
seen that these statements are incorrect.
They (decision  against Orissa's claim)
are not due to the so-called overwhelming
public support for Madhya Pradesh,
people or Government, nor due to opposi-
tion by majority of Hindi
speakers, but on the basis of statements by a
Deputy Commissioner of Raipur regarding
Bindra Nawa garh, and also merely on the
basis of the statement of a Settlement
Officer regarding Padampur,
Chandrapur and Malkhurda. White inclusion
of Phuljhar and Mahasmudra was
decided on the ground that the people
have no public opinion and that the zamta-
dar of Phuljhar opposed it." This cannot be
said to be a decision of the Committee.
(Time bell rings.)
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[Shri Biswanath Das J

I am sorry. Sir, I am the only one speaking
for Orissa.

MR. DEPUTY CHAIRMAN: Two more
have already spoken.

SHRI BISWANATH DAS: Kindly give me
two more minutes.

MRr. DEPUTY CHAIRMAN: You should
close at 1-30. If every Member goes on taking
extra time, the others will suffer.

SHRI BISWANATH DAS: We regret
that so far as the decisions relating to
Bengal, Bihar and Orissa are concern
ed, the recommendations of the Com
mission are not really the recom
mendations of the Commission. Why?
Because Mr. Fazl Ali, at the end of
the Report has said that he has
refrained from taking any part in
investigating and  deciding the terri
torial dispute regarding Bengal, Bihar
and Orissa. His was a balanced
judicial mind and  this  important
decision is being deprived
of the same. I do not intend making any
allegations but I have to state that Sardar
Panikkar was an Adviser to the Eastern States
which constitute now practically half of
Orissa. 1 feel, Sir, that probably something
was working in his mind lest he should be
misunderstood by others. Else, we have
absolutely no complaint against the
Commission. Our complaint relates to these
stated incidents, and the fact that the
Chairman of the Commission, who is a very
important person, who has a judicious and
balanced approach to questions has abstained.
We feel that this boundary question should be
referred to a tribunal. Have a tribunal
consisting of either the retired Chief Justice of
the Federal Court of India, Mr. Varada-chari,
or the retired Chief Justice of the Supreme
Court of India, Mr. Patanjali Sastri or the
retired Chief Justice of the Supreme Court of
India, Mr. Mahajan. We have no objection.
We want that judicious and balanced mind
should be brought into this important
question and decisions

should be given, and we are prepared to abide
by the decision. We want a decision.

(Time bell rings.)

MR. DEPUTY CHAIRMAN: I am sorry,
Mr. Biswanath Das, you have to close.

SHRI BISWANATH DAS: Please give me
only two or three minutes more.

MR. DEPUTY CHAIRMAN: You have
already exceeded the limit by five minutes.

SHRI BISWANATH DAS: I am sorry, Sir.
I want only two or three minutes more.

MR. DEPUTY CHAIRMAN: Have one or
two minutes.

SHRI BISWANATH DAS: Sir, let me refer
to the proceedings of the Bihar Legislative
Assembly of the 25th November, wherein the
M.L.As. representing the Ho community have
moved amendments to the main Resolution,
for the amalgamation of these two sub-
divisions with Orissa. 11 or 12 votes were cast
in favour of this. Because these people voted
either for Bengal or for Orissa you say that
they were purchased. What about Jhar-
khandis? What were your credentials a year
back and what are your credentials now? You
are certainly different from what you were
before Therefore in these circumstances I
appeal to the hon. Members not to give any
importance to the so-called wailings of my
friend, Shri Theodore Bodra.

MRr. DEPUTY CHAIRMAN: Mr.
Prasadarao.

SHRI N. D. M. PRASADARAO: Mr.
Deputy Chairman, before discussing this
question of States reorganisation let me first
of all pay my homage to those martyrs who
agitated and who laid down their lives in the
cause of reorganisation of States on linguistic
basis beginning from the time of
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Bengal partition down to the martyrdom of
Potti Sriramulu, and also to the martyrs of
Bombay who died on November 18 and

21.

[THE VICE-CHAIRMAN
MATHUR in the Chair.)]

(SHr1 H. C.

Sir, this is a very important question and
the Home Minister has rightly advised us to
be very calm, cool and dispassionate while
we discuss this report, because so many
questions are involved. Border disputes are
there; some States are being wiped out and
some States are being totally altered.
Therefore it is quite right that he has
advised us to be cool and dispassionate.

Sir, several Members have paid
tribute to the labours of the Com-
mission. 1 also join them in paying tribute
for all the work that they have done. Sir, I
have one remark to make about the
Commission's work. Sometime  ago,
speaking. I think, on the University
Grants Commission Bill, Dr. Kunzru said
that the Commission had never  been
interfered with, that the Government had
never instructed them to do  this or that,
and they were in no way influenced by the
Government. May be quite correct, Sir, But
I would like to say this that even ' though
when they started doing their work  or
during the course of their work
Government had never interfered, their hands
were tied down from the very beginning as
they were asked to do their work within the
four corners of the terms of reference that
were placed before that Commission.
Those terms of reference have led
them to make some major recommendations,
which I consider  major blunders.
Sir, what are the terms of reference?  Of
course I need not read them. So many
Members have already referred to them.
They refer not only to language but to certain
other considerations also. They said
about national unity, national
security economic viability and so many
other things. Quite right, Sir,
nobody objects to it. If the reorganisation of
States on a particular basis  will
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endanger national unity or national security,
certainly it should not be done. But why are
they clubbed together? When we are
discussing  the  question of  States
reorganisation on linguistic principles, why is
this question of national unity and national
security brought in? At no other time during
the last 30 or 40 years did any person think
that if the States are reorganised on a
linguistic basis either national unity would be
endangered or national security would be
threatened? No thought had come so long; it
has come only after 1947, after the transfer of
power and the ruling class has got the power
in their hands to recarve the States, to
reorganise the States.

Let us see what is this national unity. What
is the outcome of the recommendations of the
S.R.C.? They have recommended 13 States to
be reorganised on a linguistic basis, Sir, out of
16 States, when 13 States are to be reorganised
on a linguistic basis does it threaten national
unity? Does it threaten national security?
Therefore, unnecessarily, instead of simply
saying "You reorganise the States on a rational
basis or on the basis of the principle which was
recognised and which has been influencing the
policies of the major political parties in the
country, namely, the principle »>f language",
instead of simply saying to them that "you
reorganise them on this principle" they have
clubbed in all these things, and that is why, Sir,
so many things have come in. Too much
insistence on this national unity without anj
context has led to several mistakes, major
blunders, in the recommendations of the
Commission. That is why, Sir, it has been
recommended that the Osmania University
should be placed under the Central
Government and the medium of instruction in
this university should be Hindi. This way, it is
a sort of artificial unity that they are thinking
of. Sir, this national unity can be achieved only
with the willing co-operation of all the people,
of all the linguistic groups living in our
country. But what is this? If

supposing  through these  artifMal
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somebody wanted national unity to be built
up, will it be built? if very large sections of
the pepole even in this House fear that
arbitrarily Hindi is being imposed on them in
the name of national unity, they are justified,
as such fear has been engendered by some of
the utterances made by responsible leaders. I
refer to the latest utterance, the latest state-
ment made by no less a person than the
Chairman of the Hindi Commission, Shri B.
G. Kher. Sir, while speaking in Hyderabad on
December 17, he said something to the effect
that if the regional languages grow as they
like, then there is the danger to Hindi growing
as the national language of India. Why should
these two be counterpoised? Suppose I want
my Telugu to be developed or some friend
from Kerala wants Malayalam to be
developed, how does it affect, how does it
come in the way of Hindi being developed as
a national language? There is no controversy
at all; there is no enmity among these
languages. Therefore when such things are
being imposed in the name of national unity,
naturally there will be dissensions and there
will be suspicion. Therefore this question of
national unity should not have been brought in
the consideration of the question of
reorganising the States. This thing has been
proved by 13 States being recommended on
the basis of language.

Similar is the question of national security.
Does national security depend upon whether a
State is created on a linguistic busis, or
whether it is a bilingual State or not or
whether it is big or small? National defence is
the concern of all the people living in our
country. Even if there is a big State, say, with
3, 5 or 6 crores of population, can that State
alone defend the whole country from
aggression' Therefore this question also should
not have been brought in. They say
regionalism, provincialism, Hnguism and all
these isms will develop and national security
and national defence wuild be affected. But
today I asic,
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how is the army organised? We find there is
the Rajputana Regiment, the Mahratta
Regiment; similarly we have got Madras
Regiment also. Even though they are recruited
on that basis, even though they are named on
that basis, do they threaten the security? Are
they less patriotic? National defence and
national  security depend upon the
consciousness of the people, upon the
patriotism of the people. When Kashmir was
threatened, the whole nation rallied together
and went to defend Kashmir. Therefore this
question of national security should not have
been brought at all in the context of States
reorganisation.

Sir, another thing has also been brought
in—economic viability— whether a State
would- be able to balance its budget, whether
it would be able to meet all the expenditure
that it has to incur in the State. If that is to be
taken as the criterion, 1 would ask the
Government whether any single State is
economically viable as it exists today,
including the U.P. which was referred to by
one hon. friend as a giant? Sir, I have taken
some figures from the report of the Taxation
Enquiry Commission relating to the State
revenues and expenditure on the revenue side.
All the Part A States, we find, are not
economically viable in that sense. These are
the figures for 1953-54, the last year for
which the Taxation Commission has given
figures:

State Tuwal revenue  Bxpe: diture
on revenue side

(In crores) {In crores)
Assam 1374 14°93
Bihar 32778 3:-36
Bombay 6815 7206
Madhya Pradesh 23711 25721
Madras 490 74°6%
Punjab 1551 19°57
Qrissa .. 12'0% 1467
u. p 6627 78-54
West Bengal 3772 057

Sir, these revenues include not only
the ordinary taxes but even the
grants-in-aid from the Union Govern-
ment. You will find from these figures
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that no single State is balancing its budget
unless it raises loans or the Centre gives more
aid. That is how the States are getting on.
Therefore when considering this question of
States reorganisation, this question also
should not have been brought in. It has been
unnecessarily brought in. That is why the
Commission has been misled on several
issues and that is why they have committed
some blunders. Sir, when I say that the
Commission's recommendations are not
acceptable to many people in the country, I
speak the fact.

The hon. Minister 10- Home Affairs,
speaking while introducing the motion, said
that almost all the people in the country
welcomed it and that only some insignificant
minorities have not accepted it. Sir, I would
respectfully tell him that this insignificant
minority includes the Working Committee of
the Indian National Congress itself, for they
have already modified certain
recommendations made by the States
Reorganisation Commission. What has
become of the recommendation about
Telangana? They said that right now they
favoured the formation of Visa-landhra. Then,
have they accepted Part IV dealing with
Services and other things? They have not;
they have postponed decision on it. And what
about Punjab? Consultations are still going
on; they are calling the Punjab leaders and
talking to them. The very fact that even the
Congress Working Committee has modified
certain recommendations of the S.R.C. shows
that the recommendations are not quite
satisfactory to a very large percentage of the
people of the country.

Now, I come to some of the recom-
mendations made by the Commission. My
friend, Mr. Akbar Ali Khan, is not here today.
He said that 95 per cent, of the people in
Telangana did not want a merger with
Andhra: did not want Visalandhra. Sir, I am
sorry that he has completely exaggerated the
picture. Sir, it is not 95; I would have
accepted if he had said 0'95. That is the
correct picture if he goes and
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sees in the villages. L,et, him see the papers
published in Visalandhra and he can see how
many meetings, attended by thousands and
thousands of people, afe being held in
Telangana in favour of Visalandhra. I have got
here the papers just received. Take any paper
and you will find reports of number of
meetings being held in Telangana. This is one
paper received yesterday and this says that in
Suryapet, Janagaon taluks and Ped-dapalli
several meetings were held attended by
thousands of people. In Suryapet Taluk 10,000
people attended one meeting. In Peddapalli
1500 delegates attended a conference. In
Sultanabad Taluk many meetings were held; in
Huzurnagar a week has been observed
supporting Visalandhra from 15th to 21st. In
Mankote Taluk 4,500 people have attended
meetings in three or four places. Sir, there are
several such reports and it will take much time
if I were to read out all of them. Let him go to
these villages and just see that reactions of the
people; let him not just see only the reactions
of some interested persons in Hyderabad city.
Let him go to the villages and he will see that
the entire people, barring a few interested per-
sons, are demanding Visalandhra. He said that
public meetings could not be held in favour of
Visalandhra and he has challenged my friend
Raj Bahadur Gour. If he wants to challenge,
there axe 89 lakhs and twelve thousand and
odd Telugu people in Telangana who can
accept that challenge. Who are disturbing the
meetings? If some meetings are not being
held, who is responsible for that? Not only the
meetings addressed by Raj Bahadur Gour but
even the meetings held and addressed by the
Chief Minister of Hyderabad State are being
disturbed but who are disturbing them?

Dr. R. B. GOUR (Hyderabad): I have
addressed dozens of meetings; not a single
meeting of mine was disturbed hy anybody.

SHRIN. D. M. PRASADARAO: So, Sir, he
challenges that meetings would
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[Shri N. D. M. Prasadarao] not be held. Of
course, there are some persons who will try
always to disturb meetings held in support of
a democratic cause. My friend, the Nawab of
Chhattari, is not here. He would have told
how in Hyderabad when any popular cause
has been championed the goondas used to dis-
turb and the Nawab of Chhattari was himself
a victim to that. When he wanted to come to
Delhi by plane from Hyderabad for talks on
the question of merger of Hyderabad with
Indian Union, what fate had met him he
would have told. That is how the meetings are
being organisedly disturbed by interested
persons. So, it is not a case of holding a
meeting or disturbing a meeting. It is the
cause of the people. So, go and see in these
villages and you will find.

Sir, yesterday and day before yes

terday we have heard the arguments
for and against Samyukta Maharash
tra with Bombay. I do* not wish to

deal at length in the short time at my
disposal............

THE VICE-CHAIRMAN (SHRI
MATHUR) : Only four minutes more.

H. C

SHRI N. D. M. PRASADARAO: I would
respectfully say.that the Commission has not
been factual and truthful when dealing with
the case of Bombay. They have said that the
Gujeratis are very patriotic and self-
sacrificing and willing to live in a bilingual
State, but it is very unfortunate to find that
this patriotism and self-sacrificing spirit has
evaporated today. Today when some
Mabharashtra leaders offer the same demand
of a bilingual State with all the Maharashtra
people coming together, then this self-
sacrificing nature and this patriotism
evaporates. The Gujeratis will not live in
such a bilingual State. When [ refer to
Gujerati people I do not mean the workers
and peasants of Gujerat. It is the leaders, it is
the monied monopolists of Gujerat that I
mean. Similarly, they are willing to live in
Bombay in peace if it is only a bilingual
State without Vidarbha.

They are patriotic. If supposing Vidarbha also
is thrown in or supposing Gujerat is separated
and Samyukta Maharashtra is separated with
Bombay, then also they could not live. What
is this patriotism? Why should these
compliments be given to these persons?
Therefore, when these questions are
discussed and decided, I have to say that the
Commission has not fairly dealt with the
whole question

I come to the question of Punjab.

Here also another major blunder has been
done by the Commission in respect of Punjab.
Just now, the hon. Diwan Chaman Lall has
said that the slogan of a Punjabi Suba, the
demand for a separate Punjabi-speaking State,
is a communal one. But, Sir, that very
communalism has been expressed right here
itself; in this House, when he demanded that
they want to expand. The Commission itself
has said that if the States reorganisation means
linguism or separatism or expansionism or
'exclusfvism', it should be rejected. But right
here and now he has expressed expansionism,
at whose expense, at whose cost? Are the
people of those provinces and those regions
which he wants to include in the Maha Punjab,
willing to that? Recently, the Legislative
Assemblies of Punjab, Pepsu and Himachal
Pradesh, which have to come together in a
single province, as recommended by the
S.R.C., have discussed this problem. They
have expressed their opinions and what is the
result? Sir, in Pepsu, out of 44 persons who
spoke 41 persons have supported the forma-
tion of Punjab, not th, Maha Punjab
recommended by the S.R.C., but a Punjabi
Suba and only one or two have stood for Maha
Punjab. Similarly, in Himachal Pradesh also,
they have taken a vote—not only discussed—
and there they have rejected this. They want
that Himachal Pradesh should be separate.
And the voting was 34 for the retention of
Himachal Pradesh as a separate province and
only 4 for the recommendation of the S.R.C.
Similarly, in ?unjab also, about 64 persons
have spoken on th, S.R.C. Report, of whom
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52 persons both Hindus and Sikhs— he was
telling that this slogan of Punjabi Suba is a
Sikh slogan, a communal slogan—of all the
parties, whether they are Communists, Con-
gress or others, wanted a Punjabi Suba and
Hariana Pranth, not the Maha Punjab as
recommended by the S.R.C.

THE VICE-CHAIRMAN (9Hr1  H. C.
MATHUR): It is time.

SHRI N. 1>. M. PRASADARAQO: Just two
or three minutes more, Sir.

THE VICE-CHAIRMAN (9HRI H. C.
MATHUR) : No, please wind up.

SHRI N. D. M. PRASADARAO: Only 11
stood for Maha Punjab. Therefore, it is no use
denouncing that the demand for a Punjabi
Suba is a communal slogan. Just as other
people are demanding, the Punjab people are
also demanding. And when you have
accepted Punjabi as a national language—as
one "f the fourteen national languages—when
you have accepted them as a linguistic group,
they are also demanding a Punjabi Suba.
Therefore, it is not a communal slogan. Just
in order to deny the Punjabis the right of
forming their own State you are giving them a
bad name, just as the saying goes; 'give the
dog a bad name and kill it'. Similarly, you are
giving it a very bad name.

Sir, I will deal with only one more point
before I finish. In many of their
recommendations the S.R.C. have tried and
applied the principle of balancing. This
balancing formula is a very dangerous
formula. Take the case of Punjab or any other
State. Take the case of Maharashtra. They
wanted to balance two forces. They have
brought in Marathwada to Maharashtra and in
order to counterbalance this they have
brought in Kutch and Saurashtra. Similarly,
they have included a Karnataka area, Bellary
taluk etc. in Andhra; and in order to counter-
balance and to com-
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pensate for that, they have kept the mainly
Telugu-speaking area, Kolar, in Karnataka.
Sir, they speak of percentages, forty per cent.,
fifty per cent., sixty per cent, of Sikhs in the
Punjab. These balances and counterbalances,
these compensations, etc. are not a proper
formula. The only proper formula, the only
rational and correct formula would have been
the formation of States on the basis of
language. Even now the time is not over.

2 P.M.

SHRI H. C. DASAPPA (Mysore): Will you
on that score allow Bellary t0 be in the
Karnataka State?

SHRI N.D.M. PRASADARAO: Oh yes.
Our Party has made it quite clear that the
three taluks have arbitrarily been merged in
Andhra and that they should have gone to
Karnataka. If there are any villages on the
border with Telugu majority, they should go
to Andhra.

THE VICE-CHAIRMAN (SHrRl H. C.
MATHUR) : That is all.

SHRi N. D. M. PRASADARAO:
Therefore, this is the correct principle and I
hope that the Government will accept it and
when the States are reorganised, they would
be reformed on that basis.
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"While making this recommendation we
have to take note of the fact that the eastern
portion of the Kishanganj sub-division is
predominantly inhabited by Muslims who
would view with concern the transfer of
this area to West Bengal on (he ground that
their linguistic and cultural rights might
suffer ahdythat the possible resettlement of
displaced persons from East Bengal might
dislocate their life. These fears are not
without justification. It would, therefore, be
necessary for the West Bengal Government
to take effective steps such as the
recognition of the special position of Urdu
in this area for educational and official
purposes. The density of population in this
area is such that there is little scope for any
resettlement of displaced persons. The

West Bengal Government would,
therefore, do well to
3.RSD—6
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make a clear announcement to the effect
that no such resettlement would be
undertaken.. This would go a long way in
our opinion in dispelling doubts and fears."
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"The provisions are embodied in Part
XIII of the Constitution, and I would refer
particularly to articles 301, 302, 304 and
307. 1 would also refer to item 23 of the
Union List under the Seventh Schedule to
the Constitution, and the power which the
Parliament' have by virtue of this item to
enact legislation regarding National-

Highways. We contend, Sir, that in view of

these constitutional provisions, West

Bengal can make as full and free a use of

the two National-Highways in question
now, as they would if the area were
transferred to West Bengal. I would go a
step further, and declare that, even apart
from the constitutional provisions, and any
law that Parliament might enact in future,
we are prepared to agree to any
arrangement regarding the use of these
Highways and other allied matters, that the
Union Government may desire."
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"No. 7.—With regard to the ques tion of
settling refugees in the area to be
transferred from Purnea district, the West
Bengal Government are prepared to give
an undertaking that no refugees will be
settled there unless it be by mutual
agreement with the local people.”
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THE VICE-CHAIRMAN (SHrI H. C.
MVTHUR): Another two minutes.

SYED MAZHAR IMAM: Another five
minutes and I will finish.

THE VICE-CHAIRMAN (SHrRI H. C.
MATHUR): I am sorry. There are other
speakers. We must co-operate.
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"That the district of Goalpara as
mentioned above should be transferred to
West Bengal, if the people in that area are
willing to be so transferred."
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THE VICE-CHAIRMAN (SHri H. C.
MATHUR): YOU have already taken three
minutes extra. Please wind up.
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"While making this recommendation we
have to take note of the fact that the eastern
portion of the Kishenganj Sub-division is
predominantly inhabited by Muslims who
would view with concern the transfer of this
area to West Bengal on the ground that their
linguistic and cultural rights might suffer and
that the possible resettlement oi displaced
persons from East Bengal might dislocate
their life. These fears are not without justi-
fication. It would, therefore, be necessary for
the West Bengal Government to take
effective steps such as the recognition of the
special position of Urdu in this area tor
educational and official purposes. The
density of population in this area is such that
there is little scope for any re-settlement of
displaced persons. The West Bengal Govern-
ment would, therefore, do well to make a
clear announcement to the effect that no such
re-settlement would be undertaken. This
would go a long way in our opinion in
dispelling doubts and fears."
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"The provisions are embodied in Part
XIII of the Constitution, and I would refer
particularly to articles 301, 302, 304 and
307. 1 would also refer to item 23 of the
Union List wunder the Sevenrh

Schedule to the Constitution, anc the
power which the Parliamem have by virtue
of this item tc enact legislation regarding
National Highways. We contend, Sir, thai
in view of these constitutional provisions,
West Bengal can make as full and free a
use of the twe National-Highways in
question now, as they would if the area
were transferred to West Bengal. | would
go a step further, and declare that even
apart from, the constitutional provisions,
and any law that Parliament might enact in
future, we are prepared to agree to any
arrangement regarding the use of these
Highways and other allied matters, that the
Union Government may desire."
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"(iv) need for ensuring protection of
Bengali culture and heritage amongst the
Bengali-speaking people in Bihar."
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"No. 7.—With regard to the question Gf
settling refugees in the area to be
transferred from Purnea district, the West
Bengal Government are prepared to give an
undertaking that no refugees will be settled
there unless it be by mutual agreement with
the local people."”

THE VICE-CHAIRMAN 9Hri H. C.
MATHUR) : Another two minutes.

SYED MAZHAR IMAM: Another five
minutes and I will finish.

THE VICE-CHAIRMAN (SHrRI H. C.
MATHUR): I am sorry. There are other
speakers. We must co-operate.
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THE VICE-CHAIRMAN (Suri H. C.
MATHUH): YOU have aJ ready taken three
minutes extra. Please wind up.
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* SHRI LAVJI LAKHAMSHI (Kutch). Mr.
Vice-Chairman, I am straightway coming to
the proposals with regard to the State which
affects my State. That is because of the time
limit that you are trying to rigorously impose,
not that I do not attach importance to the
other provisions that are made ill this Report,
and particularly the proposals and the
recommendations which are made in Part IV
of the Report, but for want of time, I would
not like to give my opinion on them. I would
only say that those particular
recommendations which are contained in Part
IV should be accepted in toto in the interest of
the nation.

Now, Sir, coming to the proposals made
with regard to th, Bombay State, we find that
the Commission has proposed the new State
of Bombay comprising the Marathi-speaking
areas. Saurashtra and Kutch. In this composite
State the Marathi-speaking people will
number about 2 crores and 30 lakhs, and the
Gujarati-speaking people will be about 1 crore
and 60 lakhs. Apparently, Gujaratis are in
minority. Sir, the three great statesmen, while
making these recommendations, have
expressed certain hopes, and their hopes are
contained in their Report on page . 121, para-
graph 439, where they state as follows:

"Having regard to thes, recom-
mendations and to the traditions of
tolerance which have so far b°en

characteristic of the existing Bombay
State, the arrangements pro-nosed by us.
which brtag trgethei all the Gujarati -
speaking people and
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[Shri Lavji Lakhamshi.] also a great
majority of the Marathi-speaking people
will, we hope, be worked in an atmosphere
of mutual understanding and goodwill."

Reorganisation

That was the hope on which they based this
proposal whereby a minority of the people is
proposed to be placed along with a majority of
the people. By these proposals, Sir, the
linguistic aspirations of my Marathi-speaking
brethren are more than satisfied. They get one
State, Vidarbha, with an absolute majority.
That is a unilingual State. In th, proposed
State, they go in a majority of over 70 lakhs.
But th, linguistic aspirations of the Gujaratis
have not been fulfilled. And yet Gujarat
accepted it. Saurashtra, Kutch and other
Gujarati-speaking areas were sought to he
added to the proposed new State. It is not that
w. had no linguistic aspirations of our own,
but with a certain amount of trepidation, we
accepted it, because the great statesmen
expected from us the spirit of accommodation
and tolerance. But, Sir, I regret to find that this
spirit has been misinterpreted by various
speakers, various leaders, who claim
themselves to be the leaders of Marathi-
speaking. areas. They think that in the matter
of division of offices and the distribution of
loaves and fishes, by some permutation and
combination, the Gujaratis, although in a
minority, will be enjoying the fruits of
majority. Certainly, Sir, the Gujarati-speaking
people did not expect that spirit. It stands to
commonsense that it is not possible for any
minority to exercise that sort of influence or
that sort of power grabbing. As a matter of
fact, Sir, it is claimed—and I concede it and
accept it—that the Marathi-speaking people,
that the Maharash-trians, have made great
sacrifices for the liberation of this country, and
they have rendered a great service in the cause
of the country In the various spheres of life. I,
on behalf of Gujarat, can also lay our claim,
our humble claim. We have also done our best
in that direction. But surely, that is
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not the criterion for dividing a territory. They
cannot say "Oh, this area should be given to
us simply because we have done a great
service, or we have made some sacrifices".
Bui despite their linguistic aspirations not
having been conceded, the Gujaratis were
going in a minority into the State with a
certain amor.ut of trepi dation, hoping, of
course, that there would be cordial relations.
But unfortunately we were misinterpreted. If
we have been misinterpreted, we do not mind
it, it is perfectly all right. But to add insult to
injury, my friend, the then M.P.C.C. chief
says "A Gujarati thinks always in terms of
rupees, annas and pies, but we think in terms
of Mega Dud and Kalidasa" as if the whole of
Gujarat consists of those banias who think in
terms of rupees, annas and pies. (An hon.
Member: What about Gandhiji?) I would not
like to name that divine personality. He
belonged not only to Gujarat, but to the whole
world. I simply wish that the Chief of the
M.P.C.C. had not made these remarks and
hurt us in the way in which he did.

Then, Sir, certain other speeches have been
made by my friend, Mr. N. V. Gadgil, and by
certain other friends that the capitalists will
exploit the situation. That is why I say, Sir,
that the spirit has not been properly
understood unfortunately. Well, if that spirit is
not understood, we on behalf of Gujaratis, or
at least on behalf of Kutchis, would like to say
that we would not like to go into partnership
with those who are not going to understand
the spirit with which that partnership is going
to work or is expected to work. Mr. Deo-
girikar has quoted Mahatma Gandhi, his
letters, his speeches, his writings, in support
of linguism. Well, Sir, linguism, in its proper
perspective, is a very good thing. As a matter'
of fact, our three great statesmen have more or
less accepted this idea of linguism, and a, a
result of that, they have recommended thirteen
or fourteen States on linguistic considerations.
In so far as the
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Bombay State is concerned, they have made
their recommendations subject to one
condition that they shall have to work with
mutual goodwill. If this goodwill is not
forthcoming, then this State cannot work.
And now, the visible manifestation of that
goodwill is lacking, in so far as our brethren
are concerned. Certainly, we abide by the
recommendation made by the Commission.
Sir, this is almost the unanimous view, and
they say that this is after all the best
recommendation or the best solution of this
tangled problem. Yet it does not find favour
with them. We have also gone in with a
certain amount of trepidation. But, Sir, now
when this thing i being interpreted in terms
of the loaves and fishes of office, and when
we are being discarded, certainly we cannot
agree to this. Although it is the best solution
to the problem, we cannot accept it with any
amount of confidence in th>- State which has
been proposed by the S.R.C. And if that is so.
the problem boils down to this. What should
be done about this Bombay City? That is the
problem which is posed. With regard to the
solution of the problem relating to th, city of
Bombay, I would like to say that the material
which has been gathered during the last so
many months and and years is voluminous.

We have all the material before us from
which to judge this question of Bombay City.
As a matter of fact, I think that both sides
have presented their case one way or the
other. My friend. Mr. Dhage, wants to discard
the memorandum that was submitted on
behalf of the Citizen®; Committee. 1 would
only ask the hon. Members of this House to
go through it and read it. It gives any amount
of material for judging the question; you may
judge it one way or the other, but the material
is there, considerable amount of material for
you to take your decisions on. My hon. friend,
Mr. Dhage's strange logic is. "It comes from
Mr. H. R. D. Tata, Mr. Puru-shotamdas
Thakurdas and others ani therefore it should
be discarded". It is really a very strange logic.
It should
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be rejected not for what it contains but it
should be rejected on the basis of the quarter
from which it comes. It is a highly intolerant
mind that would reject it simply because it
comes from persons " whom you cal
capitalists. Sir, what is capitalism? We have
accepted it. It is a historical phase that we
have got capitalism. It is a historical phase in
this country that we had the Rajas, the rulers,
~ut the spirit of this great country, the ancient
culture of this country, the great leaders of this
country, demanded that these rulers should
give up their power, and they willingly gave
up their power. It stands to the greatness of
this country that such a thing has happened
only in this country that Kings gave up their
power willingly. Such a marvellous thing has
happened. You have placed before yourselves
the ideal of a socialistic pattern of society, and
tomorrow vou will find that these very
capitalists, in a co-operative spirit, in *;rue
national spirit, will give up all thai they have

SHRI H. P. FAKSENA (Uttar Pradesh):
People are giving away their lands in
Bhoomidan.

SHRI LAVJI LAKHAMSHI: Quite right.
My only submission, my only respectful
submission, to the Members of this House is,
'Please do not abuse your fellow citizens'. If
tomorrow you want that the same capitalists
should surrender their entire wealth in the
national interests, I am sure the Chandulals
and Jains, in tru. national spirit, will
completely co-operate with you.

Sir, I said that you must try to go through
the material that is placed before you. I
admire also Prof. D. R Gadgil, who has also
placed material before the Commission for
judging the case of Bombay one way or the
ether. A lot of material has beer, given. Then
after considering this material. these three
great statesmer have come to the conclusion
that Bombay City cannot form part of any
unilingual area. Before this, this very
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[Shri Lavji Lakhamshi.] question of the
Bombay City came in for consideration by
Jawaharlal Nehru, Sardar Patel and Pattabhi
Sita-ramayya. They also came to the con-
clusion that the City of Bombay cannot form
part of any unilingual area; if unfortunately
the question ever cropped up of dividing
Gujarat and Maharashtra, then the City of
Bombay should become a City State. A third
impartial tribunal, the Dar Commis sion, also
came to the same conclusion. I will prove it
that from the material that is available, there
will be no difficulty in coming to the con-
clusion that the City of Bombay cannot form
part of any unilingual area. There is a lot of
material one way or the other. I ¢ would
submit only ine point. They say, 'There is
Calcutta, there is Madras, there are so many
cities which can form City States, if you make
a City State of Bombay'. I would submit only
one thing, that this is industrially a highly
advanced city; culturally, educationally and in
politics also, it is a highly advanced city, with
a great public life, with JL population of 35
lakhs. These peoDle ought to be considered.
What ic their desire? That is one thing. The
next thing is whether it is really part oi any
unilingual area or any geographical area? It is
said that geographically it is part of
Maharashtra. 1 would only submit that the
various maps given in the Memorandum of
the Citizens Committee will show that
geographically even it cannot form part of that
area. Take the rainfall of Maharashtra and the
rainfall of that area: take the vegetation that
grows there. From no point whatsoever can it
be claimed as a part of Maharashtra. Our
Mahamahopadynya Kane said that he was
thinking of the ancient geography of
Maharashtra. Well, geography does not
change with the passage of time.

Dr. W. S. BARLINGAY (Maahya
Pradesh): Is Konkan part of Maharashtra or
not?

SHut LAVII LAKHAMSHI: Konkan is
not part of Maharashtra. There is one
(riterion that a common man "ke

me would like to place before this hon.
House. Take any person from any part of
India and send him to Bombay. He will find
that the little things that he does, the little
ways that he has get, are to be found in
Bombay also. There is an atmosphere about
the Bombay City. If I were to> wear my dhoti
in a particular way, I find it in Bombay also.
If I were to have a particular way of using;
dantan, T will find it in Bombay also. It is
spread all over the city. la other words, this
city is miniature India. Having regard to that
and all these considerations, all the impartial
tribunals after tribunals have come to> this
conclusion, except of  course my
Maharashtrian friends, that it should be made
into a separate State if unfortunately we are
forced to the conclusion that Gujarat and
Mabharashtra should be separated. It is trup
that now we cannot go back to the proposal
that the Gujaratis and Maha-rashtrians should
remain together. It will be wrong because we
are suspect. It does not arouse our confidence
either

Dr. W. S. BARLINGAY: Who are the
suspects, not the people but the leaders?

LAVII LAKHAMSHI: The
of Maharashtra are suspect,
they are promising that, if
we don't concede their demands, the
matter will be settled in the streets
of Bombay. These are the Ileaders of
Maharashtra. 1 did not want to speak
about that. I wanted to avoid all this
passion. It is hardly becoming that
women should be molested, it is hardly

SHRI
leaders
because

becoming that public property should
be burnt, it is hardly becoming for
these persons, for these leaders, to

claim later that they bared their chests
to firing. In this atmosphere you don't

DR W. s. BARLINGAY: Do you contend

that Maharashtrian society consists of
hooligans?
SHRI LAVII LAKHAMSHI: In this

atmosphere, in so far as Kutch 's con-
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cerned, we do not want to enter into these
troubled waters. Thank you, Sir.

st awo o Yampw (TN #° awh
UE F7H # WM AW GWo  amo dto
& Prole @1 abvms s w8
¥ o drog @ aror o ot e A
frmre wr fewrdtter o =
o wRT &, 2 Fwer abeeT wer e
R g dmn wgiverd @ dv -
toe qarat @ dladt o W w7 0w
agtrs e § ow? oam & e
w Pt avy =) wd  w o o
al g Paewer dore’ o, Preww et o
TR ot Fema @ P aws sy o
T arrel s W ater P ¢ g
e Aot At drd s
g Afeww ooty # qgat W 0w
der 7 gan wr, dgearg o} avy stewer
Tow ® d% & @y m aw s g
of, T’ I gHwr 2 P & @ W
g & F dew et wvr Yo & aw
wg ¥ P mewgE oy @ew W N & ol
78 Taarawd @ wgw aEe | wet o
@ AN, geEr @ Te § 1 oSl A
sdgmwim A w§ mamd P
oo ato F uwlear =1 aew & @b
$Twme o1 e AR AR vem wmr 4
IO g @ Pag & = Trar & W
wvg & T Wisr Sl #1 & Teew Tew
EAWT 4 YT FIAS FAwAm &
Atg g 9T gEET B oow T WA 41
o gum g whow 4 dw Pwr §
avare § P gt witee 4 Pedt g
wt ame 7 rar &1 & Prew @ A
T oS AT GEAT & 1% AN B WA
A zarE & & niw Fad segtA o Pro
F dtwr ot ol Taat o & A el
amr 3 Az &) R A @ ey o
=g Aye at afyamr =t Pasioer &
A T #1 i Toet & Paetor o

[ 21 DEC. 1955 ]

Commission's Report 3732

e avd e ity o ag wor & P
g ot Iuw & P g Tadt o P
T w7t gl qg Taeny P 4 Tw
Mgz P wpmt st & ot wy
grerr gid gu ot gl o ol andEE
ot o § ah oag andHe qy ¥ T
di7e faet & g o ot & ot @ g
ot aret § ot gz tawt | @6 Ayae o
3 arft & dPwr whivw 4 7w f" W
TN o Yo § Tw @t dw dgoem WY
arft § w8 dor o arle vy o agwel €
T oS d dvrer gy o dgawg & Qe
¢ ot gaft ove & agwg @, TAem Al
AR & g g g v of g aear ar §
ot 78 AT gl agS ¢, dar 7 awwr
€1 ¥y Ty @ gy g @ e Wi detat
&t T awer vE o, dated wast
&1 Taer swst wgrer Pey wany T wh
oEee @ Pergrer @ e T Y ageteer
w arew § ot gu & o ww e A
el wtad e € awr f e weel

st aet &, awte @ W@ At 9%y
wie At & afe o o o der
gied et § Vot @y Toem Pz

7 & ater gwwr awr g §) ot
e s W A g A o
e A ot awheT gt e &, I @
o W AT 3w gers § Pead gu v
¥ 7w avg @ A oiw o 7 ¢t oAt
dire foet =7 2t gR, am e Tawt v
fome T W & @ 18 weAat =
Y I W N WiEe W1

[MR. DEPUTY CHAIRMAN in the Chair. J

SRl V. PRASADRAO: Everybody in
Telartgana is saying that those areas should
go 1o Maharashtra.
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MR. DEPUTY CHAIRMAN: You should
not make any allegations against persons who
are not here. Discuss the Report. We are not

concerned with the persons.
#» T-ICITX e

WV awerae——wr
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R awo Mo danpe: e wm R o
#F# af e g o 2 Pees
¥ &, @Pex Prnf &t meve @ wenr
et 81 9t Ao It f § I In
T ey g A SATeS @ a8 wme
# g @t Pwod oge & ar Ty

W ave @ 7 o wEm P& @ reEw
saem = Tl @t aer TEAr Atew
T @, gateg owo amo o 7 @ ot
wftwr e § ag Prewgw e &0 wat



3737°%*%5 Reorganisation [ RATYA SABHA ] Commission's Report, 1955 3738

[# =10 o sang]

Tt g Pabree w4 g3 woem T
o g @ @ @ % Ty @R |
dritee dtedt ot & | 2 s F
T aren Ps pat w5 W@ dwtew d=-
Paret gieht & ofe A" of wgom P dudfew
#ePaet amw A A 7T & g T
fme & TF A Aed A e g #
waaz oft gEm P gt wan ) I A
d gamr a7 off Mo gt mar) gEE dm
aff gan P e, afwerr &, ot wmel
T Tg sl e st atear wvoale
T &7 AR P TAEA F e )
% el qu A e W g &
wrrg W T Yo g I e
dttter Fdt it ot gEwr Tomwe
T | HepTY AgeT AR A A wT Rt
ditfee ddte? & o 7T = & =
ft gegia g7 dF wawrw & Pwogw Teg-
w3 Pefeaw =t € wivs s Ao
me ¥ tatew &1 e g@o amo o
dag wret g A Ps oF  wmw
diifer detwet dar #vd awh gt &,
w w2 T M e &) ope e
¢ s ey aeor gt g e e gt
arw, FAfew oaenT g AW AT ATHAATS
e g wrr. Abew s g @ g
ft 3wt Pegae & R W
Tfew g w5 gt wee | dq
e ft g AEe TR MR,
Prerrarr & oo gt I o =it enfywr
it = &1 Wt 8 @ s €
i rErTe ® whTR W ogEt wwiE
It fegmm wewm o qEtvw e
#) miors wivs *w wpag o
g I s TR St eteeny & e
w YAt s ar e wr oAt ot et
areftx @ mre s o W g w5y 0w
T a3 Iy 93 gmF W TE § qEIW
ypT a qrer & ©F FAtaw AR R gy
 gyrlea ogr @ Al avw 2 W

' A puwteat g W gt oo wne

a @ o1 s & Taeye o OF
gropar § 6 757 1 @ ST o7 WE
g alv ggr @t VegEw aeen § 9
gt & wawr & Al THo amo Ho B
aare & ot grag 78 ww  Tw wg wwr
e wen wew ¢ raten gEwt Eaw &
wiy Foar arw ot Por 7z qwr ol AN
AmigmandamE R gt b
fin frgles @ +m Tt 2 Twe
diffew ddtaet or a2t ot Pam
Prar aw, arerrer I wgre &1 A gt
& i wg wr wrn § P ot g # A
g Prar s 1 gafa 2 &l @ wEe
FhrE w3 = Pv e woq@
gomet P & o g avn arw awd Ee
it ? wur Pe @, o ow e @
Wy 7t @7 am AR Q@ UE I
an w7 | faw ave @ P g gates Paem
v gueteat Wit gF & wx o o
stgwe s wgm & &t fo gt w={
wiv g4 o sty o ah § T oen
& win'w abelr wid 2 @ o o &
o orm wawt e wETS o TR W
¢ ot vy’ et Tt f o wits o
aae g, AW AW & | gt Wt
e g e o Pt s ot e
& ww g & 1 e it wrE
TR wr Prategmr of wgr ashte &1
ot ot o e, W ed @t P e
awr P a1 @ wAy A wm
wits vy @ I Ew ¢ awf | wm
& g wgd & T% orm ewd o g &
o gt R gww Mew amw ) v
=t are vast 71 faere ot gwo amo dho
it s Pram ot st |l & 1
&lw o Poor 1 &, qn o @ Ff ff
3T |

mhﬁ??ﬂmﬁrﬁ?ﬂ#m%mg‘
# v st ot wvd T e,
Tantea @ @ a2, 3wt It Wi wn



3739 States Reorganisation

e R A ad sEm A o
gt Pl & o't mEw &€ =T Fam |

gt =1 1y @ g9 Profr @ I @t o
2T Ten witgn | 4 9% T Tw I
g ww oA ¢ & wglm oW
W & aww w@wEr wwW g
gIeits qgT WERITGAT W I¥ aW o
e o v Pergewme & qretat w1 s
g Al qralal &1 acw & Terat @)
T @ ool ud @ g ot gEiew
P 2t qe awe gt @ o, dfer gEw
arz R st e wE A ow da
Hade wwmar fawer weww wr ghgoitd
“gigor stan | 3w qEde 7 Pawbed o
I TF gEE AT B AAE Ft Fww Rt
P e | 77 g 2 A ot W wf
gar agt # A P i agiew o ot o
gt & guieq agfyr Eaw & 7 @
IT | THO R0 dto FruiF A T fiw W
et P § P s’ wew wee @
fewr gan &, vy’ w1 Peen @,
oy w1 e mgoe @ PR & dt
o aeE Ht (P Aiemaet w4t o
Fgdt & PF w77 ww @ | wi

MRr. DEPUTY CHAIRMAN:
have only three minutes more.
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MR. DEPUTY CHAIRMAN: Yes, that
will do. Please finish now.
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Mr. DEPUTY CHAIRMAN:

Please sit down. Your time
calling Mr. Dasappa.
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MRr. DEPUTY CHAIRMAN: You leave i
to your other friends.
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SHrRl H. C. DASAPPA: Mr. Deputy
Chairman, I am grateful to you for having
called upon me to participate in this historic
debate. Let me at the outset, Sir, express my
gratitude to the hon. the Home Minister for
creating a very fine atmosphere for the whole
debate. He struck a note which, I am sure, has

No, 'no
isover. I an

found an echo in the hearts of every Member
of this House and I am confident that has
largely contributed to the debate that has been
going on here in such a very dignified
manner.

Sir, let me get into the subject at once and
say that I join the rest of the hon. Members in
expressing my great appreciation of the
devoted and patriotic labours of the S.R.C.
The fact that they have had to shoulder a very
great burden and the fact that they have
performed the task with such a tremendous
amount of labour and with not a little amount
of success, however, does not mean that every
Member  should agree wrh every
recommendation. It is true

that they have taken an objective view of the
whole situation in tne land and they can claim
to know more than any single individual as
regards the whole of the country, but may I be
pardoned if I were to say that sO far as the
particular areas are concerned, the hon.
Members here can also lay claim to know the
circumstances, the problems and the
difficulties that beset us in the matter of
reorganisation of that particular area. Sir, it
looks to me on a general appreciation of the
situation that those who stand to benefit by
these proposals and those who have not been
affected in the least and whose status quo has
been maintained are unanimous in applauding
the proposals but those who do not so feel,
those who feel that some sort of injustice has
been done to the particular area, which
concerns them, they do feel honestly that the
S.R.C. does not deserve unqualified support.
This. Sir, is a most natural feeling, and I do
not think either the Government or the learned
Members of the S.R.C, should entertair the
feeling that we are unnecessarily critical or
that we are not doing sufficient justice to
them.

Sir, this proDlem was no doubt beset with a
considerable amount of difficulty and I would
just quote one or two sentences from the
J.V.P. Report which brings out this point very
clearly. This is what they say: "Whatever «he
origin of these Provinces and however
artificial they may have been, a century or so
of political adminis trative and to some extent
economic unity in each of the existing provi-
sional areas had produced a stability and a
certain tradition and any change in this would
naturally have an upsetting effect. It would
have pertain far-reaching consequences,
political, economic, financial and
administrative" and if linguistic divisions are
made "immediately conflict will, arise and
passions will be aroused". And so they laid it
aside, not for all time to come, and therefore I
feel that one should not express any surprise if
he sees a certain
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amount of passion being exhibited here and
there, but, by and large, it must be admitted
that the vast changes proposed have evoked
on the whole a very favourable response
from the people.

Reorganisation

One of the things, Sir, which has been
considered by the S.R.C. and on which I find
it difficult to agree is with regard to the size of
the States. They have given a whole Chapter
or a sub-chapter on this question of States,
whether they should be small or big, and
paragraph 212 deals with the question. I
would like to read just one sentence in that
paragraph: "A small State, it is claimed, may
be able to administer its area intensively and
to promote social welfare measures much
more effectively than a large State." Now this
question whether a State should be large or
whether a State should be small has nothing
whatsoever to do with the question of the
fundamental unity, integrity or solidarity of
the country. I for my part can never associate
the question of the division of the Provinces
with the idea of harming the stability or unity
of the country. Sir, tne Constitution of India
has been such that there are much fewer
powers left with the units than with the Centre
and i do not want to elaborate that point. It is a
point which is very well known, and therefore
it does not matter how we divide or reorganise
the States; it is not going to affect the stability
and the strength of the country. If anything,
having very large States and having something
like a Prussian hegemony might harm the
stability and the unity of the State, but cer-
tainly not the smaller States.

I would also like to refer to another point,
namely this that at the time article 3 and
Schedule III-A were under consideration in
the Constituent Assembly, they envisaged not
a reduction of the number of seats in the
Council of States, but an increase In the
number of seats. This is what they say when
the question came up before the Constituent
Assembly. When allot-
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ting seats to the Rajya Sabha the arrangement
was that one seat should be allotted to every
million up to five millions, and thereafter one
seat for every additional two millions. Thus
the total worked out to b, 205. Of course
there were the twelve nominations by the
President with the result that there were 217
seats. Why they did so is explained here. This
is what Mr. T. T. Krishnamachari says: "I
would like to say why this is necessary
because we could hav, adopted a different
scheme even though it may be in
contravention of the recommendations of the
Union Constitution Committee" on which of
course Pandit Jawaharlal Nehru and others
were present.

"It may be, as honourable members of the
House will understand, that there is a further
splitting up of the units in Part 1. If that will
b. the case, the number will naturally be
increased because by every splitting up of the
units, the commitments wH increase by at
least five". So having fixed the maximum at
250, they have only provided for 205 plus 12
seats so that if there were to be a further
splitting up of provinces then there will be an
increase proportionately. That is one of the
things which I thought I should place before
the House when pleading for smaller States.

The second point is this. After' all. I come
from Mysore and you know very well how it
is functioning. When we are thinking of a
Socialistic State, of a Welfare State, I feel the
larger the number of States and smaller the
States the better it is for us because every
part of the State—outlying and far flung
areas of the State—can have full attention by
the Administration.

Sir, may I know how much time I have?

MR. DEPUTY CHAIRMAN: You have to
close at S-W.

SHRI H. C. DASAPPA: That is, ten minutes
more.
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Mr. DEPUTY CHAIRMAN:
exact, eight minutes.

To be

SHRI H. C. DASAPPA: Sir, I do not want to
claborate this point. I only say that you
compare the progress made by the progressive
States—both the smaller and the bigger States
and you will find that in the smaller States
like Travancore-Cochin or Mysore or Coorg,
every part of the State, every village has
received specific attention and has been
looked alter well. I am not casting any
aspersion on the working of the bigger States
Sir, f»t mbay is acknowledged to be one of
the most efficiently managed States and yet
our Karnataka friends feel that they have not
had their due share obviously because they
were far-flung from the headquarters. That is
one of the reasons why there is a very
pronounced section in Mysore in favour of a
small State—I do not say it is in a majority
because both in the legislature and in the
P.C.C. the vote has been in favour of United
Karnataka. But what is required is goodwill
which was referred to by the hon. Prime
Minister in his speech this noon. He laid very
great emphasis on goodwill and said that any
State, whether big or small, this way or that
way, must have the goodwill of all sections of
its people. What I am saying is that this idea
of a small State is one which has attracted the
attention of people in Mysore and they feel
that even if there are two States it will not go
against the unilingual objective. Each State
can work out its own salvation.

Further, I must say that the S.R.C having
laid down a proposition in favour of bigger
States has also recommended the formation
of a second Telugu and a second Maharashtra
State in Telangana and Vidarbha. This fact
has also created trouble in places like
Mysore. They ask a very simple question. If.
you can have Telangana and Vidarbha why
not here also? Sir, I will read out just a sen-
tence from the report:

"The creation of VIshalandhra is s«
Ideal tc which numerous Indivi-

duals and public bodies, both in Andhra
and Tilangana, have been passionately
attached over a long period of time, and
unless there are strong reasons to the
contrary, this sentiment is entitled to
consideration."

About Telangana they say:

"Telangana claims to be progres
sive and from an administrative
point of view, unification, it is con
tended, is not likely to confer any
benefits on this area.........c..c..c..... Telang
ana feaf that the claims of this area

may not receive adequate  con
sideration in  Vishalnnoh] a... "
and so on.

Likewise with regard to Vidarbha als«
identical sentiments have been expressed.
Now, I say either you adopt one policy; either
include Vidaibbe in bigger Maharashtra and
Telangana in Andhra, or you mete out the
same treatment to the other area, that is,
Karnataka also. If you are going to have two
States there, have two States of Karnataka
also. There is no reason why it should not be
done. And I must say that in this matter it is
not as if all patriotism is on one side and the
others are unpatriotic. After all we belong to
the same country and I ask, why should we
think of larger States? Where was Mahatma
Gandhi born? He was born in the small Indian
State of Porbandhar and he liberated India. I
can quote any number of instances like this.
So it is not necessary that a State should be a
very large unit. Having said that much, I wish
to say that if it becomes absolutely necessary
and inevitable that there should be a united
Karnataka. then it must be ushered in in very
favourable circumstances.

Now, I would just like to answer one or
two points raised by my friend Dr.
Subbarayen. He spoke of all-India Services.
Already the States are compared with District
Boards. They are shorn of all their powers.
Why Is It, in addition to the I.A.S. and LPS.,
you want, all the other Services alao
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co be centralised? Why does he want an
Indian  Engineering  Service,  Indian
Agricultural ~ Service, Indian  Electrical
Engineering Service. Indian Mechanical
Engineering Service why does he want all
such services to be recruited by .the Union
Public Service Commission? It would have
been far better and more honest on the part of
my friend to have pleaded for the elimination
of all the States and for having a unitary State.
That i* all that I wish to say on that.

Then I come to another point. They say
.that the criteria for having parts of other
States into a new State are geographical
contiguity, administrative convenience and
the wishes of the people. I ask every hon.
Member here If these tests are fulfilled in a
particular case, would it not be fair and
reasonable that that area should be merged
with the State they want to Join? Judged from
this point of view, I wish to refer to a few
places in this connection which should go into
the Kannada State. Not that Mysore or
Karnataka wants to grab even an inch of land.
But if language, wishes of the people,
geographical contiguity and administrative
convenience all go to favour it, I ask who
should be there to oppose it? Judged from that
point of view Kasaragod—34 out of 36 Pan-
chayats want this—should go to Karnataka.
Likewise, Madakisira. It is virtually an
enclave. It is like Munagala in Telangana. The
S.K.C. has recommended that Munagala
should go into Telangana.

Sir, I do not want to speak on
Bellary because I see nobody here who
is opposed to the retention of Bellary
by Mysore. We know that the Andhras
at no time laid any claim to Bellary.
When the S.R.C. was investigating,
the Mysore Government or the Mysore
public were never informed of the fact
that Bellary was being claimed by
those friends but today we find...............

(Interruptions.)
MR. DEPUTY CHAIRMAN: Order, order

SHRI H. C. DASAPPA: 1 can quote the
Chief Minister here but I have no
time.

SHRI M. GOVINDA REDDY (Mysore):
The Andhra leaders themselves suggested
that this should belong to Karnataka.

SHrr H. C. DASAPPA: Sir, it is so
obvious. And if you permit me. I would
quote from a letter of Panditji. This is what
the Prime Minister said to Gadalingappa on
Sth August 1953:

"In reply to your telegram dated Sth
August 1953 to the Prime Minister I am to
say that there is no question of
Government going back or changing the
decision already reached in regard to
Bellary Taluk. The Government came to
this decision after full consideration and
will abide by it. In any case Government
do not change their decision because of
fasts and other similar activities."

(Interruptions.)

SHRI K. SURYANARAYANA (Andhra):
Was this after the S.R.C. report or before
that?

SHrRr H. C. DASAPPA: If time is
taken away by the interruptions of
hon. Members, I cannot help it................

MR. DEPUTY CHAIRMAN Please wind
up.

SHRI H. C. DASAPPA: In any case, they
say Government do not change their decision
because of fasts and similar things. Likewise
in Talwadi, that is a portion of the taluk of
Coim-batore which had formed part of
Kollegal originally and is now taken out of it.
Ninety per cent, there are Kannadigas and
they all wish to join Karnataka. Likewise
also is the case with regard to Hosur. I do not
want to take Hosur or Madakisira or Shola-
pur south or Akalakote. The point I say is if
it satisfies all these things, why should
anybody object? Therefore, I feel that these
parts, which I have mentioned, should go to
Karnataka.
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[Shri H. C.
And there is only one
which I wish to say ..............

Dasappa.]
other thing

MR. DEPUTY CHAIRMAN: No, no.
Please pass it on to Mr. Govinda Reddy
and he will continue your speech.

SHRI H. C. DASAPPA: I am glad the
hon. Home Minister said with reference to
Karnataka it may be enlarged Mysore. So,
what I say is the name could well be
retained as Mysore and that will at least go
to partially mitigate whatever other feelings
they may entertain.

SHrR1 B. K. P. SINHA: Mr. Deputy
Chairmah, after the great advocacy of an
extremely poor case by my hon. friend, Shri
Biswanath Das, and the two Surendras in
the Opposition, I start with a handicap and
a temptation. The handicap of
eloquence I cannot get over, but I propose to
curb my temptation. I do not propose to
reply to their arguments because our case in
respect of Singhbhum, Serai -kella and
Kharsawan is so  watertight that it
needs no refutation. It is ours, it has
been ours  and the Commission has
recommended that it will ~ remain  ours.
The hon. Shri Biswanath Das started with
encomiums to the Commission,. but he
ended by giving them some very hard
knocks. This Report is a  human
document. Like all human documents it
needs deep scrutiny. The responsibility
of this House in a matter of this nature is
rather grave. We sit here as re-
presentatives of the States and where the fate
of the States is concerned, it is for us to write
finis, to pronounce the final judgment. I
hope hon. Members will bear this in mind
and give considered thought to the recom-
mendations  of the Commission. The
principles that the Commission has
enunciated are, in my opinion, unex-
ceptionable, but the application of
those principles, in some cases, has
been faulty and faultering. Kishan-ganj
and Manbhum, the two areas of Biha . that
are proposed to be trans-
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ferred to Bengal are cases in point Before
dealing in detail with the case* of these areas,
I would draw the attention of this House to a
principle enunciated at page 56 of the Report:

"No change should be made otherwise
than for compelling reasons."

I will ask the hon. Members of this House to
keep this principle in mind and then judge
whether, in recommending the transfer of
these areas, this principle has not been
respected more in the breach than in the
observance.

Coming to the case of Kishanganj

first, Bengal based its claim on lin
guistic  considerations. The  Commis
sion came to the conclusion that argu
ments based on linguistic considera
tions were far from conclusive. Is
this  statement  corrsct?  With  very
great respect, no. There are

observations in the Report itself which prove
conclusively that linguistic considerations far
from being inconclusive are conclusive, and
conclusive in our favour. Sir, the Commission
observes that the language of that area is
written in Kaithi script. They describe Kaithi
script as allied to Hindi. With very great
respect I must say that this script is not an in-
dependent script. The alphabet is trie same as
Devanagri, the characters are the same as
Devanagri, the grammar is the same, the verb
is the same, the gender is the same. This script
derives its name from a particular caste, the
caste of Kayas-thas who have served as scribes
for centuries in northern India. In the interests
of expeditious writing they eliminated the lines
over the letters and Dirgha Matras; there is the
absence of Dirgha Matras and over-letter
lines. These are the only two factors which
distinguish Kaithi from Devanagri proper.
Therefore, this observation of the Commission
that this Kaithi script is allied to Hindi, with
great respect to them, is not correct. Kaithi is
nothing but a sort of Hindi shorthand. Kaithi is
prevalent not only in that area. Kaithi is pre-
valent throughout Bihar and I am sur»
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throughout the eastern regions ol U.P.
Wherever we have Devanagri, for popular
use you have the Kaithi sript.

Sir, I come next to the question of the
population.  Let us take the language of the
area from the criterion, from the standpoint of
the population of that area. It is admitted that
Muslims are far more than eighty per cent, of
the population of that area. The
Commission has recognised that they have a
distinctive language. That language is
Urdu. And in view of this recognition the
Commission have recommended that Urdu
should occupy a  special position in the
educational and official spheres in this area
when it is transferred to Bengal.  Sir, there is
no distinction between Urdu and Hindi. I
can assure you that as spoken in the rural areas
they are one. This reality that Urdu and Hindi
are the two currents of the same stream was
recognised by the Father of the Nation who put
a special emphasis on Hindustani which
embraces in its popular aspect both Hindi and
Urdu. Be that as it may. Whether Urdu and
Hindi are s*me or similar, leave that question
apart. This is clear and it has been admitted
by the Commission that the language of]
near about ninety per cent, of the  population
of this territory is Urdu and Urdu is entirely
distinct from Bengali. Urdu has nothing to
dy with Bengali and, therefore, on the basis
of  language  the status quo should have
been maintained. And this difference of
language distinguishes the Muslims of this area
from the Muslims of Bengal. The
Muslims of Bengal are all Bengali-
speaking; the Muslims of this area are Urdu-
speaking. Would it be proper then to transfer
this area and its population to a territory
where a different race rules and where a
different language is  spoken? These
Muslims, it Is only for the last few hundred
years that they had been at  the  borders.
There is a history behind this. They arg
known as Abadis. Abadi is nothing buf
an abbreviated form of Shershahabadi
Sher Shah, when he 1 became emperor of
India, was faced '
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with depredations in ~ his territory from the
territories of  the Sultans-and Nawabs of
Bengal. At the back of those depredations
were mainly the Muslims of Bengal. It was to
protect the territory of the Imperial Delhi
or Bihar that physically  thousand* of
people who were living then  in Bihar and
eastern U.P. were transported to those
border areas—the border between Bengal and
what was the then Bihar or the Indian Union—
and there they were settled. These people are

genuine  Biharis or U. P. people. Their
language has been distinct, their
associations have been entirely with the

people of Bihar. Rather for the last four
hundred  years  they have served as the
sentinels of Bihar against the depredations of
Bengal. There has been a bitter fight between
these people and the Muslims of
Bengal for four hundred years. We do not
want to deal with this question from the point
of view of community, religion or caste. Here

is a people who-are distinct from the
Bengali  Muslims, who have been on
terms of enmity with them for the last
four hundred years. Is it then proper te throw
them in the same hotchpotch as the
Muslims of  Bengal or  the Bengali
population?

The Commission has recognised the wishes
of the people as an important element in the
formation of a State. This principle was
recognised by the Motilal Nehru Report, by
the Dar Commission and by the J.V.P. Report,
and this Commission has set its seal to it. This
principle has been subject to only one
qualification, i.e.. that no conglomeration of
people, if other considerations do not warrant,
caa have a separate State of their own, on their
mere desire. The people of Kishenganj do not
want a separate State. They simply want to
remain part of a State of which they have been
a part for centuries. They want to remain part
of a State which satisfies all the criteria of
statechood laid down by the Commission
itself.

I can understand the qualification so far
as the formation of a separate
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[Shri B. K. P. Sinha.] «or independent State
or province is concerned. But this
qualification was developed for a particular
purpose, for a particular class of case, for a
particular category. Is it proper then to project
this qualification, to a question of an entirely
different kind. J submit that it is not proper.

The Commission has recognised that the
wishes of the people are an important element
to be considered in a democracy. What are the
wishes and desires of the people or their fears
and apprehensions are laid down rfn some
detail in paragraph 653 of the Report of the
Commission itself. It is -clear that these
people want to remain with Bihar. Then the
strongest argument for this transfer has been
that it will facilitate communication between
the two parts. The resources of our
Constitution are not limited in this respect.
There are several articles in Part XIII of the
Constitution and the power is given to the
Union by item 23 of the Union List to make
communication easy between various parts of
the country including the two parts of the
same State or two provinces. Why should not
this Parliament of India take recourse to those
powers and facilitate communication between
the two parts of Bengal? That can easily be
done.

It has been recognised by the Commission
itself on pages 175—paragraph 646 and they
say, "It may be possible, as the Bihar
Government has contended, to mitigate these
diffculties within the existing constitutional
and administrative  framework."  They
recognise that the Constitution provides
adequate remedies for the difficulties from
which Bengal suffers Still, while they lay
down that without any compelling reason no
change shall be made, a change is made. It is
for this House to judge whether this change is
in consonance with the principles that they
have themselves laid down.

I am conscious of the demands of national
security as much as my hon.
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friend from Orissa. That is a bordat region—
on the border of two independent countries,
India and Pakistan. Would it be proper to
have on that region—on that border—a popu-
lation which suffers from a sense of grievance
and frustration? Their grievances may have
projections in spheres which may, I
apprehend, be subversive to the nation itself.

AN HON. MEMBER: They are work-ing
for Bihar.

SHRI B. K. P. SINHA: Leave them. They
were the sentinels of Shex Shah. Read the
whole history.

Sir, 1 urge that the demands of national
security require that this area should remain a
part of Bihar and not be transferred to a
province where these people will not feel at
home because when people are frustrated,
their mind works in peculiar ways and it may
manifest itself in many ways which may be
subversive of the national security.

Coming to Manbhum Sadar, linguistic
considerations have weighed, to a great extent,
with the Commission. They stress the fact that
the Bengali-speaking population according to
the 1951 census is 55 per cent. Bilingua-lism
is inevitable in border regions. The percentage
of people speaking different languages always
vary in the border regions. In view of this fact,
it was enunciated by the Dar Commission that
only when the people speaking one language
in an area form more than 70 per cent of the
population in that area, then that area will go
into that unit where that language is the main
language. This principle was enunciated by the
Dar Commission. And this Commission set its
seal on that principle. According to them, the
figure of Bengali-speaking population is 55
per cent. It falls short of the standard laid
down by them by 15 per cent. Still, this area is
proposed to be transferred to Bengal. How
was this 55 per cent achieved? That is a very
saa and sorrowful story of the suppression of
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a backward and docile people by a people
more advanced and virile. We were, along
with Assamese and Oriyas, for a large number
of years, ruled from Calcutta. Bengali people
received the benefits of education before
others could get it. The result, was that all
these areas were full of Bengali Officers,
Bengali professional men, school masters, etc.

And they saw to it that the language of the
people was suppressed in this area. Sir, [ am
simply quoting a small report written in 1915.
At that time, there was no popular
Government in Bihar, no association of the
representatives  of  the people  with
government. It was an aiien Government and
the report could not be partial towards Hindi
and prejudicial towards Bengali. Here is what
Mr. Hignell, Deputy Commissioner  of
Manbhum, writes:

"The Hon'ble Revd. Dr. Campbell
informs me that when he first came to the
Sub-Division (I believe some 35 or 36 years
ago) all pleaders and Mukhtears addressing
the sub-divisional Courts, spoke in Urdu or
Hindi. At the end of 1912, there was not a
single Hindi-speaking Pleader or Mukhtear
practising at Dhanbad.... All the educational
officers from the Deputy Inspector of
schools downwards, Sub-Inspectors and
Inspecting Pandits were Bengalis. This is
not surprising but it is significant that even
in the Topochanchi thana, adjoining the
Hazaribagh district, where the last census
shows some 73 per cent, of the population
to be Hindi-speaking there was not a single
school, in which Hindi was taught or used
as the medium of instruction.

"Bengali has been imported into
this district by the swarms of Ben
gali pleaders, Mukhtears, Managers,
Tahsildars and clerks, who have
been installed here in the absence
of the local educated class ..................

"The truth is that the Bengali section of
the population has monopolised the
advantages of education
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and the school teachers are ail Bengalis
who impose their alien language On the
population."”

There is testimony after testimony to show
how this 55 per cent, has been achieved.

I will just take only a minute or two.
Language and culture often go together and
when there is some divorce between language
and culture, the linguistic principle, to the
extent of that divorce loses its force or
validity. Is there that identity between the
linguistic principle and cultural principle in
this area? With great respect, I say, 'No'.

The castes who inhabit this area are mostly
Biharis. namely Kurmis. Goalas, Maithils, the
castes which you do not find in Bengal.
These castes form 70 per cent, of the
population of this area

MR. DEPUTY CHAIRMAN: That is all,
Mr. Sinha.

SHRI B.K. P. SINHA: I will take hardly
two minutes more.

There are two schools of Hindu Law in
India—the Dayabhaga and the Mitakshara.
Mitakshara is followed throughout India.
Dayabhaga is followed only in Bengal. The
population of this area is governed by the
Mitakshara school of Hindu law, not by the
Dayabhaga school of Hindu law. This is a
clear indication to show that they are not part
and parcel of Bengali race or Bengali people.
The customs and manners that they follow are
the same as that in Bihar. Bengalis have
distinctive surnames, for example, Chatterjee,
Mookerjee, Ghosh, Bose and so OP

In a population of 8 lakhs at one
estimation the Bengalis are 25,000,
and at the highest estimation they an
50,000. The genuine Bengalis,
Bengalis really by race, constitute only
1/16th of the population.



3757 Swies ReOrQjsation

MR. DEPUTY CHAIRMAN: No more.
Kakasaheb Kalelkar.

KAKASAHEB KALELKAR (Nominated):
Sir, considering all the viewpoints placed
before the country, the safest thing would
be to support the recommendations of the
S.R.C. as ihey are. After the report is
implemented, you could have some
boundary Commissions here and there to
effect small changes.

But this does not mean that I approve of
the principles accepted by the S.R.C.
report.

The various provinces of India were
formed either by the Pathans, the Bahmani
kings or the Moghuls and later by the
English people. So the provinces
established by these people were for
administrative convenience only of the
rulers.

I am for having very small States. When
Mahatma Gandhi ehampioned the cause of
linguistic provinces, let us remember that he
wanted linguistic provinces end not
linguistic States. There is a world of
difference between provinces and States.
States have greater autonomy with a politi-
cal consciousness of separate individuality
whereas provinces are merely administrative
units. What we really want is administrative
units based on language. Therefore, I think,
it is not a good plea that all people speaking
one language should somehow be brought
under one common State. People speaking
one language can be divided into two, three
or even more States. For once, I think, Dr.
Ambedkar was right in saying "if we have
small States in India, there will be more
people trained to constructive leadership and
administration, the backward people would
have more chance of training themselves in
administration". So i am for having nearly
40 or more States.

But, today, I am for accepting the report
as it is. Considering the oresent situation, so
far as Bombay is concerned, I am for the
bilingual State as recommended by the
S.R.C.
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For a long time I was an advocate
ot having Bombay as a separate State,
but then with what logic can we say
that Bombay shall be the only State
which shall be a city State. What
about Madras, Calcutta. Kanpur and
Ahmedabad? The question of
hinterland for a city State is important. If you
want to give a hinterland for Bombay, do you
know what the natural hinterland to Bombay
is? It is a multilingual strip of land in maritime
western province of India where five
languages are spoken—QGujerati, Marathi,
Kon-kani, Kannada and Tulu i.e., from Broach
to Manglore or Nileshwar. So that is the
region which is the natural hinterland of
Bombay. If you have a separate maritime
province of India on the western coast,
Bombay could be the capital of that strip
known as Konkan area.

If you make Bombay a second capital of
India that is a different story altogether. That
could justifiably be done. Perhaps Bombay's
contribution to the cause of Swaraj and the
well-being of the whole country justifies its
being elevated to the position of a second
capital of India. If we do that, that would be
quite all right.

I know, during the last few months passions
have risen very high and my friends of
Mabharashtra are fond of saying that the idea of
a bilingual state is dead and buried deep. I
would say that their passions are of a very
short period—few months or few years—and
ought not to weigh with us. We are thinking of
the permanent well-being of the people.
Therefore, I would still plead for having
bilingual Bombay State as suggested by the
S.R.C. report.

The Maharashtrians and Gujaratis have
learned to work together, during British rule
also we worked* together. In early days of
British rule Maharashtrians organised practi-
cally the whole educational machinery of
Gujarat and also of Sind. In Sine? the word
'Godbole' is used for; Arithmetic. A
Maharashtrian, Godbole,
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went to Sind and wrote a book on Arithmetic,
Today a Sindhi student says, "I have got so
many marks in Godbole". So, the
Mabharashtrians had gone to Sind and Gujarat
for organising the education machinery there.

If you go back to the ancient history, you
will find that Gujarati kings ruled over
Maharashtra and Maharashtrians ruled over
Gujarat. Our destinies are thrown together.
Culturally and educationally, we are on the
same level. I believe that no language in India
has a separate culture. If you remove the
various terminologies, the residue is the same
throughout India. We should not accept the
Plea that each language or literature has a
separate culture. The whole of India has got
one culture. So far as the culture is concerned,
we have assimilated from all fronts and we
have got a common eculture of India.

In spite of that, if we are not able :0 agree
why not allow Pt. Jawaharlal Nehru, who is a
true well wisher of each and every Indian in
the country, to give his award. During the
days of partition we could entrust our
destinies to the hands of a Britisher, Radcliffe,
why not leave it now in the hands of th, best
amongst us. Therefore, I would plead with my
Mabharashtrian and Gujarati friends -that they
should in large numbers issue a statement that
whatever our feelings, we leave everything in
the hands of Jawaharlal Nehru, and whatever
he decides, we shall accept It cheerfully and
implement it loyally. I think that is the
solution left with us.

So far as my knowledge of Awn is
concerned, I think separation of N.E.F.A.
completely would not be a right thing. Today
the Assamese people and the N.E.F.A. people
may not be able to see eye to eye with each
other, but God has made them permanent
neighbours and eternal neighbours should
not be separate
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from each other with a water tight
administrative walLL Therefore, some sort of
association of Assam with the administration
of N.E.F.A. and vice versa is a necessity,
otherwise we shall be creating problems of all

types.

In the same way the question of Marathi
and Kannada. I grant that the two languages
are totally different, the former is said to be
an Aryan language while the Ilatter is
considered to be Dravidian, but in our
everyday life we find the inter-mingling of
the two languages. I know from my
childhood—I belong to that part— people
speak Marathi and Kannada freely. Moreover
they inter-marry. A friend of mine spoke to
his Kannada wife in Marathi whenever they
did not want others, to understand what they
said because in the house all others spoke and
understood only Kannada. Take the case of
Shri Gangadhar Rao Deshpande. He speaks
both Marathi and Kannada but his
grandmother did not understand a word of
Marathi. I have myself in my House a
Gujarati boy married to a Bengali girl from
Cuttack. They live auite happily together. I do
not think difference of language and culture
in India should develop so much antipathy.
We cannot build up a nation on the basis of
antipathy. If we thus allow our capacity for
hatred to grow, I do not think we shall
succeed in the international field.

Mutual love, forbearance, large-
heartedness and co-operation are our capital;
if we lose it, we shall lose all position and
strength in the international field. One
Jawaharlal Nehru will not be able to save
India or the world unless there is this capital
of co-operation, of love, of sympathy, and of
large-heartedness in abundance. i do not think
we are going to succeed either at home or in
the whole world, if we have not got such
capital. I think, we should cry a halt to all
these wranglings and grahbings. and we
should have smaller States, and smaller States
will
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[Kakasaheb Kalelkar.] have more people
trained to administer, and the Centre will be
comparatively stronger. What we need is a
compact and full autonomy in small States,
and a powerful Central Administration. I
think, that would be the only correct solution.
But if we are not in a mood to do it I think,
the best thing under the circumstances is to
accept the Report as it is, and wherever there
are keen differences, we should leave them to
be decided by Jawaharlal Nehru.

SHRI NARAYANDAS DAGA
(Hyderabad): Mr. Deputy Chairman, I rise to
support the recommendations made by the
S.R.C. Sir, we are having this discussion here
for the last two or three days, ani numerous
friends have paid their compliments to the
Members of the S.R.C, and I am only too glad
to join them in paying my humble
compliments to them.

Sir, the wisdom and impartiality of the
members of the Commission is beyond any
doubt. They were very competent persons,
and if anybody thinks that even one of the
Commission's decisions is not based on solid
reasons, | think, he is gravelv mistaken. If
anybody thinks that they have not considered
all the aspects of the question while giving
their decisions he is gravely mistaken.

Sir, if you refer to the Report itself, you
will find in paragraph 386, it has been stated
as follows:

"...if, for the present, the
Telangana area is constituted into a
ecparate State, which may be known as the
Hyderabad State, with provision for its
unification with Andhra after the general
elections likely to be held in or about 1961,
if by a two-thirds majority the legislature
of the residuary Hyderabad State expresses
itself in favour of such unification."

"Now, Sir, here the emphasis is placed on the
two-thirds majority, and this Itself shows that
the Commission was quite confident that
Telansrana would
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be a viable State and if the people
want to join Visalandhra, then they
should be allowed to do so, only with
a large majority. This factor
probably has not received the consideration of
the hon. Members who have spoken on this
subject.

SHRI V. PRASAD RAO (Hyderabad) :
They have argued out a case for Visalandhra.

SHRI NARAYANDAS DAGA: They have
argued out the whole case of Visalandhra
only in respect of one point.

(Interruptions.)
MR. DEPUTY CHAIRMAN: Order, order.

SHRI NARAYANDAS DAGA: About the
two river basins also, we have got to say
something. Those rivers can be very well
developed if both the Governments, of
Telangana and of Andhra, constitute a Joint
Board for the development of those rivers,
and that Board should be presided over by an
officer of the Central Government. And that
Development Board will be able to work
better than swhat either of the States
independently will be able to do.

Now, Sir, I would like to deal with some of
the points raised in connection with the
viability of the State of Telangana. Some hon.
Members have expressed very grave doubts.
As far as the size of the new State of
Telangana is concerned, the State will be
much bigger in area than the present States of
Punjab, West Bengal, Madhya Bharat,
Mysore, Saurashtra and Travancore-Cochin.
All the five States that I have iust now
mentioned are viable States.

SoME HON. MEMBERS; In area only.

SHRI NARAYANDAS DAGA: In other
respects also. Anyway, I am coming to that
point. So, Sir, this State will be bigger in area
than the new States of West Bengal,
Keraia
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and Vidarbha, and only slightly smaller than
the State of Madras. So far as the revenues of
the State are concerned, they will be more
than the revenues of the former States of
Punjab, Assam, Orissa. Madhya Pradesh,
Madhya Bharat and Rajasthan and if we
calculate the revenue receipts on a per capita
basis, they will be even higher than
practically all the former Part A States like
Bombay, U.P., Bihar, etc. etc.

Now, Sir, certain fears have been expressed
that the finances of this State will not be able
to meet the expenditure on education, etc. But
I submit that these fears are unfounded and
are based on no facts. We should not forget
that this State will have a surplus of about Rs.
2 crores. Even if we take it for granted that
this State may fall short of its finances, does
anybody think that the sister State of Andhra
will be able to subsidise it from their own
resources? Even today, they have got a
deficit, and they would not be able to finance
our schemes at all. The burden will certainly
fall on the State of Telangana. We are already
spending more and more on education, health
and other nation-building activities than even
the Andhra State, and in course of time, 1 am
sure we will be in a position to spend mucn
more than that, when our industrial and other
projects are ready.

Then, Sir. fears have also been expressed
by certain quarters about the loss of excise
revenue, if prohibition is to be introduced.
This State will have an income of about Rs. 5
crores under this heading.

SHRI V. K. DHAGE: Are you not in favour
of prohibition?

SHRI NARAYANDAS DAGA: It will be
introduced. but we cannot have prohibition in
one part only. If Vishalandhra is formed, it
will have to be introduced immediately.

SoME HON. MEMBERS: That is what is
happening actually.
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Mr. DEPUTY CHAIRMAN: You
must hear the other side ot the.

picture also.

SHRI NARAYANDAS DAGA: Secondly, if
Telangana is formed, it will be introduced only
gradually and loss of revenue, if it is caused,
will be made up by the steadily increasing
revenue from Sales Tax. Our present income
from Sales Tax is a little over Rs. 2 crores, and
it works out at Rs. 1-12-0 per cupita, whereas
the other States have-gradually been able to
take their Sales Tax revenue to Rs. 6 per capita.
There is a wide difference between Rs. 1-12-0
and Rs. 6. Within four or five years, Telangana
also will be able to get Rs. 4 per capita from
this source, totalling about Rs. 5 crores, and the
land revenue will be going up as a result of
minor and major irrigation works that are
coming into existence. Our production in the
collieries will increase. , We are starting new
industries, and our investments in certain
industries-will also be yielding results by that
time and that will add to our surplus and not
cause any deficit.

SHRI V. PRASAD RAO: And give them to
the Birlas also.

SHRI NARAYANDAS DAGA: It iff very
unfortunate. I agree with you there.

It has also been said on the floor of this
House that this demand for a separate
Telangana is supported only by the big
business, and that the masses have nothing to
do with it. As the position stands there is
hardly any vested interest of the type in the
real sense in the State of Hyderabad with the
exception of one who had landed there a year
ago and taken possession of these industries.
It has been said that the people are not for this,
etc. I would like to draw the attention of the
House to the fact that about a month ago a
strike was held in the City of Hyderabad. No
major political party gave a call for this strike.
Only business associations were in favour of a
strike on
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[Shri Narayandas Daga.] the 2bih because
the Assembly wa” going to meet. Section 144
was imposed and the leaders tried to ask the
people to remain peaceful, but *the strike was
so successful that not -even a pan shop was
opened, not seven a restaurant was opened, or
a rgrain shop. All shops remained closed.
Have all of them taken a loan from the State
Banks or from the Industrial Finance
Corporation or from ethe L.T.F.? Did all of
them form part of big business? If that was so,
then well and good. If that was not so, then
you have got to accept that the strike was
successful and people wanted it. If anybody is
going to 'benefit from merger with Andhra,
then it will be the cities of Hyderabad -and
Secunderabad, because business will increase
by that merger. There is no doubt that the
businessmen in that particular area will be
benefited. (Interruptions.) You have to accept
that the strike was successful.

SHrRI B. V. GURUMURTHY
(Hyderabad): Hartals can be made
successful by various means.

SHRI NARAYANDAS DAGA: This faartal
was successful, and it goes to prove that the

people of Hyderabad and Secunderabad are
behind the demand.

I would like to say something
about the contention of my hon.
friend who referred to the wishes of
the people and the Working
Committee's resolution. \ can tell
you that that august body is not in

the habit of using empty phrases for
the sake of decorum.

(Time bell rings.)

I am speaking for the first time. You may
consider my case and give me five minutes
more.

MRr. DEPUTY CHAIRMAN: No -special
concession to anybody.

SHRI H. P. SAKSENA: He Is making his
maiden speech.

MR. DEPUTY CHAIRMAN: I know that
you will plead for every Member.

SHRI NARAYANDAS DAGA: Thl» august
body is not in the habit of using empty
phrases for the sake of decorum. The wishes
of the people are certainly for the formation of
a separate Telangana.

SHRI RAGHAVENDRARAO: The status
quo?

SHRI NARAYANDAS DAGA: Not the
status quo but for a separate Telangana. Every
political party which commands the support
of the people wants this. They are an 80 per
cent, majority, so much so that my hon.
friends who are talking of Vishalandhra are
not able to hold any public meeting even.

SHRI V. PRASAD RAO:  Question.

SHRI NARAYANDAS DAGA: Vou have
not been able to hold any public meetings.
Only you say that public meetings have been
held and then issue statements. The hon. the
Home Minister knows that these meetings
were reported to be held but were never held.
I know, Sir, that the Hyderabad Assembly of
course has expressed itself in favour of
Vishalandhra, but this Assembly cannot be
taken to be representative of the people so far
as this matter 's concerned. The elections were
held under peculiar conditipns and certain
candidates were mistaken as heroes by the
electorate, because they had just come out of
the jails. The people who were innocent could
not make out between those who went to jails
before 1948 and those who went afterwards.
If they want, I can give them this challenge.
Let them have a test election of ten or twenty
seats on the basis of Vishalandhra.

Another very important point, of all the
Southern States, Hyderabad will be ideally
placed for the intro duction of Hindi. The ten
per cent of the Muslim population of that
State speak Urdu. Ten per cent: of the non-
Telugus speak Urdu and understand it very
well. Twenty-five per cent. Telugu-speaking
people also understand Urdu and
speak
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Urdu. This comes toa total of 45 per
cent.

SHRI S. N. MAZUMDAR (West Bengal):
The whole of India is expected to understand
it.

SHRI NARAYANDAS DAGA: And within
three years we will be able to introduce Hindi
in offices. With these few words, I support
the creation of a separate Telangana and I
appeal to my hon. friends to discuss it
dispassionately and objectively in the light of
facts.

SHRI PYDAH VENKATA NARA-YANA:
Mr. Deputy Chairman, I am glad that this
Report has come uo before Parliament for
discussion. I had also given notice of certain
amendments but the Chairman said that we
could not move any amend ment because no
motion will bo put, and that Members should
express only their views.

I was elected to this House from the
composite Madras State and because of the
favour Conferred by this and the other House
on the Andhras, I now happen to represent the
Andhra State. The Andhra State was the first
linguistic State in India; not only that, the first
non-official resolution moved on the flour of
this House related to the formation of a
separate Andhra linguistic State, and I had the
honour of moving that resolution, though it
was negatived. Because of the sacrifices of
Poiti Sriramulu and others, the demand had
been conceded and we have been enjoying a
separate Andhra State. Dr. Subbarayan said
on the floor of the House yesterday that all
this trouble was due to the coastal Andhras.

SHRI BISWANATH DAS: Does mv hon.
friend know that Orissa came into existence
in 1935?

Suri  PYDAH  VENKATA  NARA
YANA: I am coming to how they
got it despite the Congress direction, how
they helped the Simon Commission how we
boycotted itand for

3.RS.D—7.
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being patriotic how we were penalised, etc. I
am coming to the Orissa question also at a
later stage.

SHRI BISWANATH DAS: More Oriyas
went to jail than Andhras.

SHRI PYDAH VENKATA NARA-YANA:
Dr. Subbarayan wild yester day that all this
trouble was due to the Andhras. But the fact
is that the majority of Indians have been
working for the reorganisation of India on the
basis of language, culture and some other
factors. It is the cherished ambition and desire
of a great majority to have their own
homeland, of course within the Indian
Republic and Indian Union. Dr. Subbarayan
has been feeling very much because he said
yesterday that he was losing S. Kanara, he
was losing Malabar and he lost Andhra and so
on. He said that all this trouble was created by
Andhras. He wanted to rule the entire
composite Madras State, in which there was
Andhra portion—it was something like a
Madras Empire and Andhra was a colony.

MR. DEPUTY CHAIRMAN: Mr. Venkata
Narayana, it is better that you confine
yourself to the recommendations of the
Commission. Don't go into past history. You
would be losing time if you go into past
history. Leave it there.

SHRI PYDAH VENKATA NARAYANA: I
will be given 30 minutes. Except some of
those people who were wanting to rule others,
all others are very hanpy for this report and
for the reorganisation of India mi the
linguistic basis. That is what 1 said.

SHri  H. D. RAJAH: You
permit me to correct. This kind of
history is a  falsification. = Madr.ss
has  been ruled consecutively by
Andhra Ministers............

MR. DEPUTY CHAIRMAN: The rule is,
that no Member can stand up when another
Member is speaking. [ want you to observe it.

must
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SHRI PYDAH VENKATA NARA-YANA:
I know what Mr. Rajah said when Andhra
was separated. This morning Mr. Madhava
Menon, who was also a Minister at that time,
said that Dr. Subbarayan was not correct. All
others who cherished an ambition to have
India reorganised on the basis of language
must be grateful to Andhras. Instead of that,
Dr. Subbarayan accuses us. I am sorry he is
not here.

very grateful to the Home
Minister Pandit Pant who made an
elaborate statement when the motion
was  moved. The hon. Prime
Minister also comes again from U.P.
The recommendation of the Commis
sion is that it should not be changed

I was

and it is recommended to be kept
intact. So they don't wunderstand all
these problems—especially in the

North there is not much of a language
problem. If either by accident or
by a design S.R.C. recommends for
removing a portion of UP to be
annexed to some other State, then
only either the Prime Minister or the
Home Minister could understand how
difficult it would be for them, to keep
quiet. Now there is a movement.
So many Members spoke that U.P. is
too unweildy, especially in population
and is exercising some undue
influence on others. Why should not
Pandit Pant agree to disintegration of
UP.? They don't understand.
Neither the Prime Minister nor the Home
Minister is entitled to advise us on this issue
because there is JO language problem there
and U.P. was not affected at all by this S.R.C.
though Mr. Panikkar in his minority report
said that it is desirable that it should be
divided but because the majority report suited
them, they kept quiet. Others say that the pro-
tagonists of the linguistic States are not
patriotic. I say they are as patriotic as the
others are. We den't want a foreign State. We
want a Stale within the four walls and
boundaries and political jurisdiction of the
Bharat Government and not a separate one.
Otherwise why should there be a
Federal Government?
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Abolish all the provinces ana Ministries,
Cabinets and Legislatures. Have all districts
only, let the Certre rule all the districts
directly without having any States. Have a
unitary system of Government. It is only
because of administrative convenience that
provinces were divided. The Congress, under
whose guidance the national fight took place
for achieving independence, was not satisfied
with these political divisions of India because
either the East India Company or the British
Government, whenever they acquired certain
portions, they were annexed either to this
State or to that State. Not being satisfied with
the working system, the then real National
Congress was for re-organising provinces on
the basis of language and they were promising
that when they came to power, they would
divide India politically also on that system but
after they achieved independence, they forget
all about it and this Congress has changed its
character. All people came into it and it is a
packed body and they forgot ail about it. They
were busy with administration. That is the
reason why we Andhras had to revive the
movement which was kept under suspension
in the national interest then, and therefore we
got it. So Andhra is the sole reason for this
reorganisation which is the cherished desire of
a great majority of the people. Of course some
hon. Members like Dr. Subbarayan or Mr.
Rajah may not like it and that is a different
thing.

To start with, I now deal with
Vishalandhra.  Hyderabad  has  Leon
disintegrated. There was not a

single person against its disintegration.

Everybody agreed. The natural
corollary would be to annex the
different areas to the neighbouring
provinces........

AN HoN. MEMBER: Annex or merge.

SHRI PYDAH VENKATA NARA-YANA:
Should be merged with the
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neighbouring States and for this small
and simple thing, I don't understand
why there is so much of fight. The
S.R.C. in its report had advanced all
sorts of arguments or relevant argu
ments in favour of Vishalandhra but
it said that one should wait till five
years. What reason is given is
impossible for anybody to understand.
The entire statements were in favour
of Vishalandhra. But the .iiffleult
portion is the judgment which is not
in accordance with the arguments—
it is a deferred measure, or deferred
payment. They ought to have said
that it must be an immediate thing
along with other States when the
whole of India is reorganised. Instead
of saying that, they said one should
wait. For that they have not given
good reasons. They  say—financial
viability etc. What does our
Constitution say? There must be total
prohibition in the whole of India in all the
States. Of course it must be completed
within a course of period. In Andhra no
doubt there is total prohibition. In some
places there is prohibition, in some they are
going to introduce. Because there is an
excise duty, and prohibition is not
introduced in Hyderabad, it might be a
surplus State financially now but if not today
or tomorrow, within a certain period it must
be completely dry and then it will be a
deficit State by about Rs. 3 to 4 crores and
so how could it be financially self-
sufficient? What about the food problem? It
is deficit in good. We are surplus in food.
What about the rivers? If the two great rivers
are under one political administration,
instead of having only dams at delta areas,
we can have dams at higher reaches and the
entire basin and valley could be irrigated and
more food can be produced and under two
different managements, even if small things
were held up, it will be difficult to improve
the irrigation scnemes What about the
people there? All the parties except the State
Congress are all unanimously in favour of
immediate merger and Vishalandhra but
there is no Congress there in Telangana as
such. There is a

Congress Party there. Evert the Hyderabad
Congress Party which is a Committee was
never convened to consider this question at all.
Some of the members of the so-called
Hyderabad Pradesh Congress Committee have
met and they said something. They ought to
have officially convened a meeting of the
Hyderabad Congress Committee. They ought
to have placed this proposition before them
and ought to have taken their views. They
failed to do that. What about the legislators? A
great majority of the legislators are in favour
of Vishalandhra. No doubt there was no
Resolution passed by tho Hyderabad
Legislature and they also had a discussion just
like the Parliament had and just like any other
State Assembly and they also discussed the
matter. A very great majority of them spoke in
favour of immediate Vishalandhra. And so
only a few legislators were against it. And no
official meeting was ever convened to discuss
this question, by the Hyderabad Congress
Committee. So in this respect the question of
that Congress Committee need not be taken
into consideration at all. All other political
parties were in favour of the immediate
formation of Vishalandhra.

And what about the Ministers? Except two
Ministers, all the others have made public
statements  supporting the  immediate
formation of Vishalandhra. And here was the
Resolution passed by the Congress Working
Committee advising the immediate formation
of Vishalandhra. As against that advice which
is a sort of a mandate or direction, the
Hyderabad Congress had no business to pass
such a Resolution and if there is discipline in
that party, they ought to obey that advice of
the Congress Working Committee. They had
not even convened a meeting of the
Hyderabad Pradesh Congress Committee. The
other political parties have expressed their
opinion, have passed resolutions in favour t>f
the immediate formation of Vishalandhra.
Therefore, when so many factors are
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[Shri Pydah Venkata Narayana.l in favour
of the formation of  Vishalandhra
immediately, along with the other linguistic
States, there is no point in waiting for a period
of five years. The Prime Minister today made
a statement, also to the affect that
Vishalandhra should be formed immediately.
But a few interested people, including some
big persons in order to safeguard their vested
interests, are opposed to it, but they are a
microscopic minority and so we need not take
them into consideration. Therefore, I hope the
House will discuss and view this matter
objectively and advise the Government in
whichever manner it likes, for the formation
of Vishalandhra immediately.

Coming now to the question of Bellary, .
find that in this district there are about ten
talukas. Of these three talukas were given tc
Andhra and about six talukas we<"3 given to
Mysore. Justice Misra was asked to submit a
report and after that the decision on Bellary
was taken. Now the SR.C. have recom-
mended that Siruguppa, Bellary and Hospet
and a portion of the Malla-puram sub-taluk of
the Bellary district should come back to
Andhra Sir, some hon. Member read cut a
letter to say that the Prime Minister had said
that the Bellary question would never be
reopened. But that was a letter written prior to
the appointment of the S.R.C. or prior to the
submission of the Report of the S.R.C. But
that is actually a noint in our favour, because
in spite of this letter, knowing pretty well that
there is such a letter from the Prime Minister
that this question will not be reoofned. having
all these facts before them, the S.R.C. have
recommended that these areas should go to
Andhra.

AN HoN. MEMBER: To whomsoever it
may go.

SHRI P/DAH VENKATA NARA-YANA:
Whatever it may be, there was this letter, and
when there is a
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certain document in my favour I naturally
would see to it that it is placed before the judge.
So in spite of that letter, they have
recommended that these parts should come to
Andhra. They have equated Bellary with Kolar
in several places. Kolar is recommended to be
retained in Mysore undisturbed, though there is
a clear 55 per cent, of Telugus in that are.": It is
an admitted fact that Telugus are in a majority
in Kolar, excluding the mine area. There are
about 6 to 7 per cent, of Tamils and the rest are :
Kannadigas. The Andhras are no less than 55
per cent. In spite of that, it is said that Kolar will
be retained with Mysore and they have given
some reasons. Why should it be with Mysore?
They have not given satisfactory reasons for
thii' They speak of Tungabhadra project and
Mysore. But the chief spokesman of the Andhra
Government, addressing the Rotarians at
Cocanada recently said that even small deci-
sions could not be implemented because of this
joint administrative board, because joint
decisions have to be taken by both the
Governments. So let alone high level canals,
even small improvements, small things and
decisions, they say, could not be implemented.
So the Andhra Government have been feeling a
lot of difficulty in giving effect to several pieces
of advice given by their engineers for improving
the scheme and connected matters.

SHRI M. GOVINDA REDDY. May I bring
it to the notice of the hon. Member that the
Chairman of the Board has issued a statement
that the allegation is false and that the work is
proceeding smoothly and there is no trouble
whatever?

SHRI PYDAH VENKATA NARA-YANA:
Their Chairman said so and the Andhra man
said this only recently and I also attended that
meeting and I heard all this myself. ?0 they
have been feeling great difficulty in respect of
the improvements to the Tungabhadra
scheme. There is a lot to be done and if this
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joil t control is to continue, it is felt that it
will be almost impossible to complete the
scheme in the near future, taking all these into
consideration, they have recommended that
these portions should go back to Andhra. I
will just read out what they say in this
respect. They say in para 331:

"After very serious consideration, we
have decided to recommend the exclusion
of a portion of the present Bellary district
along the course of the Tungabhadra from
Karnataka and its transfer to the Andhra
State. We are aware that this is not in
accord with the findings ur. an eminent
judge like Shri Justice Misra and also with
the decision taken by the Government of
India in 1953 in respect of certain areas
forming part of the present Bellary district.
It is only after giving due weight to these
important pronouncements and careful
examination of the merits and demerits of
the different proposals that we have come
to the conclusion that the change proposed
is desirable."

Further, in para 332 they say how this is
linked up with the question of Kolar.

"The retention of Kolar district in the
Karnataka State and the addition of the
major part of Belgaum district to it will; in
our opinion, be more advantageous to the
new State than the continuance in it of the
eastern portion of the Bellary district."

Further, in para 334, the Commission has
said:

"There seems to be a gieat deal of force
in the contention put forward on behalf of
thp Andhra Government that in view of the
communication and other links of Bellary
with the rest of Ray.laseema «md the
dependence or Bellary town on the existing
Andhra State rather than Mysore in the
matter of trade and commerce, these
talukas
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have a much closer relation with the
Andhra State than with Mysore. Bellary
was administered as a part of the
composite State of Madras for more than
one hundred and fifty years, during which
it developed into a sort of unofficial capital
for the entire Rayalaseema area."

On the question of Kolar they say:

"It may be noted that the three
talukas in question cannot be regard
ed as unilingual ........... "

MR. DEPUTY CHAIRMAN: Everybody
has read and re-read these things.

SHRI PYDAH VENKATA NARA-YANA:
Pardon?

MRr. DEPUTY CHAIRMAN: 1 say,
everybody has read these things and you need
not necessarily read them out now.

SHrRI PYDAH VENKATA NARA-
YANA: But unless I read this portion
in this context............

MR. DEPUTY CHAIRMAN: Let us have
your views.

SHRI PYDAH VENKATA NARA-YANA:
Unless I read this portion it is not possible to
bring out the link. I do not know from what
angle others have read it:

"It may be noted that the three talukas in
question cannot be regarded as unilingual.
Besides the Hospet and Bellary urban areas
are fast assuming a mixed character. We
have not attached any particular
importance to the language factor in taking
a decision on the future of the Kolar district
where the Telugu-speaking people consti-
tute about 54 per cent, of the population.
Our assessment of the language factor in
the area of Bellary proposed to be
transferred to Andhra must be governed by
similar considerations."
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[Shri Pydah Venkata Narayana.] I do not
know how the Mysoreans

now claim Kolar and, at the same

time, Bellary.

SHRIM. GOVINDA REDDY: You
had, until yesterday, not laid claim to any part
in Mysore or in Bellary. Your own people
have said that it should go to Karnataka.

SHRI PYDAH VENKATA
NARAYANA: Just wait. Those people are
referring to statements in their favour and I am
doing the same thing. Now, let us see the
latest. In spite of these statements—all these
things were before the three Judges—the three
Judges have come to this conclusion that it
should be transferred to us. The three Judges
had taken into account all these things; they
had applied their minds and yet have come to
the conclusion that they have come to, that is,
transferring of these areas to Andhra. Because
of the majority of the Kannadigas, they want
Bellary; because they have now got it, they
want Kolar also. The Telugus who are in a
minority in Bellary and other places are being
terribly victimised. The Municipal Council
there is controlled by the Telugus; a resolution
was passed urging its merger with Andhra.
What does the Mysore Government say in
reply? It gave notice of supersession to that
Municipality. It threatened the Municipality
with supersession. In the case of the other
Municipalities in Mysore, the date was due to
expire the next year but, instead of extending
the date in the case of Bellary, they gave
notice of supersession to that Municipality.
When the time expired, they appointed a
Special Officer. Is it the fault of that
Municipality that it should have wanted to be
merged with Andhra? Is it the way the
minorities are to be treated? It is quite unsafe
for the minorities to be there. My friends, the
Mysoreans are very kind people, very good
people—of course, my opinion about them has
not changed much—but the poor Telugus are
being victimised. That is the reason
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why it is impossible for us to continue
there.

MRr. DEPUTY CHAIRMAN: You are

not there anyway.

SHRI PYDAH VENKATA
NARAYANA: 1 mean 'my people*. My
people are there.

(Time bell rings.)

-How many minutes more, Sir?

MRr. DEPUTY CHAIRMAN: Three
minutes more.
SHRI PYDAH VENKATA

NARAYANA; How many minutes have I
taken?

MR. DEPUTY CHAIRMAN: You
have got three minutes more.

SHRI PYDAH VENKATA
NARAYANA: I started only at...-.
Mr. DEPUTY CHAIRMAN: You

started at 3* 15 or about a minute later.

SHRI PYDAH VENKATA
NARAYANA: My friend was refer
ring to Orissa and other things. I
want to speak mnow about Koraput,
Parlakimedi and the coastal belt south
of the Munshali river. I shall also
speak about how this State of Orissa

was created. My friend was taking
credit for all these. When the Simon
Commission came, the National Con
gress directed all nationalistic minded
people to boycott that Commission.
The Andhras obeyed this but the
Orissa gentlemen came out of the
AIC.C. after fighting with the Presi
dent, went to the Simon Commission
and gave evidence thus co-operating
with it. Thus they got the Province
of Orissa. »

(Interruptions.)

Mr. DEPUTY CHAIRMAN:

order.

Order,

SHRI PYDAH VENKATA
NARAYANA: 1 was given only a trw
minutes and so I would not like to oe
disturbed.
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Though the Central Government, in the
beginning, were against the inclusion of
Koraput and Parlakimedi and the coastal
belt—in the White Daper also these places
were not mentioned, there was no mention in
the Bill that was introduced in Parliament—
ultimately because of the Rajah of
Parlakimedi and Jeypore and these people—
these loyalists— these places found their
places in the Act as finally passed. The
O'Donnell Committee and all the other com-
[ mittees did not accede to this. We 1 were
penalised for our patriotism, for our having
obeyed the directive of the National
Congress. Since we have the peoples'
Government, since we have a democratic
Government, it is for them not to penalise us
but to set right these things. For about 300
years, Koraput was in Vizagapatam. These
places have no means of com- ; munication
other than through our territory. If they want
to go to any other part of Orissa, they must
pass through Andhra territory in some places
fifty to hundred miles. There is no other
means of communication. The train
connection is there through Vizag. In
Koraput, there is a majority of Andhras. So is
the case in the coastal area and Padhampur.

MR. DEPUTY CHAIRMAN: That will
do, Mr. Venkata Narayana. There are other
speakers from Andhra tomorrow who will
continue it. Alluri Satyanarayana Raju is
going to speak tomorrow.

I have to inform hon. Members that if we
have to finish the list today, we have to sit
one more hour extra. I hope the House will
sit till 7 P.M. and finish the list. Otherwise,
other Members tomorrow will not have any
time.

SHrRI AKBAR ALI KHAN (Hyderabad):
It is very hard for the staff to continue after
6 p.M. They are working from 11 A.M.

MR. DEPUTY CHAIRMAN: Otherwise,
many Members will have to go without
speaking.
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SHRI J. N. KAUSHAL (FEPSU): Mr.
Deputy Chairman, I must, to start with,
congratulate the Members of the States
Reorganisation Commission who have
produced such,a fine document.

[THE VICE-CHAIRMAN (SHRI H. C.
MATHUR) in the Chair.]

There is no denying the fact that the problem
of redrawing the map of India on a rational
basis is not an easy job although, after
hearing the various Members of this House, it
seems that the- problem is very easy
according to each particular case because
everybody thinks that whatever is in the best
interests of a particular vested interest is
perhaps the best solution. I must strongly
submit that the problem, if it were so easy,
did not call for the appointment of such a
high powered commission. There is no
denying this fact either that this Commission
was set up with a view to meeting the
demand for linguistic provinces. This
demand, as we all know, originated a long
time back and it was also accepted by the
Congress. Due, however, to the change of
times, this opinion has also grown that
linguistic basis is not the sole criterion for the
division of India. There are other
considerations also. When the Commission
was appointed, its terms of reference gave
various factors which were to be taken into
consideration by tlu> Commission while
making their recommendations. Every
Member of this House has acknowledged that
the Commission has done its job very well
although it is not possible for any
Commission to satisfy each and every
element in such a vast country. Opinions will
differ and they will continue to differ because
there can be honest differences of opinion
also and also because people refuse to see
other men's viewpoints. The background in
which we should view the recommendations
of the Commission is that since the problem
was so very ticklish and since it was not
possible for the Commission to satisfy the
aspirations of different parts of the country,
whatever could
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[Shri J. N. Kaushal.] be done under the
circumstances has been done and I would beg
of hon. Members not to rake up the old
controversies but to view the recom-
mendations df the Commission in that
perspective. The two bold decisions of the
Commission which have been hailed by every
section are the abolition of Part B and Part C
States so that henceforward all the States in
India will have equal status, and also the
abolition of the institution of Rajpramukhs.
There were very strong sentiments in the
country on both these subjects, and the
Commission has given effect to those
sentiments and has recommended that hence-
forward there will be only one type i>i Slates
and there will be a few centrally administered
territories. I think these are in fact very
courageous recommendations and  the
Parliament would do well to implement those
recommendations in toto.

Now the other point on which the
Commission has bestowed great attention i?
the point where the Commission has provided
various safeguards for satisfying the
legitimate demands of various minorities and
where the Commission has also proposed the
setting up of various all-India services and
has also drawn the attention of the
Government to the fact that in public service
commissions and in the appointment of
Judges of the High Court a considerable
number should be drawn from the other States
so that there may be better administration and
there may be a better sense of oneness in the
country.

Now coming nearer home to my own
province, the Commission has recommended
the abolition of PEPSU. I am one of those
who welcome that decision, although there is
a very strong sentiment in PEPSU that during
the last two years it was a very well
administered province, it had seen a well-knit
democratic Government and it had completed
its Five Year Plan in two years' time whereas
other provinces had taken five year.' to
complete that plan. But, as soon

as reorganisation of States is taken up, PEPSU
could not exist, because PEPSU was divided
into five zones geographically not contiguous
to each other. Therefore PEPSU could only
exist if the Commission had not come into
being, but once the Commission was
appointed for redrawing the map of India on a
rational basis, *here was no justification for
PEPSU to exist as a separate entity, and I
would therefore take this decision in a
practical sense and would welcome that we are
going to be one with the Punjab and
henceforth we will form a bigger State. The
only point of sorrow is that things in Punjab
for the moment are not also very good, We are
afraid thai, so far as the communal situation
was concerned, PEPSU was perhaps in a
better position. We have seen that for the last
one year there was a Hindu Chief Minister and
although the Sikhs have always been saying
that PEPSU was the homeland of Sikhs, they
have never clamoured against that Chief
Minister—only because he is a pucca
Congressite.' He does not believe in the
communal theory in which other persons
might believe. Therefore, as I submitted a little
earlier, the communal situation in PEPSU was
very good. There was very little distrust
among the communities and the people were
living in a peaceful atmosphere. But in
Punjab, unfortunately, the atmosphere is
surcharged with com-munalism, but I feel that
this is a passing phase and this will, in course
of time, die out. We cannot also lose sight of
the fact that the recommendation which the
Commission has made for the merger of
Punjab, PEPSU and Himachal Pradesh has not
been well received by all sections of the
people living in these three regions. Although
I feel that this was perhaps the only natural
and ideal State which should have come into
existence on the northern border of India, the
prosperity of any State will depend only on the
goodwill of the people who reside there, on
the co-operation which thev extend *o each
other and the way in which they receive the
recommendations of the
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Commission. But, unfortunately, wp have to
confess that there is a lot of difference of
opinion. So far as the Himachal people are
concerned, they are practically with one voice
of this view that they want to remain eparate,
because they have a fear in t.ieir mind that if
they joined the greater Punjab their
development will stop. This fear complex is
working in the minds of all those States who
are going to lose their existence. But so far as
the Himachal people are concerned their fear
is based on another circumstance also. They
say that they are backward and if they go to a
larger State their voice will be very feeble,
and the Chairman of the Commission has also
agreed with this view and has recommended
that it may remain a separate entity.
Although, as I said, 1 would have very much
wished that this should al o have formed part
of Punjab, yet with a view to respect their
feelings and in view of the fact that the
Chairman of the Commission has also agreed
with their sentiments, I don't mind if the
decision is taken that Himachal Pradesh may
remain separate.

So far as the further bifurcation of this
province is concerned, I am very much
opposed to it. So far as the Akali demand or
the demand of other Sikhs who think in
communal terms is concerned, I would at
once say that I am one with them when they
seek protection for the Punjabi language,
because my submission to the House is that
Punjabi is not the language of Sikhs alone.
Punjabi is the language of all persons who
reside in Punjab. It is rather unfortunate that
the Sikhs should try to father that language.
On the other hand I would say that it is the
Hindus who have made the greatest
contribution to the Punjabi literature. It is the
Muslims who have also made a great
contribution to the Punjabi literature. The
most standard work in Punjabi is that of a
Muslim, Waras Shah. Everybody draws
inspiration, so far i<: literature is concerned,
from that work, and it was not written by
a
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Sikh. Then we Know the most modern writer
and poet was Dhani Ram Chatrak who died
very recently. He was the greatest living
writer and poet. He wa; a Hindu, not a Sikh.
Therefore this cry of the Sikhs that they are
the only protagonists of Punjabi is highly
mistaken. Punjabi is the language of all
persons who reside in Punjab and I am one of
those who very strongly submit that all
efforts should be made to further the progress
of Punjabi.

5P.M.

So far as the Sachar formula on the Punjabi
language is concerned. I would submit that
there is one formula in PEPSU also and the
PEPSU formula is working better than the
Sachar formula. The only difference between
the two is that in one place option is given to
the parents that they can go and tell any
school authorities that they want their child to
take his education not in Punjabi but in Hindi
or vice versa. No such option has been given
by the PEPSU Government. The PEPSU
Government has laid down that all those who
reside in predominantly Punjabi-speaking
areas must receive education in Punjabi till
the fourth class and after that they must read
Hindi as a compulsory subject and vice versa.
I would say that there is no conflict between
Punjabi and Hindi. Punjabi is our regional
language and Hindi is our rashtrabhasha. Why
should the Hindus residing in Punjab be
afraid of reading Punjabi? It is very wrong for
the Hindus to refuse to acknowledge Punjabi
as their mother-tongue while they live in the
Punjab. I am at one with Diwan Chaman Lall
when he said that he would beg of the Hindu
friends to read Punjabi in Gurmukhi script
also if that would satisfy the Sikh friends,
because reading Hindi in one script or the
other would not make much difference. If the
Sikhs think that the Punjabi language will
survive only if it is read in Gurmukhi script, 1
would have no difficulty in that. My children
read both Punjabi and Hindi with the yame
ease. Where is the difficulty in reading
Punjabi
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[Shri J. N. Kaushal.] in Gurmiikhi script? I
would therefore submit, that all safeguards
should be provided for protecting Punjabi -and
for enriching Punjabi because it is the regional
language and its due place has been recognised
in the Consti--tution.

THE VICE-CHAIRMAN (Suki H. C.
'MATHUR): It is time now.

SHRI J. N. KAUSHAL: I will take (five
minutes more.

THE VICE CHAIRMAN (SHr1 H. C.
MATHUR) : [ am sorry.

SHRIJ. N. KAUSHAL: I will try to be very
brief.

THE VICE-CHAIRMAN (SHri H. C.
MATHUR) : All right. You wind up .in two
minutes.

SHRI J. N. KAUSHAL: Then I will ssubmit
a few points regarding PEPSU. The capital of
the new province as has been recommended by
the Commission is Chandigarh although the
'Commission has also stated that Patiala should
be given its due place. With very great respect |
have to say that I differ from the recommenda-
tion of the Commission in this matter 'because
Chandigarh is not centrally situated. If you just
look at the map, you will find that it is in one
extremity while Patiala is the only central city
which is fully developed. It was the capital of a
premier State for centuries and it has all the
concomitants of a capital. It has a medical
college; it has Degree colleges; it has a very
big hospital. Then there are a number of
buildings which can house* the various
Government servants and offices. And I must
say that during the last two or three years
PEPSU has very much advanced industrially.
The number of factories is going up. It is a city
of gardens and anybody who has had a look at
Patiala city would agree with me that Patiala is
more centrally situated than Chandigarh. A lot
of money has been spent on Chandigarh but I
would esubmit that in spite of the best efforts
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of Government, there is very little private
venture; only a dozen private houses have
come up. It will take 20 years, perhaps even
fifty years, for Chandigarh to grow into a full-
fledged city. Even then I am afraid it may not
become a commercial city at all.

There is another submission that I wish to
make. Since two new States are coming into
existence, the Services should be integrated
not on the basis of pay but on the basis of
length of service; otherwise this will for all
time to come be a point of dissatisfaction and
the State cannot progress if the Services are
discontented.

Another point that I want to make is this.
During the interim period between October and
the coming general elections, what will become
of the two legislatures? I am told that the
people are thinking that the number of
legislators from PEPSU should be reduced
from 60 to 35 and on an ad hoc basis 35
persons will be chosen. I would say that it will
be” entirely erroneous. When there is only an
ad hoc arrangement, let all the members of both
the Assemblies sit together and after six months
there will be general elections. That will be in
the interest of both the States.

Then so far as the Five Year Plan of
PEPSU is concerned, I would submit that
PEPSU has some surplus money and it should
be allocated for being spent according to its
own needs. So while drawing up the Bill, this
should be borne in mind that this surplus
money meant for its development should be
kept intact on a dis-trictt basis and it should
not be allowed to be lost in the greater State.

SHRI H. P. SAKSENA: By 'surplus money'
do ¢ you mean the money in the treasury of
the Rajpramukh?

THE VICE-CHAIRMAN (SHri H. C.
MATHUR): | would request Members to realise
that it is not my time but it is Members' time.
If one Member takes another minute, he is
only taking another Member's time. I hope
they will scrupulously stick to their
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time; then onlj we will be able to finish
by 7 O'clock.

SHRI A. ABDUL RAZAK: Sir, mine is the
lone and feeble voice in this House
representing the 15 lakhs of Tamils, now in
Travancore-Cochin, and as such, I entreat this
House as well as the Chair t0 accommodate
me to the greatest extent possible. My friend
Mr. Madhava Menon referred to some Tamil
areas in Travancore-Cochin today. I am glad
that he also referred to Devikulam, Peermede
and other Tamil taluks at present included in
the Travancore-Cochin State. I am glad,
however, that he made a tempered speech. But
the irony of it was that he prefaced his speech
by Baying that he was not prompted by a
desire to grab territory but during che course
of his speech he repudiated himself. I am
sorry, Sir, that he has failed to grasp the
gravity of the feelings of these 15 lakhs of
Tamils now struggling in Travancore-Cochin.
Sir, for the last 200 years or so these 15 lakhs
of Tamils have been subjected to the worst
forms of social tyranny, political oppression
and economic exploitation. The Home
Minister the other day wanted us that we
should keep under check the gamut of
emotions that come upon us these days.
Therefore 1 do not wish to relate here the
instances of social tyranny and political
vandalism that the Travancore Tamils have
suffered up to now. Yet, Sir, I would cite—
rather I should cite—one instance for the
information of this honourable House. I do not
know whether Mrs. Bharati knows that not
long ago until the late eighties of the 19th
century, our women could not go out in the
open except without covering their breasts.
This measures the depth of social tyranny and
political oppression that our people were
subjected to for the last 200 years. Therefore,
as a natural consequence, the urge to freedom
and self-respect and the longing to be with
their own people in the adjoining territories
buttressed itself in the mind of our people even
before the birth of the Indian National
Congress. This feeling, this urge to
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freedom, this urge to self-respect, expressed
itself in many sporadic uprisings which were
ruthlessly put down by the Malayali rulers.
Sir, until 1948 when adult franchise with
responsible Government was granted to the
people, this feeling of the Tamils did not take
any definite political shape. Only during the
elections in February 1948, for the first time
in the politics of the State, the Tamils could
organise themselves under the banner of the
Travancore Tamil Nad Congress. During the
elections in February 1948, the Travancore
Tamil Nad Congress placed this issue of the
merger of the predominantly Tamil taluks
with the adjoining Tamil districts in Madras
before the people and set up fourteen
candidates. As against these fourteen
candidates, the so-called State Congress, an
all-Malayali Congress, also set up fourteen
candidates. The result was not one of them
was returned to the Assembly and more than
that half a dozen of them had to lose the
security amounts furnished by them. Thus,
even as early as 1948, the demand of the
Travancore Tamils was well defined and
affirmed by the people. The demand was that
the predominantly Tamil taluks in
Travancore-Cochin, nine taluks in number,
should merge with the adjoining Madras
State.

Then, Sir, in 1949, July 1, the integration of
the two princely States of Cochin and
Travancore took place. At that time, on the
eve of this merger of these two princely
States, it was interpreted by them, in the
Malayaii press and platforms, as a first step in
t:ie direction of forming the Aikya Kerala or
the Kerala State. Then. the Travancore Tamil
Nad Congress also rightly thought that there
was an opportunity for the Travancore Tamils
to avail of this integration and merge with the
Madras State. Towards this end, the
Travancore Tamil Nad Congress boycotted
the Assembly and defied all the laws of the
State. For five days from 13th April to 18th
April. 1949, the decrees of the State did not
actually run in the Tamii territories.
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Then, Sir, the timely appeal came from our
late lamented leader, Sardar Vallabhbhai Patel
through Shri Kamaraj Nadar as his personal
envoy and the appeal wa3»carried to us that
the integration of these two princely States
was a political necessity, not related to the
formation of the Aikya Kerala and that our
demand would be sympathetically considered
if and when the question of the redistribution
of tie States was taken in hand.

s Reorganisation

Then, Sir, after 1949 in all the elections that
followed this demand of the Travancore Tamil
Nad Congress was affirmed and reaffirmed by
the people. Now, Sir, when the assurance
given to us by the late Sardar Patel was on the
point of being implemented, the announce-
ment of this Commission took place. And this
Commission dealt with this issue of
reorganising the States on a rational basis and
yet recommended that only five of the nine
taluks are to be merged with Madras State,
retaining the other four taluks in the Kerala
State. And these four taluks that are
recommended to be retained in Kerala State
are: Neyyattinkara, Devikulam, Peermede and
Chittur. In recommending the retention of
these four taluks in the Kerala State, T should
say with all respect to the Members of the
Commission, they have violated—I will not
say flouted —the very principles they have
enunciated in the first few chapters of their
Report. It is to this task of proving the
injustice embodied in the recommendation for
the inclusion of these four taluks in the future
Kerala State that I address myself now. I will
first take up Devikulam and Peermede. These
two taluks constitute a mountain region which
forms one compact geographic unit with the
Kodaikanal hills beyond the Palni hills which
are now included in the existing State of
Madras. It should be borne in mind, in this
context, that this region did not form part of
Travancore territory until 75 years ago, when
this region was annexed to the Travancore
State on the

1
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strength of a lease executed by the Raja of
Punjar, a descendant of the Pandias, who
signed his name as Minakihisundaram.
Another fact that has to be borne in mind is
that until 1935, this region was entirely cut off
from the main body of Travancore. As such,
trade channels and communications were
developed and maintained for the last several
hundred years through the many passe?
leading to the various villages in the Madura
district of Madras State. Notably there are five
such passes, namely, Bodynayakkanur pass,
Thevaram pass; Kambam pass, Gudallur pass
and Sivagiri pass. And luckily for the Tamils
of  Travancore-Cochin.  this  fact is
acknowledged in the 1951 census prepared
under the supervi ion of a Government officer
of the Travancore-Cochin State. Therefore,
due to proximity and through these passes.
Tamils from the adjoin-

ing villages of the Madura
edged their way into this mountain
region and settled themselves there as
ecarly as four hundred years ago.
These Tamils are settled there chiefly
in the Anchanad villages, namely,
Maraiyoor. Keezhanthur. Vattavada.
Kottakkombu. Nachivayal and
Kanthaloor. Still later on the strength of
specific sanads issued by the Naiks of
Madura, Tamil people from the adjoining
villages in Madura district went into this
region and engaged themselves in cardamom
cultivation. For two centuries and over due to
the pioneering activities of these Tamils, the
monopoly of cardamom cultivation was held
by them and that position is still retained by
them, as nearly 92.000 acres out of 96.000
acres under cardamom cultivation are owned
by them.

district

[THE VICE-CHAIRMAN (DRr. P.

SUBBARAYAN) in the Chair.]

If we consider the recommendations of the
Commission bearing in mind these factors,
thy would apoef>r very wunjust and
unconvineing.

Sir, in recommending the inclusion of these
two taluks in the future Kerala State, the
Commission has
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advanced three arguments—(1) that 'the
Tamil population is migrant and is a floating
corps of labourers;" (2) that this region is
required for easing fome of the burden on the
heavily congested littoral areas of the State;
and (3) that it is required for affording
protection to the rice fields in the valley-
bottoms, hydro-electricity, etc.

States Reorganisation

I will first take up the argument that the
Tamil population is migrant :and is a floating
corps of labour. T might, at the very outset,
say with due respect to the Members of the
Commission, that it is a most fantastic and
invidious distinction that they have made in
regard to the Tamils in Devikulam and
Peermede. Nowhere else have they made this
distinction. I ask the hon. Members of this
House to consider whether they have applied
this distinction in the case of Malayalees in
Kasargod or in the case of Kollegal taluk, or
in the .iase of Dhanbad district in Bihar?

This argument is as unconvincing as it lacks
substance. This argument cannot stand the
slightest scrutiny. I would refer the hon.
House to the statistical figures of our Census
Reports. According to the 1931 Census
Report, the Tamil population of these two
taluks was 76,506, whereas the Malayalee
population was 23,178. In 1941, the Tamil
population was 85,305 and the Malayalee
population ewas 40,030. In 1951, the Tamil
population was 1,04,700 and the Malayalee
population was 66,490. I would only entreat
this House to compare the 1931 figures with
those of 1951. Sir, it is very ;lear that, whereas
the increase of the Tamil population during
the course of these 20 years is not even 50 per
cent, the increase of the Malayalee population
for the corresponding period is 300 per cent.
This is a biological impossibility. If you
accept this view, does it not stand to reason
that it is the bulk of this Malayalee population
that is migrant there and that they alone
constitute a floating corps of labour and not
the Tamils, as they arc th?re since the time of
the “andyas?
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The second argument of the Commission
hinges on the question of density. My hon.
friend Mr. Madhava Menon also was
indulging on this factor of density. The
inflated figure given by Mr. Madhava Menon
is a monstrous exaggeration. There is not so
much congestion and at any rate it is not going
to be so in the future Kerala State. The
average density for the existing State of
Travancore-Cochin is 1,015, whereas in the
future Kerala State excluding Devikulam and
Peermede, the density will be only 977'8 per
square mile. This view was fully supported by
the Chief Minister of the State of Travancore-
Cochin when he recently came forward in the
Assembly of that State asking for the
exclusion of the Laccadives and the
Amindives from the future Kerala State. If
there would be so much of density in the
future Kerala State as has been expressed by
my hon. friend, Mr. Madhava Menon, how
could a responsible man—an able person of
the status of the present Chief Minister of
Travancore-Cochin—come forward to say
that they would not take the Laccadives and
the Amindives within the jurisdiction of the
future Kerala State? Even assuming that
argument of a high rate of density, where is
the space left for the settlement or supplan'ing
of the Malayalees? Sir, the total area of these
two taluks is 1.119 square miles and
excluding the two pakuthis of Pallivasal and
Peru-vanthanam, the total area is only 1.035
square miles and this extent of 1.035 square
miles is distributed in the following manner:

Periyar lake and catchment area— 305
sq. miles.

The Kanan Devan Hills Produce Company
concession area—215 sq. miles.

Other tea, gardens—97 sq. miles.
Cardamom plantation—215 sq.
miles.  Anchanad  villages—112 sq.
miles.

What remains, therefore, is only an extent of
91 square miles which is covered with dense
forests and grass lands, not at all suitable for
habitation.
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[Shri A. Abdul Razak.]

So, this being the real picture of
TVvikulam and Peermede. it will not be
very difficult to detect the motive behind
the so-called Colonisation Scheme. Under
these circumstances, it could lead to only
one inference and that is that the
Malayalees will get into this region—
particularly into the Anchanad villages—
and occupy that area forcing or elbowing
out the Tamils. I submit, Sir, that this is not
a very honest motive; this is a foul
intention. This motive force behind this
colonisation scheme is very clear from the
statement made in the Travancore-Cochin
Assembly by an ex-Chief Minister of that
State.

THE VICE-CHAIRMAN (Dr. P.
SUBBARAYAN): Three minutes more.

SHRI A. ABDUL RAZAK: 1 am
entitled to half-an-hour. I have taken
hardly 15 minutes. N

I would, therefore, refer the hon.
Members of this House to page 201 of the
printed proceedings of Travancore-Cochin
Assembly dated 21st to 24th November,

ABDUL RAZAK: I will take only a few
minutes more

SHRI A. ABDUL RAZAK: Then, Sir, I
come to the other argument of this area
affording reasonable scope of settlement
with the future development of this region.
Even by this argument, the Tamils have a
stronger case than the Malayalese, as I told
you before, the average density for the
future State of Kerala would be 977 « 8, per

Then I come to the third argument ul
affording protection that is necessary for
the hydro-electric project at Pailivasal and
the rice fields in the valley-bottoms. Sir,
the Travancore-Tamilnad Congress itself
has very magnanimously—perhaps more
liberally than the Commission themselves

THE VICE-CHAIRMAN (Dr. P.

SHRI A. ABDUL RAZAK: I will finish
in two minutes. The Members of the
Commission have proceeded on an
incorrect appreciation of the geography of
this region. The mode of cultivation
obtaining in the rice-fields is peculiar. It is
known as punjo cultivation which cannot
be better expressed than in the words of
Professor George Kurien, condensed and

which were distributed to us.  The ex-
Chief Minister says:

n

....... Devicolam and Peermede

certainly must be retained in the State,
every inch of the land of

these taluks ............... the retention of
Devicolam and Peermede in all '-heir
entirety in the Kerala State is essential
and all important. Simply because
Tamilians from beyond worked there in
the past—Tamilians from Madurai—I
may mention the fact that even that
cannot be allowed to continue too long."

Then on an after-thought, the stroke of
wisdom came upon him and he corrected
himself by saying:

"I do not say that all Tamilians
working there should be sent out."

Therefore, the motive is clear that the
Government of Travancore-Cochin wants
to supplant the Malayalese by driving
away the Tamilians, the or'giruil
inhabitants of the locality .

(Time bell rings.)
SHRIA

THE VICE-CHAIRMAN (Dr. P.
SUBBARAYAN) : You should try to wind up.
square mile whereas the density of
population in the five southern taluks of
Shencottah taken together is 1,280:7 per
square mile. Therefore, even on this pretext
the necessity for easing the density of
population with the future 'development of
this region is greater for the Tamils than for
the Malayalese.

have done in excluding a small portion of
the Mallapuram sub-taluk from
Karnataka—excluded the Peruvantha-nam
pakuthy and Pailivasal pakuthy. From this,
what remains therefore, for consideration is
the protection that is necessary for the rice-
fields in the valley-bottoms.

SUBBARAYAN); One more minute.
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adopted by O. H. K. Spate in his 'India and
Pakistan'—general and Regional Geography;
p. 629.

THE  VICE-CHAIRMAN  (Dr. P.
SUBBARAYAN):  You should wind up.

SHRI A. ABDUL RAZAK: He says: —

"Along the backwaters (punja and cole
areas) the problem is not to get water on the
land but to get it off. These areas are
divided into blocks of up to 50
(exceptionally 100) ac, bounded by double
dykes enclosing a channel. From July to
September-October ~ the  ground s
submerged, sometimes to a depth of several
feet; after the rain the water is lifted into
the bounding channels by Persian wheels;
latterly oil-driven and still more recently
electric pumps powered from Palli-vasal
have been introduced. The land lies three or
four feet below the water-level in the
channels, and sluices regulate various
inundations during the growing season.
Should the bunds be burst the half-drowned
crop may be reaped from boats by cutting
off the heads."

Sir, I would emphasize only these two points:
In the rice-fields along the valley-bottoms the
problem is not to get water on the land but to
get it off and "should the bunds be burst the
half-drowned crop may be reaped from boats
by cutting off the heads."

That means, the problem in the rice-fields
in the valley is one of getting off the water
from the land than to get it on the land.
Therefore, it was only in the interest of these
rice-fields that the Maharaja of Travancore
agreed in 1886 to the proposal of the
Secretary of State for India on behalf of
Madras to construct the Periyar Lake which,
you, Sir, were good enough to refer to
yesterday.

For the development of this region and the
utilisation of its waters, the Travancore-
Cochin Government has absolutely no
scheme, whatsoever. On

the other hand the Madras Government have
included three schemes in the Second Five
Year Plan which entirely depend upon the
waters of this region. The Periyar Hydro-elec-
tric project the foundation of whichv was
recently laid in the Gudalur village of
Periakulam taluk of Madurai district, the Aladi
Upper Periyar Project and the Pambiar Project
have been included in the Second Five Year
Plan.

THE  VICE-CHAIRMAN  (Dr. P.
SUBBARAYAN):  Please sit down.

SHrRI A. ABDUL RAZAK: 1 will,
finish...........

THe  VICE-CHAIRMAN  (Dr. P.

SUBBARAYAN) : No, no. Order, order. Please
sit down. I am sorry. Mr-Dave.

SHRI S. P. DAVE (Bombay): Mr. Vice
Chairman, in the beginning I think it my duty
to pay a tribute to' the Members of the
Commission whO' have presented a Report
which is very precise, comprehensive and
analytical. It may be that some of us may
differ with the conclusions they have arrived;
at, and it is quite possible that all the
recommendations that they have made may
not meet with the approval of all the Members
here in the Parliament and outside. But, I
think, they have done their job marvellously
well' with impartiality and a judicial sens£ for
which we are grateful to them.

Coming next to the provinces with which I
am connected, namely the States of Bombay
and Gujarat, I have to offer a few
observations. While' doing so I must commend
to this House the wise speech of one of my
predecessors Kakasaheb Kalelkar. He has
uttered something which was extraordinary in
the sense that when feelings are high
generally, on this controversial issue he has
made a very sober contribution to the debate
by pointing out that let us not try to-separate::
let us try to come together. Let us not try to
talk in a negative language but let us make
certain-positive contributions for the unity of
the country. I also request very humbly to the
Members of this House-
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[Shri S. P. Dave.] to consider this
question which is very delicate, in the spirit
that India is one great Union whether we
speak one language or another, whether it is
Tamil, Telugu, Gujarati. Marathi. Urdu or
Punjabi. We are sons of the same mother-
country. We have fought shoulder to
shoulder with the British Imperialism and
attained Independence We have been in the
same prison house or we enjoyed the fruits *
of liberty all together.

Why do we forget that when we sing our
National Anthem, we do not sing the praise
of one province or another. We do not speak
in the language of Jai Gujarat, Jai Saurashtra.
Jai Maharashtra or Jai Bombay but we pay
our homage to the mother-country by saying
Jai Bharat, Jai Hind. Therefore, Sir, if we
approach our picture in that sense, then
difficulties could possibly be lessened.

Somebody else said here something about
politicians. Politicians are inevitable in
every country. But is it really they who
clamour and who protest against the
redrawing of the Tiap of India on a certain
basis, or is it that they have the backing of
tLc people? I do not doubt the honesty of
majority of them. They must be voicing the
feelings of the people But then, what is the
way out? When two brothers in a family
think that it is not possible for them to
remain together and their individual
development lies in trying to lead a separate
life, nothing on earth can keep them
together. But they can do that with grace,
with sweetness, with goodwill, with mutual
concord and without letting the world know
that they had been quarrelling. Can we not
do that in that manner? I think, we have
sense enough to realise that. When we are
today talking in terms of co-existence, of
mutual tolerance, of goodwill, of unity, in
the nations of the world, can we not apply
that theory to ourselves here? Have we not
that wisdom? Therefore, let us not try to
talk in a passionate language which may
give rise to ugly pictures,. which we wit-
nessed In the city of Bomhay some
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time back, and about which people create
apprehensions in our minds. This is not a
matter to be fought for. It is a matter for
conciliation, for discussion, and for
negotiation. Sir, [ am essentially a trade union
worker, and may [ offer the recipe to the
House, the recipe which I use in my daily
disputes? Even though it may be a very
common recipe, I feel that it has a magical
value. What is thai recipe?

Whenever there are any differences
between man and man—and there are bound
to be some differences—the best way is not to
use the cudgels, not resort to the law of jungle,
not to assert that might is right, but let us
adopt some effective me'.hods to resolve those
differences Today, we live in a world which
recognises the principle of right is might,
qyql)? ** is the slogan lhat we have adopted,
and satya and justice cannot be separated. If
that is so, let us try to mutually discuss,
negotiate, conciliate, and come to a mutual
understanding. But there are occasions when
feelings are very high on both the sides, and
people are determined —take it or leave it,
and no ground to be given. What is going to
happen then? There are instances of that
nature even in the history of the world. We
have a proverb in Gujarati which says that the
causes of majority of disputes in this world are
jar, jameen and joroo. Jar is money, jameen is
land, and joroo is woman. An epic was written
on the Helen of Troy, as we know it. I have
seen cases going to the Privy Council about
land being two inches short this side or that
side, or cases where a neighbour has to put up
a window inside or outside as a matter of
right. People do not think of expenses, and
their feelings are there. In such cases, the best
way is to leave the settlement of the disputes
to arbitration. Here, Sir, in our country we
have set up one of the highest rorums, namely,
the Indian National Congress. Today, it is that
Party which is a ruling Party in the country,
and therefore whatever the views may be on
the other
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side, I think, the ruling Party, whatever
decision it takes, will have to be acceptable to
this House.

SHRI S. N. MAZUMDAR: But there are
dissensions in the ruling Party itself.

SHRI S. P. DAVE: Of course. And you also
will be here in good faith, and you can also
extend your help and cooperation in trying to
remove those tensions. Therefore, Sir, I view
this problem from that angle.

Then, Sir, if we just try to study the history
of this particular dispute, we will find that at
one time the Gujarat Provincial Congress
Committee passed a resolution accepting in
toto the S.R.C. Report. Later on, however,
when it learnt that some other elements in the
composite State did not extend the same
amount of response, then naturally it came to
the conclusion, which is also the conclusion
of ehe Working Committee of the Indian
National Congress, as I understand it, namely,
the creation of three Slates, Bombay,
Mabharashtra including certain territories and
minus certain territories of the old Karnataka,
and Gujarat.

Now, Sir. there is a heated controversy as to
what should be done about Bombay, whether
Bombay should go with Maharashtra, or it
should stand separate. I think, I may not add a
word more to what the S.R.C. has argued out
in connection with Bombay. It has the
support, I am told, of the decisions of the
former Commissions which went into this
question very minutely, namely, the Dar
Commission, the J.V.P. Committee, etc. Sir,
after all, to try to make out something which
rationally cannot be proved merely results in
greater and greater dissatisfaction and
discontent among people who are deeply
affected thereby. I may lay a claim to certain
things, even though I may not be sure about
my claim. And when judicially I am deprived
Pof that claim, I go about saying "Oh, I am
robbed, I am disappointed." Something here
was said 3. R.S.D.—S8.
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about the historical and geographical
connection of Maharashtra with Bombay. I
am not a research scholar, and my opinion
may not be final on the subject. But it appears,
Sir, that even the Congress, during its history
of the past two generations, has all along
treated Bombay as separate from Maharashtra,
because there was the Bombay Provincial
Congress Committee, as also the Maharashtra
Provincial Congress Committee. And the
Maharashtrians made their demand that for
the growth and development of the
Maharashtrian culture, a separate university
should be established. Similarly, such a
demand came from Gujarat and Dharwar also.
* These facts merely show what was consider-
ed to be at that time the feeling of the people.
And T am told that a veteran Maharashtrian
like Shri N. C. Kelkar started a movement for
separate Maharashtra Committee. These are,
Sir, the facts. If we come to a reasonable
understanding with goodwill, nothing better
than that. Otherwise, the only solution which
appears to me to be very feasible and practical
in the present circumstances is to abide by,
and cheerfully abide by, whatever is being
decided for us by the Working Committee of
the Congress.

Sir, I am fully aware of the fact that the
wind blowing from that side of the country is
not free from passion. I am told that there is to
be a strike on the 28th of this month, but what
that strike will result in, no one knows. Are
we going to be moved by such
demonstrations? Can history be written or re-
written by such demonstrations? It takes two
people to do mischief. If both of us come to a
decision that there shall be no mischief, there
is no third element now which is going to put
mischief in our minds. Therefore, let the
leaders who are here take this warning that
mischief, trouble and turmoil cannot lead to
peace or prosperity for any constituent units
of the country. It is only by understanding, by
mutual goodwill, by creating a feeling of
mutual love for each other that we can make
each
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¢ [Shri S. P. Dave.] other concede anything that
we consider or do not consider to be our
own.  Sir, I wish and I hope that my voice
will prevail upon those whose duty it is to
advise the people on both sides. Let them
reconsider. Nothing has been spoiled;
nothing has been wasted; nothing has been
done. There is enough time  always  for
peace. Gandhiji told us, 'Explore to the last all
avenues of a peaceful settlement before you
decide to pick up a quarrel.’ I would always
remember that, but it is the common property
of the country.  Of course, it was meant for
labour«-capital ~ disputes,  but it can serve
in all disputes, wherever we go. Therefore, I
offer this advice which is not my own but
which comes from the Father of the Nation.
Try the way of negotiation, consultation and
failing that arbitration. Behave
towards each other in a brotherly manner
and try to find out a solution which will be
acceptable to both, but if it is not acceptable
to both, the country has to go on, the
administration cannot stop. Therefore, let
those in power decide the matter and let us
all dutifully and in a disciplined manner try to
work it for some time to come, even though it
may not be palatable to us or to some of us. I
do not want to take more  time of the house
since I am told that time is rationed.
Thank you, Sir, for giving me this
opportunity. Once again, [ implore the
leaders of the composite State of Bombay, the
City of Bombay, of Maharashtra and others to
put their heads together and give a
formula which will be acceptable to us, if not
acceptable to all but at least let us remain in
goodwill, cheer and accord.

SHRIMATI K. BHARATHI (Travan-core-
Cochin): Mr. Vice-Chairman, wide and varied
reactions we are seeing in the wake of the
publication of the S.R.C. Report. These are”
not wholly unexpected or unnatural. On the
whole, I feel that our people nave received the
report with remarkable restraint. Except in the
City of Bombay and the Vidhan Sabha of
Vindhya Pradesh, there was not much
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violence. This to a large extent is due to the
moral influence exercised by the leaders of
the nation, and we can generally be proud of
our people for the way they have received the
Report. Of course, the authors of the Report
can be proud of themselves for the general
welcome the Report has received.

Sir, it was no easy job to have waded
through the large mass of conflicting views,
marshalled facts and figures, assessed warring
claims, gauged the deep feelings on both sides
and then to weigh the pros and cons and give a
verdict. When two people advance their
claims to a piece of land, of course, the Judge
cannot please both sides while giving his
verdict. So also with the S.R.C. Report, there is
a certain  measure of dissatisfaction on all
hands, but the general and substantial
satisfaction is also there. Rajaji, the most
astute politician and statesman of our times,
wishes  the Report to be shelved for some
time and India to be ruled as a unitary State.
He wants big States, really big multi-lingual
States. Sir, he is one who can see through
the mist that shrouds the future and guide us.
Certainly his opinion must receive the most
anxious consideration. But Gandhi ji
Ttood for the redistribution of States on the
basis of language. His instinct was unerring and
always he felt the pulse of the nation.  This
feeling for States on the basis of language was
implanted in the hearts  of the people almost
half a century ago. With the formation of
Andhra, the formation of linguistic States was
inevitable When one crystal appears in a satu-
rated solution, the process of crystali-sation
follows rapidly. Andhra was the first
linguistic crystal in free India. Linguistic States
may be good or bad, but their redistribution
cannot be delayed, however much we may
desire it.  Feelings and  expectations have
been roused in the hearts of the people and that
cannot be easily curbed. @~ We must now
implement the Report swiftly and
smoothly. Of course, obvious mistakes have
to be rectified by mutual agr'»ment and
adjustments
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made. Whatever we may say, we cannot deny
the fact that language is the one overriding
consideration that has gone into the grouping
of States. The only bilingual State proposed
by the Commission seems to be going because
of the insistence of Maharashtra that all the
Marathi-speaking areas should come into one
unit. I am not surprised if the Gujaratis are
afraid to be in a bilingual State, where they
would be reduced to a very small minority.
The predominently industrial city of Bombay
remaining a separate State, unattached to any
language group, will give greater scope of
employment to the people from other States
also. Then, there are another five years before
the Maharashtrians, if they woo Bombay, i.e.,
woo the people who are non-Marathis
including Gujaratis, they can have that Queen
of Cities. Of course, sincere and sedulous
courting will be responded to, but as at
present any attempt by any section for a
marriage by capture may only estrange that
city eternally. I think that it is an excellent
arrangement if it is provided that Bombay will
go to the Maharashtrians after five years, if
the voters so choose. Let Maharashtrians
befriend the non-Maharash-trians and win
their confidence and let others feel that they
are safe in their hands.

6 P.M.

Now, coming to other States, you must
either break up U.P. and the proposed
Madhya Pradesh int" sizable and manageable
units or have big ones like Vishalandhra. Sir,
coming from a compact and well admin'
stored State, I prefer States of manageable
size, say about one crore of population and 25
to 30 thousand square miles of land. But that
cannot be had.

About my own State, my feeling is that but
for the stand of our friends from Madras that
they want an exclusively Tamil State, perhaps
a bilingual Southern State as Rajaji envisages
would have been possible. Tamil and
Malayalam almost impfyef-ceptibly merge
into one another and there cannot be more
affinity between
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any other two languages. So a. Tamil-
Malayali State would have been possible
without the least strain. Anyway that dream is
not to be realized because the big brother
Madras thinks the other way about it. Unless
two language groups genuinely desire for a
common State, it is no good and it is the
predominent group that should show the
inclination. Now, Sir. 1 accept the basic
principle—basic conception of the Kerala
State. But it should have been treated with a
little more generosity and understanding.
Kerala is the tiniest of the newly con-
States—a bare 14,980 sq. miles, i.e., I/5th the
size of Karnataka and less than 1/3rd the size
of Madras. I don't dare to compare Kerala
with U.P. or Madhya Pradesh for my State
will look too insignificant and microscopic.
But in population, we don't lag behind
anybody. Kerala has 136 crores whereas the
five times bigger Karnataka has only 1.39
crores and almost four times bigger Madras
has 2 crores. That is our problem Sir—I mean
the problem for all of us because the strength
of a chain depends upon the weakest link in it.
So much so, it is our common interest or
rather the interest of the Nation to see that all
the States, whatever be the meridian in which
they lie. or whatever the languages spoken
therein, are viable and progressive. So the
Tamil Nad must not only give up their claim
on Peermede and Devikulam but they should
agree to the four southern taluks of
Travancore. Gudalur and part of Shencottah,
going to Kerala. So also the vast State of
Karnataka should not nibble at the Kasargode
taluk north of Chandragiri river.

Sir, when I say that th, Tamil labour in
Peermede and Devikulam are migratory. I
don't mean any disrespect to them. Neither
labour nor migrationness are disrespectful.
But the fact remains. Sir, that the Tamil labour
who give the majority to the ' Tamils in these
two taluks, do look wunon Periyakulam,
Kambom, Bodi-nayakanur and other villages
of Madras as their homes. If you takp
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[Shrimati K. Bharathi.] estate labour in
these areas, 80 per cent, of them are common
voters in Devikulam and Peermede as well as
in Madras. They even take passage money
from estates to go home to Madras. So the
fate of this area shall not be decided by those
people who do not really feel like belonging
to that place.

States Reorganisation

Then, Sir, the Tamil majority in this area is
not so predominent as is being made out.
They will be below 57 per cent, if the two
taluks are taken together. So it should hence
be treated as a bilingual area. An area to be
treated as unilingual, should have at least 70
per ;:ei'jt. of one language according to the
Dar Commission and the S.R.C. has followed
that principle.

SHRI A. ABDUL RAZAK: The
Tamils are 70 per cent, in the two
taluks excluding Peruvantbanam and

Pallivasal pakuthies.

SHRIMATI K. BHARATHI: You please look
into the figures. Then these two taluks form
about 13 per cent, of the entire area of the
Travan-core-Cochin State and the population
is only 2 per cent. Should a majority of this 2
per cent, population be allowed to take away
13 per cent, of the area of the State? Then the
area of Kerala will be reduced from 14,980
square miles to 13,871 square miles and still
the population will remain almost the same,
i.e., 1'36 crores will be 1 "35 crores. Sir; these
taluks are vital to Kerala in many ways. There
we have the source of all main rivers. There
we have the important hydroelectric schemes.
That part gives us the bulk of the forest
revenue. That is our main-stay in agricultural
income-tax. That alone gives us the spare land
to spread out our ever-increasing population
within the State. These taluks are a part of the
Kottayam District and there are neither
geographical, administrative nor economic
reasons warranting the taking away of these
areas. If that
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is detached, I think the tiny Kerala State
will only wither away and die.

Then paragraph 294 of the S.R.C. Report
says: "that Shencottah Taluk is partly an
enclave in Tirunelveli district of Madras and
the percentage of Tamil speaking people is
about 93. Physically and geographically it
belongs to the Tirunelveli district with which
it should now merge". By the logic of the
S.R.C. Report itself, the area which is an
enclave should merge. If the whole taluk is
merged in Madras, an enclave will be created
in Kerala. Therefore, the portion of
Shenkottah, west of the - Western Ghats must
be retained in Kerala. Otherwise even
administrative difficulties may crop up.

Then the four Southern taluks of
Travancore, sought to be taken away, are part
of Trivandrum District and have developed as
an integral part of it. The Commission, I
regret to say, have deviated from the principle
laid down by them in para 291 of their report,
viz., that a district woukl not be disrupted
except for ensuring geographical contiguity or
for some other administrative or economic
considerations which make the detachment of
a part of the district imperative.

Sir, geographically, these four taluks are
contiguous to the rest of Kerala and are
completely separated from Madras by the
Western Ghats. There is only one main pass in
the Western Ghats known as Aramboly
through which alon? communication is
possible between this area and Madras.
Administrative convenience requires this area
to continue as a part of the Trivandrum
district. The 'art'iesl point of this area from
Trivandrum city will not exceed 54 miles.
Economically these taluks have developed as
an integral part of the Trivandrum district.
Almost all the trade relations of the area are
with Trivandrum. This area is far more
developed than the rest cf Travancore-Cochin
State. They have the best irrigation,
communication and  other
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facilities. This is a bilingual area -vhere
everybody understands Mala-yalam.
Detachment of ihis area from !ts present set-up
will be detrimental to the interest of the people
there. Sir, it may also be noted that during the
last elections, when passiong were roused to
the highest level, while the Travancore
Tamilnad Congress polled t-5 lakhs, 1-2 lakhs
were cast against them.

SHRI A. ABDUL RAZAK: How much did
you score?

SHRIMATI K. BHARATHI: That is not the
question. I wish to say that 1 -2 lakhs were
cast against them.

Sir, in some States it is alleged that the areas
where linguistic minorities live are neglected.
But in the case of the southern taluks of
Travajicore-Cochin State which may be called
Tamil taluks, the case is just the opposite.
There, the governments of yore as well as new
have conferred all their favours. All the old
and most of the new irrigation works are there.
It has the best and first concrete road. They
had compulsory primary education ahead of
other areas. For an area of 645 square miles
and a population of 8-2 lakhs, there are 58,593
schools and 612 miles of roads. Instruction in
Tamil is imparted not only in primary schools
but at all levels, up to the university.

Moreover, the presence of Tamils
concentrated in one area—often holding the
political balance—will give strength and
confidence and importance to the Tamils left
diffused in the rest of the State. Even if these
taluks are detached an equal number of Tamils
will be left behind in the South.

Sir, it is ephemeral passion that
makes some people think in terms of
going away. That will be bad in the
long run for those who go and for
those who remain. But  whatever
happens, let there be no bitterness.
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Then about the Gudalur taluk, we seek its
inclusion in Kerala because....

THE VICE-CHAIRMAN (Dr. P.
SUBBARAYAN): One more minute only.

SHRIMATI K. BHARATHI: T will finish
just now. We want it to be included in
Kerala because it is contiguous with Kerala.
My esteemed colleague, Shri Madhava
Menon has already advanced the arguments
on which this claim is based.

Whether we form the linguistic States or
not. and whatever be their areas, let Us not
speak in the language of war. Once a
decision is taken, let us abide by that
decision. Every State is ours. That is how I
regard them. I can go and settle down any-
where in India. Language belongs to him or
her who masters it. It is very often tribalism
that we find in the guise of linguism and not
even real love of language. Otherwise, any
one who speaks a language should be treated
as being of that language. But strangely
enough I know, Sir, Travancore Tamil Nad
leaders who do not know Tamil at all, not
only to read or write, but even to speak.
Language i not in the blood.

SHRIA. ABDUL RAZAK: May I..............

THE  VICE-CHAIRMAN (Dr. P.
SUBBARAYAN) ; No interruption, please.
SHRIMTAI K. BHARATHI: Language

may be a tool and it may be a qualification
in a particular area. Bullet us not make
language a goddess and that too, a goddess
of destruction. Sir, I think that w, must
teach our children three or four languages,
marry them and settle them in different
States. Let them roam about and feel like
being Indians.
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Surr  SHRIYANS  PRASAD  JAIN
(Bombay): Madam, the Report of the States
Reorganisation Commission is before the
country for the last ten weeks. The leaders,
various political organisations and the public
have commented on it. The Members of this
House and of the other are debating the
Report for the last one week and the
impression which I have gathered from all
these utterances is that most of the people are
under the impression that the country is to be
redistributed solely on the basis of language.
It appears to me that the public and most of
the Members are under the im”ession that the
sole object of the appointment of the Com-
mission was to suggest the redistribution of
the country purely on the basis of language.
The terms of Reference of the Commission
and the appeal of the Prime Minister seem to
have been completely ignored and I would
like to draw the attention of
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the House to these. This is what the Terms

of Reference said:

"The first essential consideration is the
preservation and strengthening of the unity
of India. Financial, economic and
administrative considerations are almost
equally important not only from the point
of view of each State but for the whole
nation.**** The Commission will also
investigate the conditions of the problem,
the historical background, the existing
situation and the bearing of all important
and relevant factors thereon. They will be
free to consider any proposal relating to
such reorganisation."

These are very wide terms. You will observe
from this that the Commission was free to
recommend anything. Not only the purely
language basis but other considerations will
have to be taken into consideration. Madam,
it was really a very difficult task and delicate
too, and the Members of the Commission
deserve the tribute of this House and of the
nation that they have done a wonderful and
marvellous job. The Members of the
Commission were three very able statesmen
of this country. They have taken a detached
view and they have brought out a very
balanced report. If this report would have
been accepted in toto with a few minor
alterations here and there. I think, that would
have been an ideal one. Because the issue has
been kept open, because it is said that the
other various suggestions made may be taken
into account and the recommendation of the
Commission can be revised, this controversy
has arisen. Anyway it would not, be wise on
my part to attempt to change the recom-
mendations of the Commission unless the
parties concerned agree between themselves,
and that too should be in the larger interest of
the country. The Home Minister, Pandit
Govind Ballabh Pant has sounded a note of
caution that this report should be viewed and
discussed dispassionately and with calm. and
no passion should be brought in. After all, we
are dealing with our own country, with our
own
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people, and what does it matter if some
stretch of land is attached to this State or to
another State.

Dr. W. S. BARLINGAY: Why not then
Bombay city go to Maharashtra?

SHRI SHRIYANS PRASAD JAIN: I have
not touched the subject of Bombay State so
far. Be patient. I shall come to deal with
Bombay State-a little later. I am just making a
few general observations in the beginning.

Personally, Madam, I do not favour the
distribution of States purely on the language
basis, and I appeal to the people not to rouse
passion on this account. We have had enough
of this passion. We have tasted the poison
while Andhra was created. We have recently
seen and tasted the passion in Bombay and
Vindhya Pradesh. If the Chief Minister of
Bombay would not have taken sufficient care,
the same thing as happened in Vindhya
Pradesh might have happened in Bombay. He
deserves all the congratulations for the steps
which he has taken to see that the incidents
which took place in Vindhya Pradesh did not
happen in Bombay. It should be the duty of
every right-thinking citizen to curb such a
tendency as forcibly as we can. I do realise
that it will be futile at this stage to go into the
rationale of States reorganisation purely on
language basis. What is urgent now is that this
mental disease which has overtaken us should
not be allowed to spread and it should be
curbed as early as possible. The Government
should come down with a heavy hand and
should not allow the spread of these
fissiparous tendencies. It would be better if all
this exuberance and all this passion could be
channelled for the constructive work. Madam,
as you know, we are at the end of the first
Five Year Plan and we have a very ambitious
scheme for the next Five Year Plan. While,
the need for harmonious -and peaceful co-
operation is more now than ever before. re-
organisation of States carries new germs of
problems. I would like to mention, in the
context of the Five
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[Shri Shriyans Prasad Jain.] Year Plan, the
safeguards specifically emphasised in the
S.R.C. Report to cultivate and build up a
national  conscience. There are two
fundamental basic facts for national unity. One
is the ' States, whether reorganised or not, are
and will continue to be integral parts of the
Union, which is more real political entity and
the basis of our nationhood. The second is that
the Constitution of India recognises dhly one
citizenship, a common citizenship, for the
entire Indian people with equal rights and
opportunities throughout the Union without
which, the 'Commission says, reorganisation
perhaps would not only be incomplete but a
danger to national unity. The recommendation
that relates to the administrative services
should receive consideration and also
safeguards for linguistic groups. If the weaker
and backward areas are to be developed ethere
will be need for an enlarged plan of
expenditure.

Reorganisation

Now, Sir, I will come to the State of
Bombay. I welcome the recommendation of
the S.R.C. I wish that the recommendation
were accepted by all concerned. This was the
best solution under the circumstances. The
scultural, economic and social life in Bombay
is so intermixed and interwoven that it will be
hard to separate it. It will b, a sad day when
Gujarat, Saurashtra and Bombay are
separated. One cannot think and go without
and other. Even their profession is so divided
that one has to depend on another. The
administration of Bombay is a model one. The
State of Bombay in its present form has the
resources and efficiency to shoulder heavy
burdens and responsibilities. The multilingual
Bombay State has contributed to the economic
well-being of the country and to all those
friends who want to divide it. I will say the
words of the real mother. The real mother of
the child said to King Solomon. "Let us not
cut the baby into pieces; Let her have the
whole". If the Maharashtrian brothers do not
want to remain as a partner in  the
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Bombay State and they want to be a good
neighbour, I have nothing to say, but my only
appeal to them is that they reconsider their
decision, that they reconsider their attitude
and see whether in the larger interests of the
country it will not be more fitting that they
remain in a bilingual State. If they are firm in
their decision and they want to separate, I
think, there is no other alternat'/e but to carve
ou,t a new State from out of the present
Bombay State, which has been suggested by
the Working Committee. Though it will not
be an ideal solution, it is the second best
solution. I think it will be a good gesture if
they accept 'this decision with . grace, with
goodwill and with mutual co-operation. They
will earn the gratitude and goodwill not only
of the people of Bombay but the nation as a
whole. The three-State formula of the
Working Committee is the only solution in
the present state of mind of the people of
Bombay, particularly Maharashtra.

Dr. W. S. BARLINGAY: What we are
interested in knowing from you is how the
business in Bombay will suffer if Bombay
goes to Maharashtra.

SHRI SHRIYANS PRASAD JAIN: I have
not said even a word about It. He has just
referred me to a new point and I would rather
like to reply to it. So far as ,th. business
people and the industrialists are concerned, it
is a wrong impression on the part of anybody
to think that they have any fears for the
Maharashtrians. They have no such fear. So
far as the industrialists are concerned, they do
not want to restrict their activities to th,
Bombav State. They want to go to Maha-
rashtra: they want to go to Gujarat and they
want to go all over the country. I am not
advocating this out of fear, but I sincerely
believe that if Bombay city is merged in any
particular  unilingual State the secular
character of the State will vanish. T am
saying so in the interest of all concerned,
including the Maharashtrian people. Please
rest assured that we
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have no fear whatsoever; we do not want any
safeguards: we do not want any assurances. We
know our strength, where we are. We know
wherever we go we will make room for
ourselves. They might justifiably claim
Bombay on any basis, but when we are
discussing the whole question on a population
basis, I would rather like to say pne thing. The
population in Bombay of the Maharashtrian
brothers is about 43 per cent. Besides these
Gujaratis are about 18 to 20 per cent, and the
rest are about 40 per cent. They have also
developed the city of Bombay; they have also
shaped the destinies of Bombay. They should
also have some say on the future of Bombay.
They should have some say whether Bombay
should be a part of a unilingual State or
whether Bombay city should be carved out and
made a separate State. Madam I would appeal
that Bombay should have a cosmopolitan and
secular character and that it should be allowed
to grow in the same manner as it was built. It
should remain as an Ideal and inspiration to the
rest of the country how the different people
could live together peacefully and march
together for the prosperity of .all.

This morning, I was hearing the speech of
my leader, Pandit Jawaharlal Nehru, and he said
the more he went into this question of
reorganisation of States, the more he felt that it
would have been better, instead of having these
States on a linguistic basis, if we had just five
regions. He felt that it would have been better in
the larger interests of the country. Probably it is
too late now. He has also suggested that ,,
regional councils should be started and some
administrative arrangement made so that the
various people of the States may discuss their
problems and come to some settlement. I think
that would be an ideal thing but perhaps we will
have to face the situation now. We cannot
ignore it and we will have to take the poison
which we have set for ourselves.
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(Time bell rings.)

Madam, one thing more. There is a
demand that if Bombay is to remain
separate, there should be a provision that after
five years it should be open to them to
decide by a  two-thirds majority to merge
with Mabharashtra if they so desired. 1 do not
like this arrangement. I would say

that , whatever decision is arrived at  now, it
should be final. There should be nothing
kept pending. Otherwise, this
controversy will go on and the life of
Bombay will throughout remain
unsettled. People will be thinking in

terms of election. They will not devote their
attention and their energies towards the
progress and development of the city. Not o: in
this election but even in the ne.xt one, this sort
of thing will go on and all through these years
life in Bombay will be in a state of turmoil and
in a state of  uncertainty. Therefore, I
would appeal to my leaders that when they
take a decision on the future of Bombay—
whether it remains separate or whether it
remains a part of the bilingual State—it

should be made clear that whatever the
decision that may be taken, it is final and there
willbe no  further  reshuffling  or
reorganisation.  Otherwise, as I have told

you just now, the peace of mind of the people
will remain  disturbed and they will not
devote so much energy and attention to
constructive work as they should.
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DrR. W. S. BARLINGAY: At the fag
end of the day and withir the short
time left now, it is impossible to do
justice to the subject on which I have
been called upon to speak. But today
if you will permit me, I would merely
state certain  fundamental propositions
which I support and I propose to give
the reasons therefor some time
tomorrow. My first proposition is, and
this is what I stand for and as I said
some time ago in this House, I am for
a unitary Government so far as this
country is concerned. But I know
that that is an impossible proposition.
It is an unreal position to take. If,
therefore, that is not possible, then I
would suggest, as a very real proposi
tion, leave aside these linguistic con
siderations or any other considera
tions. Divide the country, ve-tically
and  horizontally, according to lati
tudes and longitudes * and if you do
that you will have solved the pro
blem in a far more satisfactory man
ner than what you are doing today.
Madam, what I say to you today may
sound very unreal. Everything
sounds unreal when it comes from a
person who cannot deliver the goods.
The other day Mr. H. D. Rajah pro
posed a solution of the problem. He
said have four Parliaments—one to
wards the east, one towards the west,
one towards the south and one towards
the north. Well you know what he
said. Now, that sounded something
like a very fantastic political theory
Of course, it is in a way fantastic
But r am told that Shri Jawahar'ai
Nehru today in the other House pro
pounded not this theory but something
analogous to this theory................

SHRI S. N. MAZUMDAR: But that does
not make it less fantastic.

7 P.M.

Dr. W. S. BARLINGAY: You know that
fantastic things have happened in this country.
What about the division of this country into
India and Pakistan—one Pakistan to the west
and the other Pakistan to the east, both of
them being part of the same country, without
any link between?
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Now, can there be anything more fantastic? I
say that more fantastic things have happened
in this country. But then I am not going to
take the time of this House by dwelling on
only fantastic things.

The proposition that I wish to lay
stress on is this—I will state the pro
position, Madam, if you do not mind
and then we will adjourn. I stand for
one State formed out of Vidarbha,
Maharashtra, Bombay, Gujarat, Cutch
end...........

SHRI C. P PARIKH: And Rajasthan.
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DrR. W. S. BARLINGAY: Well, for that
matter, as [ have already stated, why not the
whole of India? That would then be a unitary
type of State.

THE  VICE-CHAIRMAN
CHANDRAVATI LAKHANPAL)
continue tomorrow.

(SHRIMATT
You may

The House stands adjourned till 11 A.M.
tomorrow.

The House then adjourned at one
minute past seven of the clock till
eleven of the clock on Thursday, the
22nd December 1955.

Editor of Debates, Kafra Sabha

Secretarial



